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LEGISLATIVE ASSEMBLY. 
Wedncsday, 26th August, 1925. 

.. 
The Assembly met in the Assembly Chamber at Eleven of the Cloc~ 

Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 
CONSTITUTION OF THE PuDLIO SERVICES COMMISSION. 

711. *Diwan Bahadur M. Ramachandra Rao : Will the Government 
be pleased to place on the table the correspondence between the Secretary 
of Sta,te for India in Council and the Government of India, regarding the 
constitution of the Public Services Commission T Will the Government 
he pleased to state when the Commission will be constituted and what 
the powers and duties assigned to the Commission would be T 

The Honourable Sir Alexander Muddiman : I am unable to lay the 
correspondence on the table. I can give no definite date for the estab-
lishment of the Commission, nor am I at present in a position to ~ate 
what the powers and duties of the Commission will be. I can, however, 
assure the Honourable Member that both the Secretary of State and the 
Government of India are in active correspondence and making every effort 
to expedite the establishment of the Commission. 

Diwan Bahadur M. Ramachandra Rao : May I ask, Sir, whether it 
ill a fact that the duties and functions assigned to the Public Services 
Commission are much different from those recommended in the case of 
the Royal Commission on the Public Services, and if so, whether this 
House will have an opportunity, before the matter is finally settled, to 
say what it pas to say on the 'subject 1 

The Honourable Sir Alexander Muddiman: As I have told the 
Honourable Member, the final decision has not yet .been arrived at in 
this matter, and therefore I am not in a position to say what that :final 
decision will be. The House has already had an opportunity to discuslil 
the matter in connection with the Lee Commission's Report, and I per-
Bonally shall not give any' further opportunity in this matter. 

Diwan Bahadur M. Ramachandra Rao : May I ask whether tho 
House has had an opportunity to discuss the functions of the Public 
Services Commission ? 

The Honourable Sir Alexa.nder Muddiman: I should think 80, cer-
tainly in connection with the Lee Commission's Report. 

Mr. A. Rangaswami Iyengar: May I know whether it i8 a fact that 
when the Government put down a Resolution in connection with the 
Lee Commission, they affirmed the principles upon which that Commis-
sion made recommendations with regard to the constitution of the Public 
Services Commission, and whether there is under consideration any pro-
posal to vary the principles which were followed in connection with that 
Rel!lolution , 
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The Honourable Sir Alexander Muddiman : I am not prepared to 
make any'statement. Undoubtedly, the Government did ,\ccept the main 
lines of the recommendations of the Lee Commission. That is 80. ' 

Diwan Bahadur lYl. Ram&chandra Rao : May I remind the lIonour-
able Member that the Resolution which he tabled did not relate to the 
functions CJJ the Public Services Commission at all 1 

The Honourable Sir Alexander lYluddiman : The Honourable Mem-
ber had the Report, before him, I believe. 

Diwan Bahadur lYl. Ramachandra Rao : How does the Honourable 
Member say then that this House had an opportunity of discUl~sing thiR' 
question T 

NAVAL BASE AT SINGAPORE. 

80. ·Diwan B&hadur lYl. Ramaohandra Rao: (a) Will the Govern-
ment be pleased to state whether India is in anr, way interested in the 
construction of the Singapore Base Y'" 

(b) Will the Government be pleased to state the exact meanin~ tl) 

be attached to the words of the Under Seereta,l'Y. of State for India. that 
the construction of the Singapore Base "was not a matter primarily 
concerning India" f If India is not concerned with the construction of 
the Base, will the Government be pleased to state why the Government 
of India were consulted about the matter Y 

(c) Will the Government of India be pleased to publish the corres-
pondence between His Majesty's Government a,nd the Government 0.£ 
India on the subject' 

Mr. E. Burdon: (a) India, Sir, is necessarily interested, since the 
existence or non-existence of a British Naval Base in Eastern waters. 
mus,t react upon the question of her maritime defence. 

(b) The Government of India have ascertained that the Under Sec-
retary of State did not use the words quoted by the Honourable Member. 
The Honourable Member possibly alludes to an answer given by Lord 
Winterton in the Jlouse of Commons on the 18th of May. What I.Jord 
Winterton actually, said on that occasion was, however, as follows : 

" I think, if the Honourable Member (Mr. Lansbury) looks at all the circum-
ItanMs, he will lee that it really is not a matter which primarily concerns the Legislative 
Assembly. ' , 

(c) I would refer the Honourable Member to the reply which I gave 
to his question No. 952 on the 20th of .I<'ebrullry last. 

SEPARATION OF JUDIOIAL AND EXECUTIVE FUNCTIONS. 

81. *Diwan Bahadur lYl. Ramachandra Rao : With reference to the 
statement made by the Under Secretary of State for India in the HOUl;c 
of Commons that the question of the separation of the judicial from 
executive functions had been fully examined by most of the Local Govern-
ments and that the Government of India were now examining the pro-
posals, will the Government be pleased to stn,te whether this examination 
has been finished and if so whether the Government of India hav(~ reaeh(~d 
any conclusions on the subject? Will the Government be pleased t.o 
make a statement· showing the action proposed to be taken in the 
matter f 
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The Honourable Sir Alexander Muddiman : The proposals are still 
btliJlg examined by the Government of India, and they have not yet 
arrived at any decision. I am unable to make any statement on the 
subject at present. 

Mr. A. Rangaswami Iyengar: Is it a fact, Sir, that this question has 
been under the consideration of the Government of India for more than 
half a century Y 

The Honourable Sir Alexander ltfuddiman : That is a fact, Sir. Tht; 
Government of India have had the question under consideration more 
than 80 y'ears and during that period many decisions have been arrived 
at. 

Mr. A. Rangaswami Iyengar: May I ask the Honourable Member 
when the decision is likely to be arrived at Y 

The Honourable Sir Alexander Muddiman : I am not in a position 
to inform the Honourable Member. I can inform him, however, that the 
replies of the Local Governments are being considered and we are 
endeavouring to come to some conclusions on them. If the HonourabJ.! 
Member could see these replies, he might sympathise with our diffi· 
culties. 

Mr. A. Rangaswami Iyengar: Is it a fact, Sir, that Local Govern-
ments have been asked to send replies to these questions times withouL 
number during the past fifty yearlS, and that y'et no decision has been 
arrived at , 

'the Honourablo Sir Alexander Muddiman: Undoubtedly. But 
decisions have been arrived at on many occasions. The LocaJ Governments 
have had still to be asked to advise on this very difficult subject. 'l'heir 
advice is being considered, and no fresh decisions have yet been arrived at. 

Bard&!' V. N. Mutalik : Is it a fact that almoilt all local COl1ncilR 
have 'expressed their opinions on this point T 

The Honourable Sir Alexander ltfuddiman : Local Councils or Local 
Governments 1 

Sardar V. N. ltfutalik : Local Councils. 
The Honourable Sir Alexander Muddiman : I dare say that is 80. 

WAITING ROOMS ON THE EAST INDIAN RAILWAY FOR EUROPEAN TRAFFIO 
INSPECTORS. 

82. *Mr. Gaya Prasad Singh: Are Government aware that there 
are waiting rooms or rest houses on the East Indian 1tailwli~'. HpecillUy 
marked for " European Traffic Inspectors" but not for Indian Traffic 
Inspectors T If 80, why T 

And are the Government prepared to abolish this racial discrimina-
tion Y 

The Honourable Sir Oha.rles Innes : Government understand that 
the Inspectors' rest rOODlEl are being made common to all Inspectors 
without discrimination. 

L82LA A2 
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CoNTRACTORS FOR THE SUPPLY OF COOLIES ON THE EAST INDIAN RAILWAY. 

83. *Mr. Oaya Prasad Singh: (a) Is it a fact that the loss of 
goods on the East Indian Railway is much greater than on any other 
railway system ; and that the amount of compensation paid by the 
East Indian Railway is also the highest Y 

(1) Is it a fact' that station masters on t.he East Indian Railway are 
also contractols for the supply of coolies for loading and unloading goods; 
at rates which are in some cases much below prevailing rates 7 

(c) Is it a fact that station masters at important stationil of the 
:East Indian Railway, where traffic in good/3 is the greatest, arc in most 
cases Europeans or Anglo-IndiaIL.'1 1 

(d) Will the Government kindly state the reasons for allowing 
station masters, who are heads of the station staff, to act as contractors 
also for the supply of coolies for handling goods traffic Y 

(e) Is it not a fact that previously independent contractors, uncon-
nected with the station staff, were employed to supply coolies for handling 
goods , 

And if so, why and when was this arrangement replaced' 
:Mr. O. O. Sim: (a) Yes, this has bcen the casco But I am glad to 

say that recently there has been a grcat improvement in this matter. 
(b) Yes, except at certain large goods booking stations. The rates 

vary according to local labour conditions but are not below the prevailing 
rates. 

Cc) As a rule this is so. 
(d) Station masters have been given the handling contract in ord.er 

to secure careful handling and prompt loading and unloading of goods 
stock. 

(e) It was decided to adopt the existing system in 1911 because the 
outside contractors who were employed did not always supplliabour 
equal to the demand. 

:Mr. K. Ahmed: What is the average income of the station masters 
who are managing this work Y What is the income per month besides 
salaries of station masters Y 

:Mr. O. O. Sim : I am afraid I cannot give the Honourable Member 
that information. 

:Mr. It. Ahmed: What is the rate of commission that these station 
masters get per month for the supply of coolies Y 

R:a:J'U~ OJ' ... PASSPORT TO BRAI PElUrIANAND OJ' LAHORE. 

84. *Mr. Gava Prasad Singh: Has there been any communication 
between the Local Government and the Government of India on the ques-
tion of granting .a passport to Bhai Permanand of Lahore ; and are the 
Government prepared to 'place it on the table T 

Th8 Honourable Sir Alexander Huddiman: The Local Govern-
ment informed the Government of India of their refusal to grant Bhai 
Parmanand a passport. Government are not prepared to place a copy 
of the letter on the table. 
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RBSOLUTION REGARDING GRIEVANOES OF INDI4NS IN MANDATED TEBRITOBIB8, 
ESPECIALLY TANGANYIKA. 

St>. *Sir Purshotamdas Thakurdas: (a) With reference to the 
Resolution passed by the Legislative .Assembly on 12th February last 
regarding the" Grievances of Indians in Mandated territories, especially 
'ranganyika " with special reference to the use of the Guzerati language in 
their account books, will Government be pleased to state if they have 
given the necessary instructions to their representatives in the League 
of Nations as per the above said Resolution of the Assembly' 

(b) If the reply to the above be in the affirmative will Government 
be pleased to state the names of their representatives in the League of 
Nations for the coming session f 

(c) If the reply to (iG) above be in the negative . will Government 
be pleased to state their reasons for non-compliance with the Resolution 
passed by the Assembly without a division 7 

Mr. L. Graham: (a) The reply is in the negative .. 
(b) 'l'herefore does not arise. 
(c) For the reasons expressed in the debate on the Resolution, the 

Government are of opinion that the interests of the persons concerned 
are being better serv,ed by adhering to the method of negotiation. 

Sir Purshotamdas Thakurdas : Will the Government of India be 
pleased to state whether there has been any advance in the negotiations 
since the Resolution adopted by the Assembly at Delhi last, Sir' 

Mr. L. Gra.ham : I would ask the Honourable Member to wait for 
the answer to question No. 95. He will then agree with us, I think, thai 
the results have been on the whole very' satisfactory . 

• NAVAL BABE AT SINGAPORII. 

86. *Maulvi Muha.mma,d Yakub: (a) Were the Government ofIndia 
consulted about the establishment of a Naval Base at Singapore' If so, 
what was the opinion given 7 

(b) Are the Government of India in a position to state why preference 
was given to Singapore over India for establishing '1 Naval Base' 

Mr. E. Burdon: (a) 'fhe attention of the Honourable Member is 
invited to the replieB given on the 28th January 1925, 9th February 1925 
and 20th February 1925 to starred queBtions, Nos. 432, 807 and 952. 
respeetiv,ely. 

(b) The selection of Singapore in preference to any other British 
possession in the East was due to strategic considerations on which the 
Government Ot India are not in a position to pronounce. 

EXPENDITURE ON THE BRITISH LEGATION AT KABUL. 

87. *Maulvi Muhammad Yakub: (n) Will the Government be 
pleased to state the amount of the annual expenditure OlD. the British 
Consulate in Afghrulistan 7 

(b) Why is the whole expenditlire of the British Consulate in 
Afghanistan borne by the Indian exchequer when British Consulates in 
other countries are financed by the BritiHh Government? , 

(c) Do the Government of India pl'opooe to move the British Gov-
ernment that at least one-half of the expenditure of the British Consulate 
at Kabul be provide4 by the British Government Y 

Sir Denys Bray:. I gave the answer to that question yesterday. 
Maulvi Muhammad Yakub : Only to (a), not to (b). 
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Sir Denys Bray : My Honourable friend will find the answer in the 
answer I gave. 

MaulviMuhamm&d Yakub : But no reply was given to the inquiries 
which I made with reference to my question, parts (b) and (0). . 

Sir Denys Bray: I am sure the Honourable Member will find that 
answers were given. 

An Honourable Member : May I request the Honourable Member 
to repeat his yesterday's reply, as his r(lplieH are not yet printed and not 
in our hands Y 

Another Honourable Member: Most probably' the replies are not 
with the Honourable Member himself just now. 

Maulvi Muhamma.d Yakub: If I remember aright, the Porcign 
Secretary statb1 yesterday that there were some other questions on this 
point and that he would give the necessary information when theso 
questions were reached. I thought he referred to my question. 

Sir Denys Bray : If my Honourable friend will look at his question. 
he will see that those subsidiary questions hardly, arise on the question 
he has put. 

COLOUR BAR AGAINST INDIANS IN SOUTH AFRICA. 

88. *Maulvi Muhammad Yakub: (a) Are the Government of India 
aware that the Cape Town Assembly has attacked the most sensitive 
point of India's honour by passing the Mines and Works Bill. laying 
down the colour bar against Natives and Asiatics T 

(b) Have any steps been taken, or .are any steps under the contem-
plation of the Government of India to vindicate the country's honour' 
If not, why not , . , 

Mr. J. W. Bhore: (a) and (b). As soon as the terms of the Bill 
became known to the Government of India they made energ-etic repre-
sentations to the Union Government from the Indian point of view. As 
the Honourable Member is probably aware, the Bill was rejected by the 
~outh African Senate. The latter part of part (b) of the question does 
not, therefOlI'e, arise. 

Sir Purshotamdas Thakurdas : Are Government aware that although 
the Bill has been rejected the action taken by the Government concerned 
iH practically one which is on the lines of the Bill which has been reject-
ed' 

Mr. J. W. Bhore : I am afraid I do not know to what action my 
H~mourablf\ friend refers. Does he refer to the new Bill that has 
recently been introduced in the Union Parliament. 1 

Sir Purahotamdas Thakurdas : I refer, Sir, to the Bill which has 
been rejected by the Upper House in that countrY'. 

Mr. J. W. Bhore : I do not know what action has been taken, to 
which my Honourable friend refers, in respect of the Bill which has 
been rejected. All that I am aware of is the rejection of the Bill, not 
of any action taken on that rejection so far. 

Sir Purshotamdaa Thakurdas : Not action taken on that Bill ; other 
executive action which has been taken by that Government is practi-
cally on the lines of what was embodied in the Bill that has been rejected. 
Thd is the complaint we hear from Indians in that part. 
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ltlr. J. W. Bhore : I am afraid I am not aware of the executive 
action to which the Honourable gentleman refers, but 1 shall make 
inquiries. 

RELEASE OF POLITICAL PRISONERS IN BENGAL. 

89. *:M:/I,ulvi Muhammad Yakub: (a) Has the attention of the Gov-
ern~ent of India been drawn to the suggestion made by Mahatma Gandhi 
to the effect that persons imprisoned or detained under the Bengal Ordi-
nances and Regulations may be released, as a mark of respect to the 
memory of the late Mr. C. R. Das T 

(b) Do the Government of India propose to move the Government 
of Bengal to take steps in this direction, in order to alleviate the feelings 
of the people of .Bengal and to create a new era of peace and g90dwill 
in the Province , 

The Honourable Sir .Alexander Muddiman : With your permisslOn, 
Sir, I will answer together questions Nos. 89, 118 and 296 which raIse 
substantially the same issues. 

It is not the intention of the Government of India or of the Goverll-
ment of Bengal to continue the measures taken under the Bengal 
Ordinance or the Bengal Criminal Law Amendment Act against perSf)ns 
concerned in revolutionary activities of the nature defined in these 
enactments, for one day longer than is in their opinion necessal'Y' in the 
interests of public security. . 

The Govern~ent of Bengal, with the approval of the Government of 
India, have been and are pursuing a consistent policy of mitigating the 
degree of restraint imposed according as the circumstances of individual 
cases permit, but any such comprehensive action as is suggested by t.he 
Honourable Members' questions is not now feasible. 

Mr. K. Ahmed: Will the Honourable the questioner try to keep 
alive· the dignity of his province in respect of the great needs and re-
quirements of Bengal by liberally, subscribing himself and raising a fund 
from his province for cherishing the memory of the late Mr. C. R. Das Y 

RELEASE OF POLITIOAL PRISONERS. 

tUB. *Mr. B. Venkatapatiraju : Will the Government be pleased to 
state when they propose to release the political prisoners who were not con-
victed of any violence whatsoever' 

RELEASE OF POLITICAL PRISONERS IN BENGAL. 

t 296. -Mr. O. S. Ranga Iyer : (a) Has the attention of the Govern-
ment of India been drawn to }4Jarl Winterton's reply in the House of Com-
mons to Mr. Day '8 question calling attention to Mahatma Gandhi's " appeal 
to the Government of India on the occasion of the death of Mr. Das 
for the release of the political prisoners'" 

(b) Are the Government aware that Mahatma Gandhi referred therein 
to the Regulation III and Ordinance prisoners in Bengal' 

(c) Do the Government of India propose to take any steps to release 
the Regulation III and Ordinance prisoners in Bengal' 

t For D.IlIIwcr to this queation, Bee below question No. 89. 
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(d) If not, do they propose to aSk the Government of Bengal to 
bring the saiti-prisoners to trial T 

(e) Have the Government of India received any communication from 
the Secretary of State for Inaia on the question of the release of the 
political prisoners in Bengal , ' 

(f) Was th~ statement of Earl Winterton in the House of Com· 
mons that Lord Birkenhead did not consider Mahatma Gandhi's suggestion 
practicable made after consulting the Government of India , 

(g) Will thc Government be pleased to lay on the table the correl-
pondence between the Government of India and the Secretary I1f State 
on the subject , 

SEPA.lU.TION OF JUDICIAL AND EXEOUTIVE FUNOTIONS. 

90. *Maulvi Muhammad Yakub : What is the reason for the delay 
in giving effect to the scheme for the separation of judicial from exe(~utive 
functions T Do the Government of India propose to move the Provincial 
Governments, whose opinions have not yet been received, to expedite the 
matter T 

The Honourable Sir Alexander Muddiman : Proposals received from 
certain Local Governments are being examined by the Gov,ernment of 
India, and it is unnecessary to remind other Local Governments. 

CONSTRUCTION OF A DOUBLE R.u!.WAY LINE BETWEEN GHAZlABAD AND 
MORADABAD ON THE OUDH AND ROHILKHAND RAILWAY. 

91. *Maulvi Mll1mmmad YakUb: Taking into consideratiou the 
heavy traffic, and consequent danger of collisions, between Ghaziabad 
and Moradabad, on the Oudh and Hohilkhand line, which will be greatly 
jncreased by the amalgamation of the East Indian Railway with the 
Oudh and Rohilkhand Railway, do the Government propose to construct 
a double railway line between the two stations' 

Mr. G. O. Sim: The Government have not under consideration any 
proposal for the doubling Qf the /Section from Ghaziabad to Moradaba;l 
and it is not anticipated that the amalgamation of the East Indian anel 
Oudh and Rohilkhand Railways will materially increase the traffic on 
this section which is still well within single linel capacity. 

BU)lSTITUTION OF THE 'fERM " GENERAL" FOR THE TERM" NON-MuHAMMADAN" 
IN THE ELEOTORATES FOR THE COUNCILS AND T,BE LEGISLATIVE 
AsSEMBLY. 

92. *l'tIr. O. S. Ranga Iyer: (a) Are the Government aware that the 
olectorates for the Councils and the Assembly-both Rural and Urban-
are divided into" Muhammadan" and" Non-Muhammadan" , 

(b) Are the Government aware that the characterization of the 
majority electorate of Hindus and other communities as II Non-
Muhammadan" is felt by the public to be unhappy ? 

(c) Are the Government prepared to consider the question of sub-
Itituting the term " General" for th8 term "Non-Muhammadan"? 
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The Honourable Sir Alexander Muddiman: (a), (b) and (c). The 
Honourable Member is referred to Sir Malcolm Hailey's reply to :Mr. 
Amar Nath Dutt's starred question No. 522, dated thc 26th li'ebruUly 
1924. The term " general constituencjl" is already used in another 
sense in these rules. 

REVENUE OOLLEOTED AND BOUNTIES PAID UNDER THE STEEL INDUSTRY (PRo-
TEOTION) AOT. 

93. *Mr. B. Da.s: (a) Will Government be pleased to state the 
amount of money collected under the l:Heel Industry (Protection) Act (1) 
to the end of March 1925, and (2) the amount they expect to collect till 
the end of September 1925 Y • 

(b) Will Government be pleased to state how much of this sum has 
bcen allocated as bounties: 

( a) to the Indian steel industry, 
(b) on rails imported, and 

I 

(c) on wagons manufactured in India auring above·mentioned·· 
periods' 

(0) Will Government be pleased to state the surplus that they expect 
to have in their hands out of this revenue by end of September T 

The Honourable Sir Oharles Innes: (a) (1) 226 lakhs. 
(2) .About 110 lakhs. 
(b) The amount allocated for bounties up to September 1925 is 8S 

follows: , 

(a) Steel ingots .. 
Rails and fish plates 

(b) Rails imported 
(c) Wagons 

Lakhs. 
50.00 
51.00 

.. Nil. 
7.13 

(c) The difference between (a) and (b) is by no means all additional 
duty, as the revenue at the original 10 per cent. which would have been 
imposed in any case, is incJuded. Taklng this factor into account and 
also the reduction in imports due to the protection afforded by the Steel 
Industry (protection) Act, the net surplus out of this reve~1Ue by end of 
September is expected to amount to about Rs. 20 or Re. 30 lakhs. 

Mr. B. Das : May I know if the Government are going to spend 
the surplus money in allotting extra bounties to the Indian steel in-
dustry T 

The Honourable Sir Charles Innes : I must ask the Honoul'ubl'J 
Member to wait and see. • 

Mr. N. M. Joshi: May I ask, Sir, what Government propose t.o 
allocate to the tax-payer who has paid Rs. 2 crores ? 

The Honourable Sir Basil Blackett: I think I also must ask the 
Honourable Member to wait and see. 
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GBUlVANOES or THE ALL-INDIA. CURRENCY EMPLOYEES' AsSOOIA.TION. 

94. *Mr. B. Das: (a) Have Government received copies of resolu· 
tions of the All-India Currency Employees' Association passed in Bombay 
on April 18th, 1925 ,. . 

(b) Have Government given consideration to the grievances as set 
down in these and what steps are being taken to redress them , 

(c) Has the attention of the Government been drawn to the grievancc 
that note-counte1'tI may be called upon to replacc forged notes in e,'ery 
case T 

(d) Are Government prepared to introduce some method of insurance 
system by which such hardships may be lightened T . 

The Honourable Sir Basil Blackett: (a) Yes. 
(b) The points raised in the various retlolutions have been dealt with 

already on representatilms by the various local Currency Associations and 
no arguments have been adduced by the Association to justify their re-
consideration. The only question which has not been finally settled is 
that of the contributioDs to the Provident Fund which is still under 
consideration. 

(c) Receivers at note counters are presumed to be experts in the 
detection of forgeries and it would be quite impossible in the intcrests 
of the public to condone mistakes in this vitally important matter. 

(d) The currency t!taff have to insure themselves so as to protect 
Government against lost!es due to negligence or dishonesty whtch they 
cannot recoup from their own resources. If the Honourable Member 
means that all the'staff should contribute to an Int!urance Fund from 
which 100:!set! incurred by an individual would be made good insteali 
of from his own pocket, I doubt whether the proposal it! practicable. 
The opportunitiet! for fraud are obvious, and the staff would probably 
object to being callcd upon to make contributions for such a purpose. 
If, however, constructive proposals are produced by the staff for' a 
system of mutual insurance, the Government will be prepared to con-
sider them. 

RESOLUTION BE GRIEVANOES OF INDIANS IN TANGANYIKA. 

95. *Mr. B. Das : With reference to thj! Resolution moved in the 
Assembly regarding the grievances of Indians in the Tanganyika Terri-
tory, will Government be pleased to state whether they have come to 
some definite understanding with the Colony in this matter T 

Mr. J. W. Bhore : In the debate on the Re!;olution referred to, 
the Government of India indicated that they were not disposed to con-
sider the advisability of raising this question with the League of Nations 
so long as the method of patient negotiation with the Colonial Office 
held out any prospect of a sat.iHfactory settlement. They have now 
received intimation that the Colonial Office have approved the proposal 
of the Governor of Tanganyika Territory to appoint a Committp,,~ to 
investigate the question of trade license and the possibility of raising 
by alternative taxation, the revenue at prescnt accruing from the profits 
tax. Both European and Indian Trade Communities will be represented 
on the Committee. 
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Sir Purshotamdas Thakurdas: With the report of that CommUee 
the Resolution that was passed by this Assembly is not concerned. The 
only question is in case the procedure' which was decided upon is cou-
firmed, is the Colonial Office prepared to admit Gujarati as one of tho 
languages in which aecount bookH ean be kept in Tanganyika V Surely, 
that is the point, Sir. 

Mr. J. W. Bhore : I am not in a position, Sir, to say at the present 
moment what the Colonial Office are or are not prepared to do, but 
the position at the present moment is this. The Committee will con-
sider the question of the abolition-the entire abolition-of the profits 

• tax. If that tax is abolished, I think my Honourable friend's objec-
tion will have beeH completely met. If on the other hand it is not 
abolished, we still hope that it may be possible for the Colonial Oflk:e to 
accept the recommendation made it! the Ormsby-Gore Committee report 
that Gujarati should be reeognised as a language in which accounts 
could be kept. 

Sir Purshotamdas Thakurdas : I am afraid, Sir, I must put one 
more supplementary question. Does the Honourable Member reali~e 
that the rules will come into force on the 1st of April if the tax is not 
abolished and if the Committee confirm the tax, is there time enollgh 
for the Government of India to negotiate with the Colonial Office Y 

Mr. J. W. Bhore : I quite realise the point raised by my HonouraLlt.l 
friend and I hope there will be time for us to negotiate. 

Sir Purshotamdas Thakurdas: Do I then take it that the GOY-
ernment of India give an undertaking to this Assembly that they will not 
plead that, since the new Committee which has been appointed submit their 
report, they may' be incapable, by their not having enough time, to 
press the Colonial Office to admit Gujrati as one of the languages ? 

Mr. J. W. Bhore : The only point upon which I can give an as-
surance to my Honourable friend is that we will make every endeavour 
to induce the Colonial Office to accept our suggestion. 

Sir Purshotamdas Thakurdas: I am afraid the Assembly has had 
too many assurances already. May I ask if the Honourable Member 
is in a position to give an undertaking that Government are confident that 
they will not be handicapped by unduly short notice of the new Com-
mittee's report, because the new rules come into force on the 1st April 
1926. I put it to the Honourable Member whether it is really fair to 
this Assembly again to put before it that there is another Committee 
which is going to report and then ultimately to say that the 1st April 
is so near that the Government of India have not had time to consider the 
matter. 

Mr. J. W. Bhore : My Honourable friend has made so long a speech 
that I have not fomld it possible to follow him exactly in hiFi question. 
But I can repeat the assurance which I have just gi.ven, namely, that we 
will allow no avoidable delay to occur when the occasion for representa-
tion arises. Further than that, I am afraid I cannot go. 

Sir Purshotamdas Thakurdas: I am sure li~ Honourable Member 
realises the responsibility that he is undertaking in this matter. 
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Mr. J. W. Bhore: I fully realise my Honourable friend's point. 
Mr. R. K. Shanmukham Ohe'ty : Since the Act will come into opera-

tion On the 1st April 1926, have the Government of India represented to the 
Colonial Government that the operation of this Aet may be suslwnd-
ed in case no agreement is arrived at by the Committee 1 lIas ally re-
presentation been made on that point 1 

Mr. J. W. Bhore : Not on that point. 
Mr. R. X. Shanmukha.m Ohetty : Will the Honourable Member con-

sider the advisability of making a representation on that point too f 
Mr. J. W. Bhore : J will consider it. 

RIGHTS OF INDIANS IN KENYA. 
9&. *Mr. B. Das: (a) Will Government be pleased to state whether 

they have come to some settlement .. ith the Kenya Colony regarding 
rights of Indians in that Colony Y 

(b) Is it a fact that the Government of India are deputing an official 
expert to inspect the Lowlands that have been offered to the Indians us an 
nlte-rnative site for settlement? 

(c) Will Government be pleased to state the opinion of the Colonial 
Committee that was appointed last year over this matter T 

(d) Will Government lay the report of that deputation on the 
table for information of the House Y 

Mr. J. W. Bhore : The Honourable Member's attention is invited 
to the statement made on the 7th August 1924 by the Secretary of State 
for the Coloni:es in the House of CJmmons, a copy of which was laid 
on the table of this House on the 3rd September 1924 in answer to 
Mr. B. Venkatapatiraju's unstarred question No. 342. One Indian haa 
now been nominated as member of the Executive Council and the Indian 
community have also agreed that provision should be made in the 
Royal Instructions for the nomination of 5 Indian representatives on 
the Legislativc Council. 

(b) The attention of the Honourable Member is invited to the 
reply given by me to Mr. Gaya Prasad Singh's question No. 41 on the 
same subject. 

(c) The Honourable Member is referred to the answer given by 
me on the 27th January 1925 to Sir Purshotamdas Thakurdas' question 
on the same subject. . 

(d) The Honourable Member is refcrred to the answer given by 
me on the 23rd .January 1!J25 to Khan Bahadur Sarfaraz Hussain Khan's 
question No. 157 on the same subject. 

Mr. B. Das: Are Government satisfied that the rights of Indians 
are properly safeguarded in that Colony Y 

Mr. J. W. Bhore: '1'he question covers a wide ground, Sir, and 
I am not prepared to say that we are entirely satisfied with all the 
conclusions that have been so fa.r arrivcd at ; but they are the bc~~t 
that could be reached in the circumstances and the question, I am afraid, 
must rest there for the present. 

RACIAL DISCRIMINATION IN SOUTH AFRICA. 

97. *Mr. B. Du: (a) Will Government be pleased to state whether 
they have come to some definite understanding with the Govel'IlJIlent of 
South .Africa on the question of racial discrimination t 
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(b) Do Government contemplate the adoption of measures of retali~ 
ation, in case South Africa does not recognise the rights of Indians Y 

Mr. J. W. Bhore : The Government of India have not yet reached 
an understanding with the Union Government on the general question 
of racial discrimination. 

(b) The Government of India are not in a position to state what 
action they may consider it desirable to take in the event of the negotia-
tions which are now in progress proying abortive. 

Mr. B. Das : Is it not a fact that in South Africa a poll·tax is 
lQVied on Indtans by the South African Government? And if that be 
so, why should not the Indian Government retaliate on the South 
African citizens residing in India by lSimilar taxes f 

Mr. J. W. Bhore: My Honourable friend has raised a question 
which is a very large one and which I submit to the Chair does not 
arise on this question. ' 

Sir Karl Singh Gour : May I draw the attention of the Honourable 
Member to a cable I received last night from the South African Congress 
to the effect that the South African Government are putting'into force 
a measure excluding Indians from all areas except 30 miles from the 
coast lines and also creating residential areas for the habitatioll of 
Asiatics exclusively T Will the Government of India repreflent to the 
South Union Government to suspend all action prejudicial to the Indians 
till the negotiations contemplated arc eoncluded ? 

Mr. J. W. Bhore : The Government are not aware of the applica-
tion of the measure to which my Honourable friend refers. I take 
it that he refers to the Bill which was introduced in the Union Parlia-
ment just before it suspended its last sitting. We have telegraphed 
for a copy of that Bill and I understand that the Bill is now on its 
way. The moment it reaches us, we shall examine it and the Honour-
able Member may rest assured that we shall take such steps as may be 
necessary to safeguard Indian interests. The 8uggestion whieh he bRS 
made will, if necessary, be considered. ,r, 

Mr. R. K. Shanmukbam Chetty: Have t.he Government of Tndia 
asked the South African Government to suspend all legislative action 
till thenegotiatio118 are concluded? Have the Government of India taken 
any steps to make this representation to the South African Govern. 
ment Y . 

Mr. J. W. Bhore : To the best of my recollection, it has not been 
definitely put forward to them by the Government of India. ' 

Mr. R. K. Sbanmukham Chetty: Will the Government definitely 
put forward this suggestion ? 

Mr. J. W. Bhore : If the Honourable Member had listened to the 
reply I gave to Sir Hari Singh' Gour he would have realised that I 
have already given an assurance relative to this matter. 

Mr. R.le. Shanmukham Chatty: While the Gove1'nment of India tele· 
graphed for a copy of the Bill that has been recently introduced in the 
Union Parliament, did they make a representation that the legislatiYe 
action must be suspended until the p.egotiations are concluded f 
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Mr. J. W.Bhore : No, Sir, for the reason that the Bill has only 
been introduced and will not be considered till the next Session. 

Mr. R. K. Shanmukham Ohetty: Will the Government of India do 
so y 

Mr. J. W. Bhore : I have already replied to that question. 
Mr. R. K. Shanmukham Ohetty : Do they think that it is desirable 

to take a !ltep of this nature T ' 
Mr. J. W. Bhore : My Honourable friend is only repeating the same 

question in another form. I have already given a full reply to the 
question that he is now putting in reply to Sir lIaif Singh Gour's 
question. 

Mr. R. It. Shanmukham Ohetty : Is not my Honourable friend also 
repeating his answer in a different form' 

Mr. J. W. Bhore : If the Honourable Member will insist upon re-
peating his question I must obviously repeat my answer. 

Mr. B. D&8 : May I inquire, Sir, if the Government of India are in any 
way afraid of the Colonial Government of South Africa or are in any 
way dictated to by them T 

Kumar Ganganand Sinha: May I know, Sir, since what date the 
negotiation is proceeding Y 

Mr. J. W. Bhore: My recollection is that negotiations for a con-
fe!,ence have been proceeding since some time in April last. 

I 
DISCONTENT AMONG INDIANS IN THE SUPERIOR SERVICES. 

98. *Mr. B. D&I: (fl) Are Government aware of the discontent 
amongst Illdians' of the Superior Services recruited before 1919 owing to 
the discriminating policy of the Lee Commission recommendations Y 

(b) Will Government be pleased to state the special privileges that 
their European colleagues enjoy and which has been denied to them' 

(c) Is it not a fact that Indians recruited to the Imperial Serviccs 
before 1919 were promised equal opportunity and equal privileges under 
the Stlltute T 

(d) If the answer be in the affirmative, do Government intend to take 
steps to remove any hardship to whieh the Indian officers may have been 
subjected under the recommendations of the Lee Commission 7 

The Honourable Sir Alexander Muddiman: (a) Government 11avo 
rect'iwd some memorials which show that there is a certain amollnt of 
disappointment among Huch officers but are aware of no general 
diHcontent. 

(b) No privileges have be~ given to Europeans as a result of 
the Lee 'Commission recommendations which are wholly denied to Indians, 
but the passage and remittance concessions have been extended only to 
InJian members of certain services on the conditions laid dOWl\ in the 
rilles. 

(c) It is not. a fact. 
(d) Does not arise. 
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REFUSAL OF PASSAGE ADVANCES TO INDIAN OFFIOERS IN THE IMPERIAL 
SERVlC~B. , 

!l!). "'Mr. B. Das: (a) Is it a fact that Indian ~fficers in the Imp~wiul 
Services are denied advances for passages abroad while Europeans and 
Anglo.]ndians in the Provincial Services are allowed the same? 

(b) Are Government prepared to invite the opinions of the Provincial 
Governments in this matter ? \ 

The Honourable Sir Alexander Mudft.iman: (a) !tis a faet that 
plI.sl.age advances are given only to Government servants of Non-Asiatic 
domicile. . 

(b) '1'he answer is in the negative. 
Dr. S. K. Datta: Is it a fact, Sir, that the Ind,ian members of the 

Inliilln Civil Service receive these privileges of passages whereas the 
In.lian members of the other Imperia] l:Iervices are denied them 1 

The Honourablil Sir Alexander Muddiman : I should likfl to hfl.vC 
notice of that question. • 

GRANT OF STUDY LEAVE TO INDIAN EDUCATIONAL SERVICE OFFIOERS. 

100. lieMI'. B. Das: (a) Will Government be pleased t.o state their 
present practice regarding study leave to I. E. S. officers 1 

(b) Are Indians in the I. E. S. grade entitled to the study leave? 
(c) Do Government encourage Indian officers in the I. E. S. by Hpeeial 

allowances and passages to avail themselves of study leave 7 
(d~ In view of the fact that the Indian officers in scientific profef*lions 

are denied passages to go abroad, are Government prepared to give Indian 
officers special chances for study leave abroad? 

Mr. J. W. Bhore: (a) The attention of the Honourable Member is 
invited to the Government of India. Finance Department Re!!olution 
No. );'.·20 (2)-C. S. R.-25, dated the 4th February 1925, published in the 
Supplement to the Gazette of India of the 21st idem. 

(b) Yes. 
(c) and (d). Certain concessions are allowed under the ~tucly Iflave 

ru]ml and Government are not prepared to grant any additional 
facilities. \ 

101. (Answered on 25th August 1925.) 

EXPENDITURE BORNE BY INDIA FOR CONSULATES OR TRADE COMMISSIONERS. 
102. *Mr. B. Das: (a) Will Government be pleased to give it list 

of the countries where Consulates or Trade Commissioners are maintained 
at India's cost T 

(b) Will Government be pleased also to give a statement of ~ost 
to India for these Consulate services in each case T 

Sir Denys Bray: Apart from Consular representation iu Persia 
and Siam and in the Hedjaz, towardR which India makes contributions, 
the following Consulates arc maintained at India'R sole cost :--(1) the 
Consulate General at Kashgar. (2) the Jelalabad Consulate. (3) the 
Kandahar Consulate. 
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The average annual cost of (1) is Rs. 74,776, of (2) Rs. 22,413, 
and of (3) Rs. 23,344. , 

'fhere is an Indian Trade Coin missioner in London only and the cost 
to India of this officer and his establishment is approximately Rs. 25,000. 

INDIAN TRADE COMMISSIONERS IN FOREIGN COUNTRIlI:S. 

103. *Mr. B. Das: (a) Will Government be pleased to state their 
policy about appointing Tradf Commissioners for India in every foreign 
country ? 

(b) Is it the practice of the Government of India to appoint Indian 
Consular attaches to British Consulates where India has no Trade 
Commissioners ? 

The Honourable Sir Oharles Innes: (a) The Government of India 
did contemplate appointing Trade Commissioners in countri'es with which 
India has important trade relations but for reasons of economy only one 
offieer is at present so far employed. He is stationed in London. 

(b) No . • INDIAN TRADE COMMISSIONERS IN THE DOMINIONS AND COLONIES. 

104. *Mr. B. Das: (a) Has India any Trade Commissioners in the 
Dominions and British Colonies , 

(b) How many of the British Dominions and Colonies have their 
Trade Commissioners and ComlUlaies in India 7 

The Honourable Sir Charles Innes: (a) No. 
(b) Canada alone has a Trade Commissioner in India. Aq regards 

Consulates, the attentJi10n of the Honourable Member is invited to part 
(Il) of the reply given by Sir Denys Bray to Mr. B. Venkataputiraju's 
question No. 240 on the 26th January last. 

EMPLOYMENT OF INDIAN TROOPS IN CHINA. 

105. *Mr. B. Das : Will Government be pleased to state: 
(a) How many regiments of Indian troops are located outside 

Briti'sh India ? 
(b) How many Indian soldiers are at present stationed in China , 
(c) Have Government despatched any fresh regiments to China 

during the recent troubles there 1 
I 

(d) Are Government aware that Indian public opinion is strongly 
against the employment of Indian troops and Indian money in 
wars with Asiatic countries 7 

Mr. 1:. Burdon: (a) The following Indian units are located outside 
British India :-

Iraq-3 battalions and a Field Company of Sappers and }1iners. 
Malaya-1 battalion. 
Persian Gulf-Two companies. 
Hongkong-l battalion. 
Kowloon (S. CMna)-Detachment ' B ' Transport Depot. 

There are now no Indian troops serving in Palestine. 
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(b) The following are the numbers of Indian troops in China: 
Indian other ranks 748 
Detachment ' B ' Transport Depot .. 111 

(c) No, Sir. 
(d) The answer is in the negative. I would add that neither His 

MIl.icsty's Government nor the Government of India are at present at 
war with anv Asiatiic Muntrv : and that Indian revenues contribnte 
nothing to thf' cor-;t, of the In~lian troops, employed on garrison duties 
llyerSeaR, with the exception of pnrt of the cost of the two companies 
stationed in the Persian Gulf. 

Mr. Devaki Prasad Sinha: Will the Government be pleased to 
state wh(,thl'r thp Tndilln t.roops stationed in China were or were not 
cmplo~'ed during' th(' rP('ent tronbleR in China' 

Mr. E. Burdon: I han' rt'ceived no official information on tlie 
subject. 

Mr. Devaki Prasad Sinha : Will the Govemment. be plefsed to state 
what is the Jlt'cessity for maintaining Tnrli'an troops in China' 

Mr. E. Burdon: They are employed there on garrison duty at tlie 
expen~e of His M Iljesty 's Go,·ernment. 

TRANSFER OF ADEN TO TIlE BRITISH GOVERNMENT. 

106. "'Mr. B. Daa: (a) Will Government be pleased to state if the~ 
have carried on any correspondence with the British Government for. 
the transfer of Aden to thA British Government , 

(b) Will Government be pleased to state the total amount of mo~e:r. 
spent from the Tndilln exchequer up-to-datc to develop Aden T 

«(:) Will Government be pleased to lay on the table all correspond-
ence regarding the t.ranflfer of Aden ? 

(d) Do Government proPQliw to eommlt thiR HOURe in caRC t.hey wisli 
to transfer Arlen or /lny part. of British India now or hereltftel' 7 

Sir Denys Bra.y: (a) Yes. , 
(b) The actual expenditure incurred on the development of Aden 

from its earliest beginnings could not be ascertained without undue 
labour; but J ndia 'R contribution has of course been very considerable. 

(c) J am afrairl it would not be in the public interest to do so. 
(d) In the event of it beinl! proposed to transfer Aden from India; 

the Le~hlhltllre (in Rl'corrlHncr. wit.h the undf'rtH.kinl! nlready Ilnnounced 
to the IJouRe) will he !!"in~n an opportunity to t~XpreR8 its oprnion hefore 
any rleciRion is taken. Government lire unable to give any more general 
lmrlertakin/!. 

TENDER FOR DOUGLAS FIRS ADVERTISED BY THE BENGAL NAGPtTB R.ut.-
WAY. 

( 

107. "'Mr. B. Da.s: (4) Is it not a fact that the Benial Nagpur 
Railway traverses vast forests which supply sal wood' 

L82L~ I 
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(b) Has the attention of the Government been. drawn to a tender 
advert.ised by the Bengal Nagpur Railway for Douglas Firs to the extent 
of 50,000 logs ? 

(c) Did that Railway consult the Chief Conservator of Forests of 
India in case any other suitable timber be available in India' 

(d) Do Government control the action of guaranteed railwaYl-I in 
matters like this, and are they prepared to instruet the Railway Board' 
to exercise a close scrutiny Y 

Mr. O. O. Sim: (a) Yes. 
(b) Yes. The tender was for 70,000 Douglas Fir sleepers and 

n(lt fol' 50,000 Douglas Fir logs. 
(c) No. 
(d) Government do not eontro} the action of guaranteed railways 

in the matter of purchase of sleepers but the Railway Board keep in 
close touch with raHways in all matters of poliey conne(!ted with the 
al'ran~eJnents for supply of sleeper requirements of Indian railways 
llencraUy. In this, instance, even before the Honourable Mernbcl' had 
glven notice of his qnestion the Railway Board had aHcertained from the 
Bengal Nagpur Railway Administration their reasons for calling for 
t.enders for imported sleepers and had satisfied themselves that the 
adion taken was in the interests of economy. These reason:'; were 
that the Bengal Nagpur Railway Sleeper Group had already placed 
contrncts for a large number of sleepers, totalling 7.80,000 from Bengal, 
t'b-e- Central ProvinceR; Bihar and OTissa, and 'Burma. Th(~, 70.000 
81eep<lrl'l in question were additiomtl t(') tho!!e contrllets a'no the Comm;tt{\e 
(If the Group were aware that t.hey could not obtain these additional 
Rillepers in the areas from which they ordinarily take their, supplies 
in the short time within which supply was eHsential. The Committee 
knew also that sleepers from more distant part.s of India woulrl not be 
economical on account of the heavy freight ehnrgoes involverl.. They, 
therefore, decided to call for tenders for creosoterl Douglas Fir sleepers' 
which have given Ratisfaction in the past. and which. they were led 
to l),'>lievc, could be landed in Calcutta at Il very economical price. 

Mr. B. Das : Will it not be the right thing to reduce railway freights 
on Indian Railways so that Indian railway sleepers can he supplied to 
the railway in question at a cheaper rate than sleepers imported from 
overseas' 

Mr. O. O. Sim : I do not think it would be economical for one rail-
way to pay a heavy freight in this way to other railways. 

PASSAGE OJ' THE OOLOUR BAR BILL IN SOUTH AFRIOA. 

108. "'Mr. K. O. Neogy: (a) Have Government received officially, 
from His Majesty's Government or the Government of South Africa, a 
complete report of the passage of the Colour Bar Bill in the South 
Afriean Legislature' 

(b) Have Government made any representations on. the subject , 
If 80, will Government be pleased to lay a copy thereof on the table' . 
, ,(Ie) What steps do Government propose to take in the interest of 
Indians domiciled in: South Afriea, iJI view of the aforesaid ·legislatioJt , 
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(d) WaH any suggestion made by the Government of India for having 
a lwuml 'rable Conference on the South African Indian question? If 
so I with what result' 

Mr. J. W. Bhore: (.a) to (cI). The attention of the Honourable 
Memher is invited to the reply given by me to-day to MaulviMuhammad 
Yaqu h 's qucfoItion N o. ~8 on the same subject. 

(d) A proposal for a conference was made to the Union Government 
last April. Negotiations are still proceeding. 

Sir Purshotamdas Thakurdas : Will the Government of India take 
any steps in the event of the Bill being passed T 

Mr. J. W. Bhore : That, Sir, is a hypothetical question. 

REPORT OF THE ORMSBY GoRE COMMITTEE ON KENYA. 

109. "'Mr. K. C. Heogy: (a) Will Government be pleased to lay on 
the table of the Library a copy of the Report of the Ormsby Gore 
Committee on Kenya and the adjoining territory' 

(b) Do Government propose to take any action in so far as the said 
Heport affects the interests of the Indian community Y 

Mr. J. W. Bhore : A copy of the report has been placed in the 
Library of thc lIouse. 

(b) Government are watching developments and will take such 
action as circumst.ances may require. 

Sir Purshotamdas Thakurdaa: Have the Government of India taken 
any action in connection with this rcport ? 

Mr. J. W. Bhore : I think if tht1 IIonourale Member will read the 
report, hc will see that it. does not maIm any suggestions prima facie 
inimical to Indian interests.· Vole must therefore wait and see if any 
action is taken in pursuance of the report which may affect Indian inter-
ests. If such act.ion is taken, the Honourable Member may rest assured 
that we shall taIce sneh steps as we may think neceS8ar~'. 

REPRESENTATIONS MADE BY THE LAST INDIAN OOLONIES COMMITTEE ON THE 
INDIAN QUESTION IN FIJI. 

110. Mr. K. O. Heogy : Has any order been passed by Hi8 Majesty's 
Government on the representations made by the last Indian Colonies 
Committee on the Indian question in Fiji Y If so, to what effect T 

Mr. J. W. Bhore : The matter is still the subject of correRpondence. 

DRAFr OF THE BROADOABTING LIOENOE IN INDIA. 

111. *Mr. K. C. Heogy: (a) Will Government be pleased to lay 'on 
the table a copy of the final draft of the broadcasting licence in India T 

(b) What will,be the machinery to be employed in the administra-
tion and control of broadcatlting in India.f 

(c) Is there to be an .Advisory Board in this connection 81 sug-
.pst.ed by the Bengal Chamber of Commerce' 

212 
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(d) Is " toll" broadcasting to be allowed' If so, are Goyernment 
aware that, this will affect newspaper ent.erprise particularly in 
Presidency towns 1 

The Honourable Sir Bhupendra Hath Mitra: (a) A copy oi the 
final draft of the broadcasting license is laid on the table. 

(b) 'I'he administration of broadcasting will be in the hands of the· 
licensee. The machint'ry of tilt' 1'. & T. Department will be employed 
in lhe control of broadcasting. 

(r,) The establishment of an Advisory Board is under the considera-
tion of Governmcllt. 

) "Toll" broarleast.ing will not. be allowed at the commencement 
of the broadcast.ing service. If, a demand for it arises subsequently the 
matter will rcceiytl considerution. 

Government of India. 

TELEGRAPHS. 

License to establish, maintain and work Wireless Telegraphs in British 
India. 

Fixed Station •• 
Repatered No. 

Dated 191 . 

NOTICE. 

A pplication for renewal of this license must be made in writing to the 
Diret'.tor·GeneraI of Posts und Telegraphs (Wireless Branch) India at lout ODe 
month b,~fore the date upon which the license expireH. 'fhe applieation .bould 
"tate the rcgilltered number of' the license and must be accompanied by this 
liccCltle and ulldefaced postuge stamps to the value of the fee for removal. The 
postage staml'8 should be affixed to the application. 

INDIAN TELEGRAPH ACT 1885 AND INDIAN TELE~BA.PH (AMENDK;un') 
ACT 1914. 

RepiBteTcd No. , dated 1ge • 

FJxed Stations. 
TELEGRAPHS. 

l,ICENSE TO ESTABLISH, MAINTAIN AND WORK WIRELESS TELEGRAPHS 
J~ BRITISH INDIA. 

Interpretation' Clauae.-
In theBe presents and in any 8upplementary lieenee granted ill couectlon 

with tiles. presents the following worda and expres8ion. shall have ~he ,-,,_vera! 
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Dleanings hereinafter assigned to them unless there be something either in the 
eubject or context repugnant to luch construction (that is to say) :-

(1) , .. D1r~-GeDeral" meane the Director-General of Posts and Telflgr»,pha 
In din for the time being. 

(2) .. Telegraph Act" means the Indian Telegraph Act 1885 (XIII of 1585) 
al IUllI'lllded by the Indian Telegraph (Amendment) Act 1914 (VII of 1914). 

(3) ' .. Telel1'aph" has the same meaning as in the Telegraph A4t_ 
(4) .. Telel1'aph LiDe" hal the sam., meaning as in the Telegraph Act and 

includes a telegraph line belonging to or worked by the Director-General or 
cOl1structed or maintained by him for any Departml'nt of the Government or 
other person body corporate or company. 

(5) "Wireln8 Telel1'aph " means any lIystem of communication by telegraph 
without the aid of any wire connecting the points from and at which the 
communicationa are lent and received. 

(6) ., Buln " means the Rules made from time to time under the Telegraph 
Act. 

( •• IDt81'Datwna.l Telegraph Oonvention" ~ -
(7) j .. IDt81'Dational Telegraph Begulations" mean rllspel1tively the Inter-

~ .. Badio-telegraph Oonvention 1912" 
national Convention ot St. Petersburgh, datlld thA lOth-22nd July 1875 antI the 
Servl~f.' RegUlations made thereunder andi the Internn,tional Radio-telegraph 
Convention, dated the 5th July 1912 and the Service Regulations made thereunder 
and include any modification of the said Conventions or Regulations made from 
time to time. 

(8) .. Station" nleans any apparatus for wireless telilgraphs erected for 
the purpose of transmitting or rocl'iving messageR or signals whether with or 
without antenna. 

(9) .. FiXed atationa" melLns stations estaulished on land (or on board any 
Ihip permanently moored). 

(10) •• Land Stations j, means flxod statioTls established for service with mobile 
Itations the tt'rm being used only in respel1t of t.heir service with mollilo stntions. 
They Ilre further sub-divided into :-

(a) "Ooast Stations" which are those utilised for (',ommunll'atioll with 
ships at Sea ~ 

(b) .. Aviation Stations" whil'h aTtl those utilised for ('omlUuniclltioll with 
aircraft in flight. 

(11) .. MobUe Stationa " means ship stations and airl'raft stations, 
(12) ! •• Ship Station" means a station established on board a ship which il! 

not permanently moored. 

(13) .. A1rcr&ft 'Station" meanll a atation established in any balloon whethet 
fixed or free airShip or flying machine. 

(~4) .. '1'0 radiate wav .. "-Apparatus shall be deemed to radiate waV!'K 
when It is so arranged that it emits ellll1tro-magnetic waves which can be detectod 
by a wire leIs telegraph receiving apparatus' situated at a diatlloUce not exceeding 
400 yards. 

. (15)" Service Slgna.Jl1Da" means signalling by means of any eysteDlof 
wlfeles~ telegrap~1I between any fixed or mobile stations of His Majesty's Imperial 
Dominion or IndIan Naval Military or Air Forces. 

(16) .. OertUled Operator" means a perRon who is in.pOSBe8sion of a certiflr.:&t8 
or eer~dic!ltes of ('ompeteney issued by the Direetor-Gl!heral or by the proper 
authorIty 10 the United Kingdom or in any British Possession or Protectorat.e. 

(17) "Telephone" meane any instrument or apparatus used or intBnd6d 
to be Illed for transmitting or receiving .poken me •• ages or comm11l1icatioDa or 
mUlic by telegraph. 
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(18) I. Broadcast lIIatter ,it means concerts leetures cdne,ational matter speeches 
weat,her reports theatrical ontertainments Ilnd Illly other mutter .inclurliIll; U(lWH 
or other information from time to time approved by the Direct,or·General.' 

(19) .. Oommercial Stations" means fixed statiolls lictlUsetl by the l>lrol'tor· 
General for the purpose of Ilarrying public correspondence. 

(20) II Non.Oommercial Stations" means fixed stations licensed hy t.he 
Director·General for the purpose of research experiment or instruction. 

(21) .. Limited·Oommercial Btations" means fixed stations licensed hy the 
Director·General for tile pUI:pole of carrying private correspondence. 

(22) •• Broadcasting 8ta.tions" means fixed stations lieenst'd by the Director· 
General for the purpose of transmitting matter. 

(23) II :Broadca.st Beceiver Stations" or II :Broadcast Receivers" moalls 'flxed 
stations licensed by the Director·General for the purpose of receiving broadcllAIt 
matter. 

(24) II lIIessages sent for general reception" means messages or bro:ule,lIst 
roaUer transmitted by any station and addressed to or pnlcetllJd by thl1 IlUIl for 
II All Stations ". 

Whereas 
of (ll"feinnfter 
called the licenaea) is desirous of establishing maintaining anc1 working at the 
place or within tile area in British India specified in tho schedule IlnnAxl'd hor{,to 
(llereinafter called tho Schedule) a wireloss telegraph under soction 4 of tho 
Telograph Act. 

And Whereas by real!lOu of the provisions of the sl1id· Telegraph Ad it is 
unlawful to establish maintain or work any wireless telegrllph ill :my plu'Co 
within British India except unuer und in a('~ordnnc(' with II license granted in t.hnt 
behnlf by the Director·General and it is unlawful save I1S in th~ 81lid A,'t, provided 

. to transmit or receive any menage by telegraph within British Inclia. 
Now these presents wltn888 that tho Director·Geneml ill ex(>r~ise of :111 powl'n 

alln authorities enabling him in t.his behalf l'onferretl by the Tele((raph .\,·t und 
tile Rules horeby grants to the Licensee during the term of perio(l· Ilommetlcitlg 
on t.he day of the date hereof and terminating on the thirty·first. day of De~!l1nber 
]02 when this license becomos invalid unlesll renowed bv ClI<lnrSl'mellt thllrefln 
untler tho hand of the Director·General the !i,',cnsos PO'Vt'TI'I and nlltl,ol'itil'~ 
hereinafter expressed and containt,d subject to tho provisiolls of till' Tl'll'gfllph A('t 
and the Rules and upon terms and subject to the stipulations and con(litions 
hereinafter appearinr. 

1. The Licensee is hereby lie,ensed and permitted: 
(a) To establish mnintllin and work apparatus for, wirl'less l telegrnphs 

(hereinafter called the licensed apparatus) at 'tho placo Mp(wifie(i in 
the Schedule (hereinafter callod the Station). 

(b) To transmit Ilnd receive such messages by means of tho lie,ensed nppnratus 
as are specified in the Schedule. Provided that:-

(i) the licensed apparatus shall not be used fOT transmittillg indecent 
or obscene communicatioDs or false or misloading ea11a or aignnli ; 

(ii) the transmission and ~eception of such messages IIl1a11 be ~ub.ie<lt to 
luch conditions and regulations as th!l Direct,or·Glmoral may proscribe 
from time to time ; 

(iii)' subject to the provisions of sub· clause (3) of clAuse 6 hereof no 
restriction shall be imposed on the reception of messages sent 
for general reception j • (Iv) if the Station is specified in the Schedule to he It non·eomtnereial 
station tho licensed apparatus shall only be llsen for thl' transmission 
or reception of messages in eonnection wit.h inst.ruction or (JxpC'rimont 
in wireless telegraphs or for tile recoption of messages scntfQr 
general reception j --



(v) the licensed apparatus shall not be employed for the transmillllion 
of news advertisements or mesBageB Bent for general reception or 
for any form of broadc&.llt matter or for the transmisllion of general 
calill. 

(0) 

2. (1) 

(b) 

(0) 

(d) 

To receive mOlley or other valuable conBideration for or in rellpect of the 
usc of the licensed apparatus or for or in respect of the transmission 
or rCccIltion of mesBages by means of the licensed apparatus unlcBs 
the Station is Ipecified in the Schedule to bo a non-commercial .tation 
ill which event no monoy or other valuable consideration shall be 
received by the Licensee or by allY other person with the authority 
or by permillsion of the Licensee or with the cognisance of the Licenllee 
for or in respect of the ule of the licenBcd apparatuB or for or in 
respect of the tranBmilllion or reception of messages by means of the 
licensed apparatus. 

The licensed apparatus IIhall: 
be of the character Bpeci1l.ed in Glltl Schedule and the wa.ves emitted 

shall be &.II pure and al little damptld &I pOBBible and the licensed 
apparatus employed for reception shall aflord the greatest p08sible 
protection from disturbance during the reception ofsigna1s and the 
licensed apparatuB employed for reception ahall be used in lIuch a 
manner &I to cause no interference with other stationa; 

be capable of using th~ wave·lengths speeUled in the Scheclule .as 
measured by the stalldard of measurement in use for the time boing 
by the Government of India (hereinafter called the Government) und 
sueh other wave-lengths as shall be authorised by the Dizeetor-Qenoral 
in writing from time to time and the licensed apparatus employed for 
transmission shall invariably be tuned accurately to t.he authorilled 
wave·length; 

admit of transmission and reception of messages at tht! rate of noi. 
less than 20 words u minute five letters or their equivalent being 
counted I1S one word; 

be 80 constructed that when employed to radiate wave. these ahall ollly 
be propagated by valves or other apparatus generating pure eonthluouJl 
waves. Spark trl1llsmission is forbidden except a. provided ill lIub· 
clause (k) of clause 4 hereof; 

(e) be kept in a clean and sanitary condition; 
(I) be BO arranged that all lights emau.atiug therefrom shall be IIcrllened 

in such U lIIanner as IlIAY be nece88&ry to ensure the rell.8ollublc comfort 
and health of tbe c.ortitle<l operators au.d other.s employed in working 
the licell8ed u.llpu.ratus ; 

(g) be worked so as lIot to interfere with the worlting of au.y fixed stations 
estu.blished in British India or in the territorial waters abutting on the 
coasts of Britillh India by or for the purpelles of the Director-General 
or any Department of the Government or any Indian State or for 
commercial purposes or with the transmia.sion or reception of any 
messages u.t or between land stations and mobile stations. 

(2) Nothing contained herein shall be deemed to relieve the Licensee of any 
l __ pouaibility for u.ny infringement of patent rights which may be incurred by the 
use of the licensed apparatul. 

S. Except with the consent in writing of the Director-General the .liOfilnaed 
apparatus BllI~lI not be uRed for any purpose whatsoever or for the tranfiinllsion or 
reception of nlessages other than the purpose or messages authorisod by· this 'lic~e 
or for conlUlunico.ting with any stations other than those specified in tlie Sehedtile 
or as provided in sub-clause (0) of claule 4 hereof or altered or modified in rellpeet of 
all)' of the particulars !\pecifled in the Schedule 01' moved from the Station. 

4. The Lieenaee IIhall: 
«(I) Observe the proviaiOJUl of the Radio· Telegraph Convention 1912 and tILe 

IDterna~onal Telegraph Convention and the Intemational . 'telegraph 
Regulations so far &I the said eonvuntioDB and repllPotioDII are eapable 
of being applied to wholeu tlllegra])ha. 
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(b) Comply with such directions and regulations all may be given or made 
by the Director-General from time to time_ 

( e) So far as possible receive and al1!lWer all requests for 88siatanr.e and 
aigna.ls of distrcss from mobile stations and re-trllJlllDlit them with tbe 
least p088ible del&y to the proper authoritie~ by meana of the licensed 
apparatu8 or by any other meanl in the power of the Licensee. 

(d) Provide for the working of· the Station B.uch certified operator,. 11K are 
required by the Rule8. 

(e) Provide ago.inst the disturbanee of the receiving apparatuB of any fixed 
stations by eledro-magnetie waves of any frequency or by I~onduetioll 
eurrents emitted from the lieensed apparatu8 and against iuterforenl'e 
with power telegraph telephono lines or cables iu whil~h high potential 
eurrents might be induced by means of the licensed apparatus. }'or the 
purpose of this provision the term disturbance is defined a8 the produ,"tion 
of appreeiable electrical effects in a syntonilled receiver other thun the 
receiver of the licensed apparatus adjusted as a whole to a wave-length 
different from that of the transmitter of the lieensed apparatus. 

(I) Keep a record at' the Station of every transmission showing the date and tiDle 
(Indian Standard Time) of such tran8mission anu the lIyllttJlll, IIlId 
wave-length employed. 

(0) Keep at the Station II. ~opy of this license certified under the hand of an 
oftlcer authorised for that purpose by the Direetor·Genernl to he II 
true copy and also su~,h documents as are specified in the Schedule. 

(h) 

(i) 

(1e) 

IndeDlDify the Government against all actions claims and demanus whil'll 
may be brought or made by any person body "corporate or company in 
respect of any injury urising from any act licensed or pl'rmitted by 
this license. 

Pay to the Direetor-General during the continuance of the license herehy 
granted a license fee of Rupees per annum in reypel't of 
each Station at which the licensed apparatus is installed. The said 
fee shall be payable before the iseue of the licen8e and upon tlUl 11111t 
day of January .in each year 110 long as the license is valid. 

Pay to the Director-General during the continuance of the license hereby 
granted a royalty of Rupees per annum in respect of each 
Station at which the licensed apparatull 18 installed. The said l'oyalty 
or a proportion thereof which shall be fixed by the Direl'tor.Goneral 
shall De payable on the date upon which the Station comm6nCOH to 
work and the royalty payable for each subsequent year shall be payable 
upon the first day of January in each year so long as the license is 
valid. 

Enaure that if the Station is specified in the Schedule to be a non· 
commercial station class two in which lieensed apparatus is not perlllittl'd 
to be used with an antenna. the Station will not radiate waves lind that 
the effects of conducted waves or earth eurrent. of any frequency or 
nature emitted by the licensed apparatus shall not be appreciable on 
any power telegraph or telephone system. Provided however that spark 
Iystems of tl'lUlllmission may be used in non-commercial statio liS for 
experimental or instructional purposes if the other conditions of this 
sub-clause are observed. 

&. The Licenaee shall provide that when employed to radiate waves the call 
alp of the transmitting 8tation and that of the receiving 8tation if any 8hall be 
alpalled or Bpoken in aceordanee with the following procedure : 

(0) when calling-up another station the call sign of that 8tation lIhall be 
lIignalled three timell followed by the word from or the proeedure signal 
DE and the call sign of the Station which lhall be lignallod three 
times; 

(b) when answering II. call-up the cu.n sign of the atation to be IlnLtwerlld 
ahall be lignu.Ued three times followed by the word from or the prolle/lure 
signal DE and the call sign of the Station which shall be signalled 
once ; 



(c) 
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whencommunieation ia established the call sign of the recetvmg .tation 
and that of the transmitting station sep'arated by the word from 01' the 
procedure signal DE shall be signallE'd once only a.t the commenoom'3nt 
and <:onclusion of every trausmiijsioll. 

8. (1) Except with the consent in writing of the Director·General or as IIper.ified 
IUlreill the Li(,pnMI'O Mhall 1I0t : 

«(J) L:1Y or v1:w.e IIny ('nbles PDRt" wires' or ot.hpJ' appara.tull whl'thl'l' u!led 
or illteJult'd to he u8pd in c.onjlllwt.ion with the li~ensl'd8pparllttl8 or 
not or wlwth('r forming part of tll!' Iimmllt'd apparu.tu8 or not ill oVI:!r 
upon or tllllier /tlly land gJ'ouud street road or place in Illdia C'Xl:!Cpt 8S 
spedfiad ill the SrJledule and any permission required for the 1I1ying 
01' pladng of Illly cubIt's postA wires or other apparatus as foresaid shall 
be obtuinpd by the Li('.('nsel' nt. his own expense from the person borly 
(·orpornt.r or ('oIllIlany legally entitled to grn nt the snme. 

(u) Divulge or ollow to be divulged to allY person other than proIlerly Ruthorised 
om('iuls of tlH' (toverllJDlllIt or under orderll of a competent legal tribunal 
or mu ke any UHI' of any lIleHsage whatsoever received by mean!! of the 
Ht.lltion ot.her t.hnll a rneHHllge sellt for general rel:!Cptiou whethor su(·h 
meH~lIgeR art' t.rIUlsmitt.ed by Sf'rviee signalling or by any sYiltem of 
wirelpHs tell'grlll'hs estuulished Ilnd rnaintninod by or for the purpo8es 
of tlw DiTtll'j,ul'·Gellf'mJ or n.ny D!'pnrhnent. of the Government or by /In.'' 
Ii<~eus('<, of tlw UoverumOIlt. otlwl' than thll LieenseC' or ot.herwise an.l shull 
be sub jed in this respe"t to the peIIRlties specified in the Telegr8lJh .'\.<,t. 

(c) ASRign Uflflerlet or otherwise diepose of or admit any perlloll body eorpuratll 
or company to pa.rticipate in the benefit of the license hereby granted. 

(d) Permit the use of the licensed apparatus to interfere with Bervice signalling. 
(2) Notwithstanding anything contained, in sub·dause (1) (b) of this clau'IC 

~he Licenllee or any other person either on behalf or by permission of tIle J"iNmsNI 
or wit'h the e.ognisan('{' of the Licens(le shall not. reprodu('p or publish in the press 
or dillseminate by other similar weans messages sl'nt for general reception by any 
dation and received by means of the Station. 

(3) If 80 required by thl' IHrector·Genernl the Licensee shall permit tIll' 
Htation if it is specified in the fikhedule to be a limitcd·commef('ia! station and 
is establi8hed at a phwe where other means of telegraph or teillphone cODUliunilmtioTl 
i8 not provided or if provided in case of interruption to luch eomDluni~lltion to 
nccept public corrl'8pondonce and communicate with such statiolls as the Direttor· 
General may designate. In thiM event the Licensee shall be entitled to l~OlIllct a 
charge for thll hlilldling of such public correspondence provided .that the umount 
of 8111'.11 charge 8hall be approved by the Director·General. 

7. (1) If tho ])irector·General is of opinion that tho working of the licensed 
appar"tu8 Is incollsistent with the free use of .ervice signalling the Liceusee ihall 
when required in writing by the Director·General so to do take immediate and 
adequate steps to avoid such interfMBnrc. The making of such a requi8ition shall 
be Mnclusive evidllIwe of the opinion of the Director·General to the effect aforosaid. 

(2) Whenevl1r tho certified opemtors at the Station llerceive that service 
lignlllling is proceeding with which the licensed apparatus is likely to interfere 
they shall refrain from using the licensed apparatus without being entitll'll to 
any e.ompcnsation for any 108s incurred thereby until all indications that such 
eervice signalling is proceeding shall have ceased. 

(3) These provisions for the protection of service signalling shall be con.trut>d 
to be without prejudico to the generality of any other provision of this license. 

S. When employed to radiate waves such certified operators' a8 are require.} 
by the Rules shall be in constant attendanee at the licensed apparatus and B 
certitled operator shaH listen·in on suitably adjusted receiving apparatus for 
three minutes at intervals not exceeding fifteen minutes in order that ho mny 
perceive if the licensed apparatus is causing interference to authorised wirele •• 
comDlunication. On being requested by any Government Naval Military or Air 
Force station to c.ease transmission the Licensee shall comply immediately and ahall 
refrain from further transmission as long as may be required. 

9. (1) All apparatus uled or intendt>d to be used by the Licensee shall be 
10 erected fixed placed and used as not either directly or by reaeon ot the workin, 
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or UIN thereof to interfere wit.h the efficient or convenient maintenance working 
or ules of any telegraph line of"the Direct.or-G.enerlll which may from ti~'to time 
exist or which it is p:'obable that the Direetor-Gllnernl may have occasion to erect 
place fix or use or to expose nny such line to risk of damage or to risk of intllrf/jr(lllllo 
with the efficient or convenient working or uses thereof. 

(2) In case any t.elegraph line of the Government shall be damaged or the 
. effident working or uses thereof shall be wholly or partially interrupten or 
otherwise interfered with and the Director-General shall (~oTtify in writing under 
his hand that such damagfl int.erruption or interfcrenr(' has boen c.auBed directly 
or indirectly by any apparatus used or intend.oll to be use(l by the Lieensl\o I\r by 
any ('Iectric circuit used or intended to be used or by anything done by Or on 
bohalf of the Licensee in relation thereto the Licensee shall on demand pay to 
the Government all coots that shall be reasollably incurrell in repairing such 
damage and in removing or altering such telegraph line so as to restore the same 
to efficient working order and in adding thereto or sUbstituting thorofor eithp.r 
temporarily or permanently ally other telegraph line if the Director-General shall 
('ertify that such addition or subst.itution is rtlasonnhly required by reason of 
IUch interruption or interference. Should the Director-General consider that in the 
interests of the Government it is desirable .thut the position or l'.inuit of the 
licensed apparatus be altered he may instead of having the telegraph circuit 
altored or removed ordor the Liconsoo to alter or remove the licensed apparntus (,r 
r.ircuit. 

(8) An aerial crossing above or which is liable to fall on or to be blown 
011 to any power telegraph or telephone line must be guarded to t.he satisfaction 
of th{. owner or owners of the line concern(ld so as to prevent any damage being 
donI) in the event of a broak o(',(~urring in the aeriaL 

10. The Director-General or any agent authorised in that behalf in writing by 
him 1.~1I;V at all reusonable times entor the Station either sololy or jointly with 
"ny other person or persons for the purpose of inspecting and mny inspect examine 
01 test any apparatus fixed or being in the Station una t.he methoa of working 
and uses of such apparatus. At thl1 request of lilly sur.h authoris!'d officor this 
Jieellse or a (lOpy of this licensec.ertified by the Director-General shall be produced 
by the Licensee or the person for the time being in charge of and authorised 
tQ work tho Station. The Director-General shall provide one certified copy of this 
hCleDI!6 for each of the Stations herein li~,ensed. 

11. (1) If and whenover an emergency shall have arisen in which it is expedient 
tor the pUblic, service that the Governor-Goneral of India in Council (hereinafter 
.called the Governor-General) shall have control over th~ transmission of messages 
by the licen.ed apparatus it shall he lawful for the Direr.tor-General or auy ageut 
lI.uthorised in writing in that behalf by him toenuse the Station or any part. thereot 
to be taken possession of ill the nume and on behalf of the Governor-General 
and to bo used for the scrviee of the Government and subject thereto for sueh 
B(~rvit·.el! as the Director-Geneml may require and in that event the Director-
General or his authoritled agent may onter the Station an(l take possession of 
and. use the same as aforesaid. 

(:!) The Director-Genoral or hi~ authorised agent may : 
(0) instead of taking possession of the Station as aforesaid direet and 

authorise such persous as he may think fit to assume the (,011trol of 
the transmission and reception of messages at t.he Station eithor wholly 
or partly and in Bueh manner as he may direct and such person!! may 
accordingly enter the Station Md assume such control ; 

(b) direct that all or any class or classes of meSSR-gell tendered for transmisII\oll 
or reeeived at the Station shall be handed over to an officer authorised 
by him; 

(e)' stop or delay the transmisllion roception or delivery of any messages tendered 
for transmiBsion or received at the Station; . 

(d) require the Licensee to obey all such dire(\tiolls wit.h reterenl'e to the 
transmisRion or reception of messages at the Station a8 the Dirll(ltor-
General or his agent or My other pOTsons authorised by the Director-
General may prescribe and the Licensee shall obey nnd conform to all 
8uch direetions. 

(3) The Licensee sha.ll be entitled to reasDnable compenRat.ion to be fixod by a 
sole arbitrator Dominated by the Govornment whOlo decision shall be lnal for any 
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damage to tltei licensed apparatuB "rising in consequeMe of th!1 eserciee ·of the 
'power conferred by this ebulle. 

(4) In the event of the Licensee refusing to ~omply with the prO\'iAiollM of 
sub-clauses (1) and (2) of this clause the Diredor-Gcncml may immediately tlumlllpOIl 
cancel tho license without the Li~en8ee beinR; entitled to any ~OmpCn91lt.i!1JI and 
without prejudice to allY steps tile Governor-General of India in Oouncil may thiak 
it to take to obtain po&s!lll8ion of such licensed apparatus or to c.laim damaglls. 

12. Nothing eontained in these presellts shaH prejudice or a1feet the right 
of the Governor-General: 

(a) to establish maintain work or extend any system of telegraphs whether 
of a like natur(' to that hereby licensed or otherwise in such 1I111llner 

(b) 

as. he shall in his discretion think. fit; or 
to enter into agreements for or to grant licenses relative to the working 

and use of telegraphs whether of a like nature to those hereby lic!I)l\~f'd 
or otherwise or the tral18m.ission of messages in any part of Briti~h 
India or in Indian territorial waters by means of wireless telcgrll plu or 
by any other means with or to any person or persons whomsoewr npcon 
Buch terms 8.8 he shall in his discretion think fit. 

1S. Save 0.& provided herein nothing contained in these presenh shall bo doome;} 
to' Iluthorise the Liclensee to exorcise any of the powers or authorities conferred un 
or acquired by the Govllmor-OllDeral by or undor the Telegraph Act. 

14. (1) The Dire~.tor-General may by noti('.{1 in writing but without o.s8i~pling 
an~' reason revoke and determine these presents at any time. 

(2) In the event contemplated by the> prec.erling 8ub-c!nUBC of this cllluMe thM!c 
presents and the enid licenses powerl! and aut.horities and each and <,very (Jf them 
shall absolutely C1ease determino lind becom ~ void as to all or nny of the snid !oIbttiOIlR 
(as thl' cllse may be) without the Licensee being entitled to any compensation rind 
without prejudice to any right of UC1tion Ilr remedy whi('.h shnll have ac(·.rund or shall 
thereafter accrue to the Government under any conditIon or provision herRin 
C1ontained. 

15. Any notice request or consent (whot.her required to be in writing OJ not) 
to b(1 given by the Governor-General ofl ndia in Council or t.he Govt'rnmo:lt or the 
Dire(~tor·General under these prest'nts may·be under tho hand of the Director-General 
and may be served by sending the same by registert'd post I('tt(lr to the LicenllllC' 
at the address ns given in this license and IIny notic(J to be giv('n by tho Llecru!Cc 
under these presents may be served by sonding t.he same by registered POllt letter 
addressed to the Director-General of PORts and T(llegrnphs (Winless '\Branch) Indin. 

Signed by the Director-Gen!lrnl of Posts UIlt! Telegraphs for and on hehnlf. of 
the Governor·General of India in Council. 

in the presenile -of 

Signed by the Licensoo 

in the. prelMlD(l6 of 

Dated ··1£I:B5. 

Dated :()~5. 

Certided that Fixed Stat~oDs License Registered No. , dated 
192 ,haa been renewed for a further period of one year and will terminate on the 
·11,t dar of Deoember 192 • 

(Signed) 

I for Director-General of P08t, and Tefcgrapli.J, IfidM. 
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CerWled that Fb:ed Btatiou LieeJIM Betiattnd No. • taW. 
192 ,llaa been renewed tor a turther period of one year u4 ..,w termhwte oa the 
31at day ot December 192 • 

191 . 

f'...ertifilld that Fixed Station8 Licen8e Regiltered No. , dated 
192 ,hal been renewed for II. turther period ot one year ud will terminata on the 
81l1t day of December 192 • 

(Biped) 

for Director·('}enerfll 01 Po,t, find T.I''1rf1plall, 171l1ia. 

Dflted 191 . 

. Certified that Fixed Stations License Registered No. , dated 
192 ,haa been renewed for a further period ot one year ud wiD terminate on the 
:lIlt day of De .. .ernber 192 • 

(Siped) 

tor Director·Glflerfll of POlt, find T"~l1rflpM, India 

.sCHEDULE No. 

I'iztld Statton Lio",,, Rel1i1tered No. 

Dated 

1. Name 01 Lioefl8ee 

:I. Addr". of Lioenaee 

1965. 

3. Purpo,e lor whioh Statton iI IWll7l8ed 

Dflt,' 191 . 

--------------_ •.. _---. 
4. ,1I'ation.-(a) Place at which the lieel1llld apparatus may be .tabliaohed. It 

moveable, llace at which the Ueeued apparatus t. normany 
located an area over which it may be m01'ed. 

(b) Oftlcial N &IDe. 

5. Gflll sign 

\. , 
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. 8. Tlrt. BtGt(on ii' ,toefl'ed 10r,h17 purpo,e. of II (*) 
"aUolt. Clf". (t) .. 

C*) Ber. IDler' the .. Tn'" 'ar, 8tetlon 

C t) lIere IDI,r' th,' .. Clall.. of Stetlon 
a. ,hOWD in the Tabl. beloW'. 

j 
'rype. Clau. App&r&tu8 permitted. ' 

-
Commeroiat • I Transmitting and Receiving for 

public correspondence. 

1)itto II Ditto 

li_~-(',().lIIercial I Tranemitting &nd Receiving for 
prlV&te corretlponden<-e. 

DiUo II Ditto 

Ditto . III Receiving for private correepond. 
enoe. 

NOD.Oommeroial I Tr&IIIImitQng and Receiving for 
research experiment or inatruc· 
tion. 

Ditto . II Ditto 

Breai!'&ltiq . . - Tranamitting for Entertainment 
&Ild ToU broadoutmg ~ 
a.nd Receiving. 

7 . ..4"',,.,...-(s) DeleriptiOD. 

(lI) Betaht feet. 

(e) Horizontal lulrth (above gfound) 

(d) M,th04 of IUPPOrt. 

•. De, ... " 01 Lte""ed .fpporaNl.-

Co) TraumittID,. 
(lI) Beoei'fing. 

9, hw"'''.-(G) 80Ufte. 

Communication 
permitt:ro. 

MOl'lle. 

MOl'8e and or epeech. 

Morae &nd/or lpeech. 

Speech. 

Mol'IU.'\ and/or lpeech. 

Morae and/or speech. 

Nil. ApparatUs not 
to be UBed with an· 
tenna. 

Speech. 

feet. 

(lI) Point where meHured 
(0) Volt. Ampenlll. 
(d) Die. or AIO. 
(.) Cyel .. per aecoud Ale. I 

(I) Muiaaum kilowatt. to be taken 
b7 traulll1ttb1i inatrumentl. 



238 LEGISL.\.1:IVlil ASSEMBLY. [26TH AUG. 1925. 

10. W O1Je·llJftgtu.-
Normal transmitting wave 
Additional waves authorised 
Range of waves over which apparatus is capable of 

transmitti~g 
Normal receiving wave 
Additional waves authorised 
Range of wavetl over which appara~us is ~?,pu.ble of 

receiving -

Ketre8. 

" 
" 
" 
" 
" 

1L The Station N licensed to transmit to and receh'c from the following ,(a"on, 
only:- • 

_ 12. The pro1JtMons of ollJ1UO 6 (1) (b) of thi, lioc7Isc do not apply to the follow­
t'Al1 meuage, :-

13. Hour, during whioh Station fIWl1l work (Indian Standard Tiflle)-
(0) TraDlIIDitting to 
(b) Receiving to 

J.. Oerlifled Operator_ 
, . 

Name. AddrellS. Qualifioation. 

----....,-------- ------------.. --
-----------1 ------------

-NOTE.-The poweria. to be'Dleaaured in,the anode circuit in the ease of valV611 
and at the input terminals in the rase of high-frequency alternators. 

i'5' • ..4.tMriled olaarl1'" tOf' ") (a) Messages on behalf of His Majesty" 
tf'Ml.lflliaaion ana r"06PhonJ Government 
of "",,,age, b1l non-com- centimes per word. 
",,,roiol and U",Hea-oom- (II) Other messages 
",,,rcriGl ltotio1l8. centimes per wor •. 

-----

• 

16. LiBt of docu",ent. to b6 kip •. 
at t1l6 Station. 

(0) Oerti1led copy of the license alld 
schedule. 

(b) General Ru1es and Departmental 
Instructions for Radio-telegrl'l'h Sta· 
tions in India. 

(0) Post and Teiegraph Guide (IndIa). 
(d) International List of Ra~o-tIll.ograph 

Stations. • 
(e) Line Alphab6tique d... lD,li~.atit. 

d'AppeL 
(I) Official Lillt of Telegraph 08lOK 

(Berne). 

Signed by the· Direetor-Gener~l of } 
Poets and Telegraphs India fOT 
8Jld on behalf of the Governor-
General of India in Council in the 
presence of . 

~ 19 •• 



QUESTIONS AND AN8WEBB. 

ADDITIONAL 3 PER 'CENT. DUTY ON PRESS TELEQB.UI&. 

112. "'Mr. It. O. Neogy: (a) What reply, if any, has been given to 
the representations received from the Upper India Journalists' Allliocill-
tion and the Indian Journalists' Association, \ on the question of an 
additional 3 per cent. duty on Prcss telegrams ¥ 

(b) Has the attention of Government been drawn to the observa· 
tions, in the Ryan Committee Report, on Press bearing telcgrallL."I Y 

(c) What action do Governmc:l.t contcmplate in this matter t 
The Honourable Sir Bhupendra Nath Mitra.: (a) .An acknowledg-

ment was sent to the rep)'esentation from the Upper India Journalists' 
Association. 'fhe matter dealt with in the representation subliequently 
formed the subject of a question and answer in the Delhi Sesllioll of this 
HOll!;!!. 

The Indian .J ournalists' Association were informed in reply to their 
representation that the Government of India, after clireful consideration, 
elid not sec /lny reason for reversing- the dt~cisioll already arrived at. 

(b) There arc no ohserxations in the Posts and Telegraphs Depart-
ment Committee's Report specifically on the subject of ' bearing' Prcss 
telegrams, In paragraphs 1;';9-164 of their report, the Committee dealt 
with the subject of rates for Press telegrams. 

(c) The Govt'rnm('nt of lnelia ha\e no intention at present of revising 
the existing rates for Press ~elegrams. 

Mr. A. Rangaswami Iyengar: !IIuy T know whether the Govern-
ment would prefer the method by which cal'!h is paid at the counter 
every day fOT press telegrams 'I A re they prcpaJ'ed to employ the addi-
tiona.l establishment and incur the additional expenditure inv()ived 
thereby 'I • 

The Honourable Sir Bhupendra Nath Mitra: I shall require notice 
of that question as-it raises certai~ hypothetical issues. ' 

Mr. A. Rangaswamy Iyengar: May I know whether the effect of 
this extra charge imposed on the press is to compel them to pay money 
at the counter and thereby inyolve increased expenditure and work on 
the part of the 'felegJ;aph Department ? 

The Honourable Sir Bhupendra Nath Mitra: The measure is 
certainly not intended to involve extra expenditure. That is the advice 
we reoeived from our audit authorities. 

Mr. A. Rangaswami Iyengar: Is it intended that this measure 
I!Ihould compel .journalists to pay money at the counter and to mcrease 
the work of the Telegraph Department Y 

The Honourable Sir Bhupendra. Nath Mitra: It will increase 
telegraph revenue undoubtedly. 

Mr. A. Rangaswami- Iyenga.r : It will not. 
GRANT 0Jj' TEMPORARY COMMISSIONS TO ~NDIANS IN THE INDIAB MEDIOAL 

SERVIOE. 

118. "'Mr. E. O. Neogy: (a) What is the total number of personl!l 
who were given temporary commissions in the Indian Medical Service, 
up to the end of the War, classed as under: 

(i) Parsi. 
(ii) Punjabi. 
(iii) Bengali. 
( iv) Madrasi _~ 
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(b) What is the total number of permanent appointments in the 
I. M. S. so far given to each of the above four classes of persons Y 

(c) 18 it a fact that there is a Selection Committee in India OD 
whose recommendations these permanent appointments have been made, 
and that of the two Indian members of the said Committee one is a Par8i 
and the other a Punjabi , 

Mr. E. Burdon: (a) 'l'he information is not available and could 
not be. made so without an expenditure of time lind labour which, in 
the opinion of the Government, would he incommensurate with the 
results obtainable. There were over It thour;;and of these tcmporary 
officers lind it would be necessary to examine the individual papers of 
each of them. 

(b) The figures for permanent commissions granted by nomination, 
since the holding of the competitive examination was Imspended, lI.re-

ParsiR l· .. ·J IOL'J 19 
Punjabis ~ • .l.J ""~ 

._ ej 31 
Bengalis ,'.o!J i..-m \e._. 13 
Madrasis I0I:.l 10 

(0) Yes, Sir. 

NUMBER OF PERSONS HOLDING TEMPORARY COMMI8SIONS IN 'XHE INDIAN 
MEDICAL SERVICE. 

114. *Mr. K.. O. Neogy: (a) WHat is thc totalnumbcr of perS01l8 
at present holding temporary commissions in the I. M. S. 1 

(b) How many of the !jaid number have put in more than ... ix yeart)' 
service t 

(c) What are the prospects of their being takcn into regular 
commission? 

(d) In regard to those who cannot, be provided in the regular I. M. S. 
cadre, wilt any special provision he made in the Ra.ilway and Sanitary 
Departments of Government T 

Mr. E. Burdon: (a) The number on the 1st August 1925 was 152. 
(b) 52. 
(c) 8 officer" hawc very recently heen granted permanent com-

miHsi()n~, and 3 have been placed on the wa.it,ing JiRt. for considerat.ion 
if and when a further select.ion ror pet-manent. c{)lllmission~ is made. 

(d) The whole queHtion of. the organization of the Medieal Depart-
ments on State Railways is at present. under consideration and until it 
is decided. no assurance of employment for temporary commissionfld 
I. M. S. officers can he given. There is no Sanitary Department of the 
Government of India. Appointments to provincial sanitary depart. 
ments are controlled hy Local Governments, to whom I. M. S. oftlc"rs 
with temporary commissiolll; can of cgurse apply.,. D 



QUEBTrONB AND ANSWER. 

PROCEDURE RELATING TO THE ADMISSION OR DISALLOWANOE 
OF QUESTIONS. 

115. -Mr. Oaya Prasad Singh : Is it a fact that when questions 
sent by Honourable Members of this House are received by the Legislative 
Department, they are circula.ted to the different Departments of the 
Government; and on receipt of any representation or obj~ction from 
liny Department, such questions are either admitted or disallowed' 

Mr. L. Ora.ham: All questions of which notice is received are 
printed in Notice Lists, which are circulated to all Departments of the 
Government of India Secretariat. It is the business of each Depart-
ment to pick out from the list the questions with which it is coneerned 
and to prepare answerF! thereto. At the same time the questions are 
scrutinifoled by the Secretary to the I.Jegislative Assembly or one of his 
assistants and are !mbmitted with his remarks for the orders of the 
Honourable the Presidcnt. 

It is open to any Department concerned to make a representation 
to the Preflidcnt regarding the admis!libility of any question of which 
notice has been given and if such representation is received within 
the period of notice it is suhmitted by the Secretary or one of his assist-
ar.ts for the orders Of the President. 

Mr. A. Rangaswami Iyengar: May I know, Sir, if when a Depart-
ment makes a representation to the President objecting to the admis-
sibility of a question, the person who sends the question wiU also be 
allowed to make a representation showing that it is ·admissible , 

Mr. L. Ora.ham: I think that practice has not been followed 
hitherto. The questioner is often so far away that it will not be 
possible to get his answer when it is necessary that it should be obtained 
within the period of notice. 

Lala Duni Ohand : Is it a fact, Sir, that a very large number of 
questions are di!lallowed simply because it is inconvenient to answer 
them Y 

Mr. A.. Rangaswami Iyengar: May I know, Sir, whether the 
Honourable Member will consider the setting up of a practice of that 
kind, llllmely, of hearing both sides before deciding on the admissibility 
of a question , 

Mr. L. Graham: Possibly the Honourable Member would like to 
appear in person. 

Mr. A. Rangaswami Iyengar: It all depends upon what the Secre-
tary and the President of the Assembly tell us to do. 

Mr. L. Graham: I trust that the Honourable Member will be 
satisfied with what the President tells him to do. 

Mr. K. Ahmed: Is it not ohm a fact, Sir, that Members requested 
by interested persons give notice of the same questions times out of 
number to the IJegislativc Department Ilnd thereby flood the Depart-
ment with a number of questions unneces8arily Y Do Government pro-
pose to take steps to remove this grievance, Sir Y Member6 without 
stu(lying or receiving any impression, put many questions (IJllughter), 
el!pcciully the Swarajists, and new comers. Do Government propose 
to take steps to remove this grievance , 

L82LA _,I " , " 
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, CoN8Tl'lUTION OF TilE PUBLIC SERVIOES CoIllMISSION\ 

116. "'Mr. Gaya Prasad Singh: (a) Will the Government be pleased 
to say if any Public S(,Tvices Commission is going to be conlltit'ftted' If 
80, when, and who has been appointed President Y 

, ' (b) Are the Gowrnment prepared to lay all corl'e!'lpondenc(l on the 
flubje,ct on the table Y 

The Honourable Sir Alexander Muddiman: I would refer the 
HOllOnrable Memher to the anHW.NH given by me to Mr. B. Das yesterday 
and Diwan Bahadul' Uamllchlllld,'a Rao to-day. 
DmAIlGATION FROM THE CEN'rRAL LEGISLATURE TO VISIT THE SELF-GOVERNING 

COLONIES, 

117. *Mr. B. Venkatapatiraju: Will the Government be pleased 
to state whether th('~' contemplatt .. sl·nding the lil'legation of the Central 
I~egislaturl' to s('(' thl' ~l'lf-Oo"I'I'lIillg' Colonies of the Empil'l' us 'slIg'g-cMtcd 
by til(' Prime )fini!!ter reg'arciing lnter-Parliamentary visits " for the 
reason thnt all thl~ unit!o! of the I<Jmpire must get to know more and 
more aboul thl' (lthI'1' nnft!! nnrl thl' rt"lntion of the units t.o tht· whole 
b"c;;nuw after all th{' prosperity of each unit rea~ly depend to Il very 
large degree on the prosperity of the whole II , 

The Honourable Sir Alexander Muddiman: Government. have no 
sutih proposnl nnder consideration. 

Mr. B. Venkata.pa.tiraju : Am I to understand that the Govc"nment 
of India do not agree with thl' view of the Prime Minister ? 

The Honourable Sir Alexander !ttuddiman: I have expre!l£;Nl no 
opinion, on that. All T said was .. there is 110 Much propOl~al under 
C'OllRidl'Tntion ". 

tU8. 
CoNDITION OF INDIAN LABOURERS IN FIJI. 

119. "'Mr. B. Venkatapatiraju: (1/) Will the Government be pleased 
to atate what steps have been takelJ and what steps it is proposed to 
take with reference to the recommendationl!l made by the Government 
delegation to the l<~iji Islands in 1921 , 

(II) Will the Government be pleased to publish Ilny information of 
the l·onciition of Indian labourers in Fiji on the latest date availahle , 

Mr. J. W. Bhore: (a) As I indicated in reply to part (a) of 
M.r. Gaya Prasad Singh'R question No. 301 on the 27th January 1925 
the Colonies Committee of the Oovernment of India made representa-
tions in regard to the more important recommendations of the Fiji 
cleputation to the Secretary of State for the Colonies, and theRe ure still 
the subject of discussion . 

. (b) A copy of a note ~iving the latest available information relat-
iDg t.o the IlJdian (!ommullitygenerall'Y has been plaeed in the library 
of, ihe! HfI11IlC • 

. Kr. O. Duraiswami Aiyangar: May I know, Sir, wht'ther the 
HOnOllrHble Memher will htl Jlr(~paTed t.o place the report made in 1921 
by the delegation on the table of the HouRe , 
---'---;-, For an.;;;'-t;;thil qUf.8ti~~, lee &nlwer to quoetioll No. 89. 
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Mr. J. W. Bhore: Is my Honourable friend referring to the Report 
of the Colonies Commij;tee T 

Mr. O. Duraiswami Aiyanga.r: Yes. 
Mr. J. W. Bhore : I think there is a question later on on that 

subject and I shall be giving a reply then. 
Mr. C. Duraiswami Aiya.ngar : I am referring to the report made 

by thc Government delegation of which Mr. Venkatapatiraju WIiS also a 
member. 

Mr. J. W. Bbore : That is the Fiji deputation, not the Coloniel 
Commit.tce. In rcgard to that also there is a question later on and if 
nly Ilonourablc friend will wait till then, I shall answer his question 
then. .. :~ 

SUGAR RESEARCH INSTITUTE. 
120. *Mr. B. Venkatapatiraju: (a) Will the Government be pleased 

to statt' when they propose t.o· eHtablish a Sugar Research Institute 
and a large df'mom;tration fadory recommcnded by the Sugar Committee' 

(b) Will the Goycrnment be pleased to state: 
(i) whether th~ standing co'mplaint that the railway rates 

imposed for the Java sugar traffic afforded indirectly a 
subsirly in the way of cheap railway rates to that traffic 
to the detriment of the Indian sugar industry has been 
removed; 

(ii) whether special rates for sugar from the ports of Bombay 
and Calcutta were for wagon loads or for actual weight, . 
and whether there iN any difficulty in imposing charges for 
wugon loads instead of weight small or large; and, 

(iii) how far the recent modification of the tariff actually affected 
sugar import or the price thereof? 

(c) Will rhe Governmcnt be pleased to state what would be the 
capital aud recurring COt>lt for eNtablishing a Sugar Research Institute 
and a large demolll'ltration factory in a suitable locality in lhdia , 

Mr. J, W. Bhore : Parts (a) and (c)-
Government can hold Ollt no hope that the recommendations of the 

Sugar Committee in regard to the establishment of a Sugar Research 
Institut.e and a large demonFltration factory will be carried out in the near 
future ; and, they are not in a position to say what the presen~ capital 
and recurring CONt of the proposal would be, 

Part (b)-
(i) and (ii). Oovernment. are 1I0t aware of the complaint referred 

to. There are no Rpecilll rateR for slIgal' from Bombay and the rat.es from 
Calcutta also apply in bO(lkin~~ to Ca\cntta. The rates in force are charg-
ed on actual weight and therc does not uppear to bc any need fOIl' wagon 
loud rlltcR. 

(1:ii.) Till' new Juty wa~ introduced with effect from June 1st, at the 
beginning of the new ~eason. It is two anDas per hundredweight higher 
than it would hElve heen under the old system. This two snnas is presum-
ahly included in the IJI'ice charged. It. is impossible to say what the effect 
has been, presumably negligible. 
~~ ~ 
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:Mr. B. Venkatap&tiraju : Am I to understand that the Government 
do not propose: to establish a Sugar Research Institute on account of 
financial difficulties in spite of the speech made by His Excellency the 
Viceroy and also by Ilord Birkenhead ? 

Mr. J. W. Bhore : I think, Sir, it would be suilicient for me to say 
that in view of the funds available, the Government ore of opinion that 
they would be serving agricultural interests generally better by spend-
ing that money on other agricultural developments than on this. 

Mr. K. Ahmed: In view of the announcement regarding the agricul-
tural developments madc by the Sccretary of State and confirmed by His 
Excellency the Viceroy on the floor of this Assembly on the 20th August 
last, do Government propose to take sufficient steps to advance money 
to the cultivators-the agriculturist da~'t--who are not even repre-
sented hy the IIollOurahle Mr. Joshi here, so that they can utilise it 
better than establishing demonstration factory or experimental farm Y 

Mr. J. W. Bhore : I think that question does not arise. 
Mr. Devaki Prasad Singh : Have the Government of India any in-

formation that some of the Provincial Governments have undertaken the 
establi'!hment of demo.nstration and sugar factories T 

Mr. J. W. Bhore : I have no information on that point. 
Mr. Devaki Prasad Singh : Have the Government of India received 

any representation from any Provincial Government asking for some 
assistance in the cstablishment of a demonstration sugar factory Y 

Mr. J. W. Bhore : Not to my knowledge and recollection. 

Mr. Gaya Prasad Singh: Is there not a Sugar Hesearch Institute at 
Pusa maintained· by the Government of India, Sir T 

Mr. J. W. Bhore : There hi a Sugar bureau at Pusa. 

ES1'ABLIBHMENT OF AN· INDIAN SANDBURST. 

121. *Mr. B. Venkatapatiraju: Will the Government be pleased 
to state when they propose to appoint a committee to report on the 
steps to be taken to establish an Indian Sandhurst instead of merely 
considering the means of attracting the best qualified Indian youths to 
a military career Y 

Mr. E. Burdon: My Honourable friend's question has already been 
answered by the announcement made on the 8th July last. 

Mr. B. Venkatapatiraju : Am I to understand, Sir, that it permits 
an inquiry into the question of establishing an Indian Sandhurst in 
India f 

Mr. E. Burdon: Surely my Honourable friend has seen the terms of 
reference to that Committee 1 

Mr. B. Venkatapatiraju : It was rather dubious, Sir. 
1Ir. B. Burdon: I am afraid I do not agree. 
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122. (Answered on the 25th August 1925.) 
MODIFIOATION IN THE CONSTITUTION OF THE IMPERIAL BANK OF INDIA. 

123. "'Mr. B. Venkatapatiraju: Will the Government be p~eal!led 
to stat.e whether the Government of India have had under consideration 
a proposal for a modification in the constitution of the Imperial Bank and 
whether there is any proposal to reduce the number of Managing 
Governors from two to one, and· whether the Government would con-
sider the neeessity :md desirability of having an Indian as General 
Secretary in case the sole Managing Governor is a Britisher or if there 
be two Managing Governors one should be an Indian T 

_ The Honourable Sir Baail Blackett: The Government of India have 
had no suoeh proposals under consideration. 

REPORT OF THE TERRITORIAL COMMrrrEE. 

124. "Mr. B. Venkatapatiraju: Do the Government propose 
to fix a date for discuslrion of the Report of the Territorial Committee 
in the Legislative Assembly and state what steps they propose to take 
to give effect to the proposals with suitable modifications suited to the 
needs of the country and aspirations of the people , 

Mr. E. Burdon: The Government of India found it necessary to 
consult Local Governments in regard to the principal rtlcommendations 
of the Committee. This was done last April. The final replies from 
certain Local Governments have only recently b~en received and are 
now being examined ; and since the Government of India have not yet 
arrived at any definite opinion of their own in regard to the Committee's 
proposals, they do not consider that a sufficiently ru;eful purpose would 
be served by allotting a day specially for discussion at this stage. 

RECOMMENDATIONS OF THE LEE COMMISSION. 

125. ·Mr. B. VeDkatapatiraju : Are the Government prepared to 
publish the papers containing the advice of the Government of India COD-
cerning th~ action taken in the British Parliament as regards gi ving 
elJ:eet to the proposals of the Lee Commission T 

The Honourable Sir Alexander Muddiman: The Government of 
India are not prepared to publish the correspondence referred to: 

ROUND TABLE CONFERENCE REGARDING POLITICAL SITUATION IN INDIA. 

126. "'Mr. B. Venkatapatiraju: Will the Government be pleased 
to state whether they have considered the advisability of holding a round 
table conference of the members of the Government of India and the 
leaders of various political parties so as to arrive at a satisfactory con-
clusion for the future progress of the country Y 

The BonourableSir Alexander Muddiman : I have nothing to add 
to the statement made by Ole Secretary of State for India in Parliament 
and His Excellency the Viceroy the other day. 

DISOUSSION OF THE REPORT OF .THE REFORMS INQUIRY COMMITTEE. 

127. *Mr. B. Venkatapatiraju: Will the Government be pleased 
to state when the .Assembly will be given an opportunity to discuss the 
report of the Reforms Inquiry Committee and whether the Government 
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will keep an open mind without arriving at any final conclusion till 
they know the views of this Assembly? 

The Honoura.ble Sir Alexander Muddiman : The Honourable Member 
is referred to my reply to Mr. Das's quelltion No. 17, dated the 25th 
August 1925. 

REDUCTION OF TAXATION. 

128. *Mr. B. Venkatapatiraju: Will the Government be plealed 
to state: 

(i) what the excess of receipts over expenditure was <lli.ting 
1924-25 which saved them from raiNing a loan of#12 croreii ; 
and 

(ii) whether the Government will now consider the advisability of 
giving relief to the people from heavy taxation T 

The Honourable Sir Basil Blackett: (i) The Honourable Member i!'l 
apparently referring to the PreSH Communique in which it was explained 
that an improvement in the ways and meam~ po!!ition had made it pos· 
sible for Government to avoid a cash loan. 'rhe improvement. amounts 
to 1,66 lakhs in England Hnd 7,21 lakhs in India. In England it is due 
mainly to underl>pending on capital account, anu in India, mostly to over-
cautious estimating of the incomings and outgoings of the year 1924-25 
by the Provincial Governments both on revenue and on capit.al account. 

(it) In suggesting that the above improvement may be devoted 
to remission of taxation, 1 am nfraid, the Honourable Member hus f811~n 
into the error of confuRin~ the ways nnd means budget with the budget 
of revenue and expenditure. EYen if the actual outturn of the year 1924-
25 shows a l"cvt'flue H.urpluI> Mlightly in excc!!S of the revised estimate, 
it will have no hearing on the qucstion of remission of taxation in the 
(mrrent ycar. That question depends on the budget estimates of revenue 
and expenditure in the current year and not on ways and meuns esti-
DlIttes. 

DAILY WAGES OF INDIAN LABOURERS IN CEYLON, THE MALAY STATES AND 
FIJI. 

129. *Mr. B. Venkatapatira.ju: Will the Government be pleased 
to state the daily wages of Indian labourer!! in Ceylon, the MalllY States 
and the Fiji Islands and the improvements effected during the last two years 
and any information received about their indebtedness' 

Mr. J. W. Bhore : (l) A statement showing the daily wages of India:n 
labourers in Ceylon and Malaya is laid on the table. Similar upto datd 
iuformation relating to Fiji ill not available. 

(2) In the Kuala Selangor district of the State of Selangor in the 
7tdtrated Malay States, a minimum wage of 35 eents. for men and 27 
ef'nts. fOr women was fixed in AugWlt 1924. The Government of Ceylon 
appointed a eommittee to investigate the possibility of fixing standard 
rates of wages for Indian labour employed on estates in Ceylon and it.a 
report was publi!lhed last March. The whole question of fixing a buic 
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IIhmdard wage for Indian labourers in Ceylon and Malaya ill ~w ~ 
ihe eensideration of the Government of India. 

(3) The Government of India have no inform.tion lUI to the IiItate of 
indebtedness of Indian labour in these Colonies." , ,.. '.' . , 

Statement .howing the daily wage. ilL cents of Indian labourer. in Ceylon and .¥a.la,a 
State •. 

Ceylo". 
, Man. --Woman. 

1. Low (!,ountry 30-35 2s.-...30 
2. Middle country 35-40 30-35 
3. Up country 40--45 30-35 

Malaya 8I4f, •. 

Man. Womall. 

30-50 20-40 

Mr. Devaki Prasad Sinha: Do the Government of India propose 
to call for information as to the state of indebtedness of the Indian 
labourers in these Colonies Y 

Mr. J. W. Bhore : I may infol'm the Honourable Member that our 
Agent/{ in those two Colonies have already been instructed to report on this 
question when they next submit their annual report, to us. 

Mr. Devaki Prasad Sinha: Have the Government of India received 
any representation from the Indian labourers in Ceylon as reagrds the low 
wages that they receive aud the unsatisfactory condition ill which, they 
have to work Y 

Mr. J. W. Bhore: No. 
Mr. H. G. Oocke: Would thc Honourable Member be pleased to 

inform \1..<; whether there has becn any increased demand for labour from 
Malaya as a result of the increased demand for rubber of late? 

Mr. J. W. Bhore : I cannot answer that question definitely as to 
nwnbers, but my impression is that there is very much increased activity 
in regard to recruitment at the present. moment probably in consequence 
of,the risc in demand for labour as the result of higher rubber prices. 

Mr. B. Das : Are the Government aware of the ill treatment of the 
Indian coolies, specially of coolie womell, on the rubber estates and will 
Government ensure that they will be properly treated before any further 
recruitment takes place here! 

Mr. J. W. Bhore : We have no information in r('gard to this 
alleged ill treatment to which my HOJlourable frieud referfi. 

Mr. B. Venkatapatiraju: Will the Government consider the 
advisability of getting informatioll about wages ill the Fiji Islands Y 

Mr. J. W. Bhore : Certainly. 
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8'1'A'l'DIlI!NT IN 'I'm: IIOUSE OF LoRDS BY THE SECkETARY OP S'1'ATE F'OR INDIA 
REGARDING THE MEDICAL SERVICES. 

364:. *Dr. It. G. Lohokare : Will Government be pleased to say : 
(a) If the following extract from the press report cif the state-

ment on Medical Services by thc Secretary of State for India 
in the House of Lords on the 29th of July is correct: 

"But the Sellretary of State remaiJII re8ponllible for the Centrol Subjects, a8 
for iDatance, Ilentral agenllies for research, technical training and the promotion of 
.pecial IItudiea, and aZao re86M/IIB to ",,",elf t"e re.pOn&ib"ity as regard. legislation for 
'n',et""" cUI .. " and t"e regulation of medicaZ qualijications " , 

(b) If so, since when and under what authority has the Secretary 
of Stat(' "reserved to himself the responsibility", so as 
to modify or suspend the following powers of the Govern-
ment of India and the Indian Legislature, as per Devolution 
Rules under the Government of India Act Section 45 (A) 
rule 3 :-

(i) Schedule I, Part I 33 
(ti) Schedule I, Part II 3 
(iii) Schedule I, Part II 45 Y 

(e) If not, whether there was or is any intention on the part of 
the Secretary of State to modify the above rules so as to 
decrease the powers thereunder of the Government of 
India, and the Indian Legislature , 

Mr. J. W. Bhore: (a) Government have merely seen press reports 
(If the statement but have telegraphed for the official text which has not 
yet been received. In the circumstances they arc unable to expre88 any 
'opinion regarding the authenticity or otherwise of the report. 

(b) and (e) don't arise. 
Dr. K. G. Lohokare : When do Govffi.'nment expect to get an 

authentic copy , 
Mr. J. W. Bhore : I really cannot tell the Honourable Member. 
Dr. E. G. Lohokare : Have they asked for 11 copy from the Secretary 

of State , 
Mr. J. W. Bhore : I have informed the Honourable Member that 

we have telegraphed for a copy. I cannot tell the Honourable Member 
when the reply to that telegram will be received. 

RBcaUITMENTS '1'0 THE INDIAN MEDICAL SERVICE DURING THE LAST THREE 
YEARS. 

372. -Dr. E. G. Lohokare : Will Government be pleased to state : 
(a) The number of recruitments to t.he 1. M. S. during the years 

1923-24 ; 1924-25 ; and this year : 
(i) Permanent ; 
(ii) On terms of contract for a certain period ; and 
(iii) Temporary-i.e., year to year agreement' 

(b) How many of these as per (oi), (ii) and (iii) are Indians , 
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'Mr. B. Burdon: A statement containing the information desired 
\ly the Honourable Member is laid on the table. 

Statement oiving the information deBired in I(arr'ed queB~ No. ~7t. 
(a) The number of total appointments to the Indiail Me<Iical Senice during the 

years 1923 to 1925 is :-
1923 91 
1924 .. 18 
1925 .. 29 

(a) (i) Permanent.-
European8. Indiau. 

1923 nil. nil. 
1924 1 "u. 
1925 nil. 10 

(a) (U) On terms of contract.-
Europeans. Indiau. 

1923 28 nil. 
1924 8 "il. 
1925 9 "". (0) (iii) . TemporM3/.-

Europeans. Indian •• 
1923 nil. 63 
1924 nil. 9 
1925 nil. 10 

Mr. K. Ahmed: On a point of order, Sir. I should like to know 
the order in which questions are put and . answered ; whether questions of 
which notice had been given later call be anliwered earlier' 

Mr. President: Any Honourable Member who wishes to put any 
question which is not in the order ill the printed list has got to get the per-
miHSion of the Chair. The Chair has allowed Dr. Lohokare to put these 
questions. ) 

MEDICAL SERVICES IN INDIA. 

t459. *Dr. K. G. Lohokare: Will Government be pleased to state 
what are the decisions of the Secretary of State for India and the Central 
Government relating to the Medical Services regarding : 

(a) the total number of posts from the Superior Civil Services 
under the control of each of the Provincial Governments and 
the Central Government ; 

(b) the number to be reserved for the European members of the 
I. M. S. and the number to be reserved for promotions from 
the Provincial Medical Services under each Provincial 
Government ; 

(c) the number under the Central Government under each Depart-
ment-Sanitary-Research-Political and AgeD(~y-General 
Administrative-to be exclusively reserved for the EUl'9pean 
members of the I. M. S. and for Europeans from direct 
recruitment to Civil Services, each ; 

(d) the number and names of particular administrative or other 
appointments (civil) to be reserved exclusively for 
Europeans' 

~--tF·~r answer to this quelStio~, 8IJe below queatioD No. 461. 
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MEDICAL SERVICES IN INlllA. 

t.60. *Dr. It. O. Lohokare : Will Government be pleased to state 
whllt are the decisi~ of t he Secretary of State for India and the Central 

• Government relating to t.he Medieal Services regarding: 
(a) the number of appointments-Clinical and Scientific-under 

each of the Provincial and Central Government a,nd ttw 
Secret.ary of State ; 

(b) the number to be exdusively reRerved for the European mem-
bers of the I. M. S. Ilnd for Europeans from direct recruit-
ment to Civil Services each; 

(c) the intention of the (Jovernmcnt or otherwise of creating a 
disti.nct medical educati()n service for India, and a separate 
service for aid to European officers having nothing to do with 
the general civil cadre T 

MEDICAL SERVICES IN INDIA. 
46l.*Dr. It. O. Lohokare: Will Govt'rnment be plt"ased to stat. 

what are the decisions of the Secretary of State for India and the Central 
(Jovl'rnment relating to the Mf'dieal Rf'rvices regarding : 

(a) The method of recruitment to he adopted for (i) the ('ivil 
. Superior ServiceK--<lpen compf'titive examination alone or 

Helection? If thf' former', whel'e and from what time' 
(ii) The Clinical and Scientifk Chairs open examination anu thell 

selection or selection alone , 
(b) The authoritieN primarily and seconuarily respoIll'lible for Huch 

reeruitment to (i) and (ii) in (a), the Secretary ()f 8tato or 
the Central Government or the Public Services Commi..sioll or 
the Provincial Goyernments T 

«') The diloltribution of posts aecording to authorities for recruit-
ment for each province and the Central Government? 

Mr. J. W. Bhore : \"jth your Pt'rmission, Sir, I will reply to 
questions Nos. 459, 460 lind 461 tog-ether. 

No decision ha.<; yet bt'en lll'rived nt. 
Dr. It. O. Lohokare : Have <the Government not ~()t their figurea 

from the Provincial Govermnentlol regarding these appointments Y . 
Mr. J. W. Bhore : My Honollrs.ble fioiend RRked II df'finite question 

in regard to certain deciHionH and my answer was equally precise. 
Dr. It. O. Lohokare : Have the Central Government not written to 

,th(. Secretary· of State on this point 7 
JIr. J. W. Bhort : I can assnre the Honourable Member that cor-

respondence is proceeding, but I cannot add anything to the reply which 
I have already given. 

MEDICAL SERVICES IN INDIA. 
462. *Dr. K. O. Lohokare : Will Government be pl-c'ased to state 

'what are the decisi~s of the Secretary of State for India and the Centra] 
Government relating to the Medical Services regarding : 

the total number of appointments in the I. M. S. and 
(a) the number of military reserve-(t) in military and (ii) in 

civil-appointments , . ' 

t For answer to thia qllfttiOD, .ce below queetioD No. 461. 



QUESTIONS AND ANSWERS. 

(b) the number to be reserved exclusively for EuropeKns iu (i) 
and (ii) 8bo\'e 7 

Mr. E. Burdon : A of'cision haH not yet heen reached. 
Dr. 1[. G. Lohokare : When do you expect a decision? 
Mr. E. Burdon: I cannot say. 

MEDICAL SERVICES IN INDlA. 

46:1. ·Dr. K. G. Lohokare : Will Government be pleuRed to !:Itate 
wbltt arc t.he dt·t!i:;iollS of the Scm'ctary of State for India and the Central 
Govermntnt relating to the Medical Services regar~ing : 

The total number of military administrative appointments 
(a) num bel' r~served exclusively for the R. A. M. C., 

(b) number rCl-Ierved exclusively for the European members of the 
I. M. 8. '( 

Mr. E. Burdon: There is at present no propo~ml undt'r discussion 
to alter the f'xistiug aI'rullg'elUelltl-l ill I'('gard to this matter. The total 
number of military medical administrative appointments is 24, divided as 
follows :-

(a) For Royal Army Medical Corps officers 
(b) ~"or Indian Medical Service officerl-l .. 

12 
12 

NOlie of the Indian Medical Service appointments is reserved exclu8-
iv(~ly for BUI·opeans. 

Dr. K. G. Lohokare : Does this proportion represent the proportion 
of the strength of the British troops to Indian troops? 

Mr. E. Burdon: I should like to h~\'e notice of that question. 

MEDICAL SERVICES IN INlHA. 

464. ·Dr. K. G. Lohokare : Will Govel'llment be pleased to state I 

what are the decisions of the Secretary of State for India and the Ct!utral 
GovernmeJlt relating· to the Medical Hervices regarding : 

(a) the method of recruitment to be adopted for the I. ?t. S.-
open competitive examination or selection? 

(b) the authorities responsible for this recruitment-the War 
Office or the Secretary of State or the Central Government in 
India T 

(c) the ratio, if any is thought of, of Indians to total recruitment 
each time-so as to (i) reserve a minimum numbcr of appoint-
ments for Indians and keep the others for open competition, 
or (ii) to admit only a certain number and not more at each 
recruitment ? 

Mr. E. Burdon: 'rhese questions will arise directly or indirectly in 
the discussions now proceeding wit.h the Secretary of State. No deei-
sion has yet been reached as regnrds any of them. 
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GOVERNOR GENERAL'S ASSENT TO BILLS. 
1tIr. President: I have received a communication from the Private 

Secretary to His Excellency the Viceroy and Governor General to the 
effect that the following Bills which were passed by both Chambers of 
the Indian Legislature have been aBsented to by His Excellency the 
Governor General under the provisions of sub-section (1) of section 68 
of the Government of India Act : 

The Indian Merchant Shipping "(Amendment) Act, 1925. 
The Indian Paper Currency (Amendment) Act, 1925. 
The Workmen's Breach of ,Contract (Repealing) Act, 1925. 
The Indian Soldiers (Litigation) Act, 1925. 
The Indian Income-tax (Amendment) Act, 1925. 
The Legislative Assembly (President's Salary) Act, 1925. 
The Cantonments (Amendment) Act, 1925. 
The Obscene Publications Act, 1925. 
The Indian Ports (Amendment) Act, 1925. 
The Cantonments (House Accommodation Amendment) Act, 1925. 
The Indian Merchant Shipping (Second Amendment) Act, 1925. 
The Cotton Ginning Rnd PresHing Factories Act, 1925. 
The Indian Finance Act, 1925. 
The Indian Tariff (Amendment) Act, 1925. 
The Indian Stamp (Amendment) Act, 1925. 
The Indian Income-tax (Second Amendment) Act, 1925. 
The Prisons (Amendment) Act, 1925. 
The Indian Cotton Cess (Amendment) Act, 1925. 

THE INDIAN SUCCESSION ijlLL AND THE INDIAN SUCCESSION 
(AMENDMENT) BILL. 

REPORTS OF JOINT COMMITI'EES LAID ON THE TABLE. 

Secretary of the Assembly: I lay on the table the reports of Joint 
Committees on the Bill to consolidate the law appli-

12 NOON. cable to intestate and testamentary succession in 
British India and the Bill to amend the provisions of section 27 of the 
Indian Succession Act, 1865. 

ELECTIONS TO FILL TWO VACANCIES IN THE EXTERNAL 
CAPIT AL COMMITTEE. 

The Honourable Sir Basil Blackett (Finance Member) : I ask lea v(; 
to move: 

•• That this HOUle do elect two Membel'B to fill the vacancies cau8ed in the 
Exterlllll Capital Committee by the resignations of the Honourable Mr. V. J. Patel 
and Mr. W. B. J. Willlon." 

The motion was adopted. 
Mr. President: Nominations signed by the proposer and the seconder 

should be lodged in the Notice Office not later than 12 noon to~morrow. 
the 27th instant. 
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THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 
PRESENTATION OF THE REPORT OF THE SEl,ECT COMMITTEE. 

Diwan Bahadur T. Bangaohariar (Madras City: Non-Muhammadan 
Urban) : I beg to present the Report of the Select Committec on the Bill 
to provide that, when fire-arms are used for the purpose of dispersing an 
assembly, preliminary warning shall, in certain circumstances, be given. 

THE INDIAN REGISTRATION (AMENDMENT) BILL. 
Diwan Bah&dur T. Rangaohariar (Madras City: Non-Muhammadan 

Urban) : Sir, I beg to move: 
" That the Bill further to amend the Indian Registration Act, 1908, be referred 

to a Select Committee consisting of the Honourable the Home Member, Mr. L. Graham, 
Mr. K. Rama Aiyangar, Mr. Chaman Lall, Mr. K. Ahmed,' '-and with your perm/.8.wn 
1 wi,h to add the following name8-" Mr. C. Duraiawami Aiyangar, Mr. Bhambu Dayal 
Miera, and Sir Henry Stanyon, and myself, and that the number of members whose 
presence shall be necessary to constitute a meeting of the Committee shall be three." 

This Bill was introduced by me, as Honourable Members will t'c-
member, early in 1924 and when I made my last motion to refer fhe 
Bill to Select Committee I accepted a motion on behalf of GO"ern-
ment that it should be circulated for eliciting opinions thereon. The 
object of this amendment which I propose to the Registration Act 
is to enable Local Governments to authori!le selected Sub-Registrars to 
hold an inquiry into the fact of execution of non-te!ltamentary documents 
presented to them for registration. Under the law as it is, Honourable 
Members are no doubt aware that a Sub-Registrar has no option but to 
refuse registration if the executant appears before him and denies execution 
in the case of non-testamentary instruments, whereas in the case of wills 
alld authorities to adopt, Sub-Registrat'S are empowered to hold an inquiry 
in the matter of execution. I do not support thi!! proposal that I lay 
before you on the ground of this anomaly but on the ground of practical 
convenience which Ipay result from the acceptance of my proposal. J 
understand that in file years 1922 and 1923 about 25,000 documents werc 
refused registration in the whole of India on the ground of denial of execu-
tion by executants. In !!uch cases the party requiring registration of the 
document is put to the necessity of going to the District Registrar and 
getting him to hold an inquiry as to the fact of execution. It may be in 
several cases the District Registrar may be near by and the parties may 
not be put to much inconvenience, but there are districts and districts in 
various Provinces where the Di!!trict Registrar is not so easily accessible 
to partie!!., There are cases where parties have to travel perhaps 50 mileE 
before they can get at the District Hegistrar, probably without any railwllY 
communication. Non-testamentary documents may be of various kinds as 
Honourable Members are aware. They may be simple documents, bonds, 
hypothecation bonds or otherwise. The fact that is needed t.o be provud 
before admitting the document to registration is the faet of execution by 
the executant ; simply because he happens to deny after executing the 
documents, parties are put to the necessity of proving it. If, therefore, 
we can facilitat.e the regif;tration of documents by enabling selected Sub-
Registrars in suitable areas according as t.he Local Government may deter-
mine, we will he adding to the convenience of the public. ' 

The whole object of my Bill is to add to the convenience -of the public 
who have got documents to register. Honourable Members are aware that 
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registration by itself doeM not confer any validity to a document before 8 
civil court if such document is taken to a civi) court-( Sir lIuri Singh 
Gour : " What" ?) my friend, Sir Hari Singh Gour, may hold in breath 
for a while-except in cases where the law requires that the transacticn 
shall be completed by a l'egistf'reci document. Now, therefore the wholll 
question is one of convenience to thl' publie. On the other hand, what is 
the iUCOIlYellience in accepting' the PI'opospd IlJIlt'nduH'llt macie by me? I 
do not know if Honourahle Memhnrs have pel'us('d tilt' opinions whieh ha\'e 
been eollected on thiH 4lwstion Ly the Government.. I hold in my hand 
the opinions which consist of three books containing Hi opinions. T find 
that the opinionH are generally in favour of' the Bill although it iM pointed 
out that the administratiw conyenienee received therefrom j); not very 
great. Perhaps it. i" bt'ttl'r that I hridly nm oyer the opinions which ha\;e 
be!'n reeei·wd. . The Chi('f C()mmissioner. D.-lhL thinks the Dill IIppears to 
he (pite innocuous as th!' powers whieh it is proposed to giw to I.Jocal GOY-
ernll1!'uts a!'e pprlll issivt'. .i\ till!' SIIIll(' t imp till' nill S!'PlIlS to lw IInneCf'>I-
sa.ry Riol ref'wmi!;; to l't'g'i"tl~1' lire illfr!'!llUmt and the nl'ccHSity in ellses of 
r('fusal to preflent un application to It l{rgil'ltrRr impol'll's no grl'1I1 hard-
ship. ,It is Ilt thl' HilmI' time dm.irahlr that inquiries under Hection 74 and 
orderH under ~ection 75 should as fRJ' ali pOHsible he on the same lineK. Then, 
Baluchilltan !o!ees no oh,leetion to offer. The North-Welllt Frontier ProvineI' 
toIaytol that there iF! no ohjection to the pll.ssinJ! of the proposed amending-
Bill. The Bill in fact will remove one Rnomaly in the l8w ali it standK 'It 
present, and there ill no objection to thll proposed measure. The Calcutta 
High Court May this: 

.. In rtlply, T am to MII,I" that. th!' JTollollrnhl" th" Ohief ,Justi,'!' alHI thl' .TU')g!'8 Ree 
no objll{'tion t.o thl' IInl£'n,lm,'nt of till' IlI,liuII &'giAtration Al't proposoo. Their 
Lordships consider thut it will be for tho bem,flt am) convenience of the public." 

The 'Madras Oovprnm!'ni have invelolti:;!,ated the matter elirefuJly. The 
Honourable the .J1Idges and the lnlolp('ctor General ar!' /!:enerltlly in fllvonr 
of the Bill, ano the Gove/'nment ~}lIlr(' 1 hOH{, vil'ws, The ('ommiHsioTler 
of A,jmer-l\1erwaru considers 1hf' Bill to he sound, and the' provisions 
appropriate. and "1 llgrep with the CommiHHioner". says the Agent. 
Rnrma does not want it. They think it is unnecessary for their province, 
in whi{'h {'itSI' Ill(' 1;oco] Gowrnment will not extend the provit;ionl:! of the 
Rill tl1('r!'. The C!'ntrlll Provinces Government sayt; : 

" The Bill hUH rl'c!'ivI'rl Itcncml HIlPPOrt., :1I1l) His };xcl,IlCDC}· ('oDsiders that theRe 
powers could IIllfl'ly bl' .I'ntrustl.'rl to IIl'lpei!'d Hub· Rl'gistrnrs, but he agrees with the 
frequently expressed opinion that great ('Il rll will hRVIl to be ()xl'rciscd in their selection." 

The ASt;llm Government sayH : 
" Th" ('!\UI'lltiOlIllI st.allliaru, and with it t.hl' pOW(lr of forming judgments, of the 

nffi~~'rH (,IIII'I(1.\'('rl in th" R('j{iHtrll.tion D"pll rtn,,'nt. hit \'(, improvoll in recent years and 
it eAn IIllf"l.v he nSHI'rtpn thnt there nre lIomp f'luh·Rl'giRtrarA fit to hI' inV(lAtpd with 
the poW!'r" IHllposl'd. Thl'r .. iA II ('onll(,IIAlIA IIf opinion, :lnd t.hl' Govprnml:'nt, of AlIllm 
alllo agre£>, that tlr" apl'liMtioll of tlrr proviHiollH of till' Bill will be of 60mll administra-
tiv(' va lllll ann will Rel'''ll pllb\il' ('onv!'nicll('(' to HOIJH' cxtrut." 
The United ProvillCeM Government say: 

" The Bill beillA' of a permissivo ehnrnl'lef, the Govenlor art-ing lW'ith his \finilltl'rB 
Iras DO objertioll to its I'ual'tlnent. There urI' HOllie Huh·Registrurs ill thiH prul'iulle to 
whom the powers l'ontempluted by the Bill ('ould safely be entrusted but their number 
is not large." 

Thf' IlOl'lOl1M1hle .JU.dgf'R nllolo, lit least 80me of them, approve of the 
Bill. " 
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The Bombay Government say th~t they do not object. t~ the .princi:ple 
of the Bill j they consider it inadylsable fro~ .the admmlstratlve pomt 
of view. I may state that there 18 no opposl.tton from anywhere, and 
Bihar and OrisIS6 say : 

" The question haB been oonsirlered b". til(' LOl<ul. Governme~t us Il whole.. They 
&irce to the principle of the Bill uud cowllIler that, If pa8~ed,lt would cortalaly be 
of administrative vulue." 

'rhe Benl/:a] Government say : 
I I In reply, I am to soy. that ~he ~odies und per80ns who were eO~lsulttld Il~e, ~n 

till' whol(' ill fllvotlT of the BIll. '1 he (,overllnlellt of Brngal do not tlnnk that It Will 
be found ')Jo88ibh' to llIuk!' un Ilxtouded use of t.he provisioll8 of the Bill. There are, in 
this provilwc, It ('ertuin number of ~ub-R(·gi8!rarll wh.oM!' o~(',es hnvl' 110t beel1 amalgamated 
with that of 11 Rt·gistrnr under the Ind1811 ReglMtrnhon Aft, but who are qualified 
by chl1ra(',h'J', {'dueution nn(1 experien('(' to exerl'ise till' powerl! of II . Regl~trar ~nder 
Hf'(~tiOUM 74 to 77 of the A~t ....... Tht· Government of Bengn I (~on8Ider It. de81mble 
that th('\' sholllfl hllY<' the POWN to llutlwl'izt' !-'llb·RI·gistrU18 to roudlwt inquirlCII under 
s€,<,tinnR 'i~ :nlll 17 of tit,· Ad in tIl<' ~UM" of .. 1('<'1(·,1 olll('('r~ pOHt!'(1 to 8uitaule stUtiOIlS." 

It may intpl'cst Honourabh· l\iellliJen; from Brngal to know that the 
8eerpt;11'~" BCIlg'al Chambcl' of Commer('e, writes 

II It is prop()KI.'d b~' ttH' Hill to ('nubl!' the LO('ul Gon·rnnH'nt. t.o invest Sub-
Hegistrurs witit power to hold ~lIdl 1111 i114Ui1'Y. To tilt' COllllllitt.('E' of thE' Chamber 
this 801'IllS to U{' H l'l'aeoullbk proposal us it. would be presulllabiv ('al(~lIhlted to .ave 
tinlt' in muny Nises. Thl'~' lire therefor(' ill favour of til(' Bill.' I 
The Tradcs ASlSociation Nay : 

I I My Committee (,onsidel' the propolled ameuulllellt 1111 illlpI'oveUl('lIt 011 the existinK 
Act and then·fore dl.sire me to notify you of their support of the measure." 
The St'el'ctuI'Y, Bengal ]Jandholders' Association, says : 

I I M~' COlllmittee a,fe of opinion that the principle of tht' Bill is unexe.eptioMble 
inasmuch 11K the post of Registrars ill now geMmlly held by personll who have had 
Univ{'rl!ity edueation and who ('·an be tru~ted to hold inquiries in ('useR where executant. 
deny the (':locution of documents." 
The Joint Honorary Secretary, East Bengal Landholders' Association, 
says: 

II In thE' opinion of my Committee, the Bill is a !!ound ODe aud, can fnirly be 
(,lIl\()cted to tn('C(. the deaired ond." 
Nimilarly, there are other opinions. On the whole T may say that there 
is no (·pposition to the Bill. Some consider it is innoououN, otlwrs con-
sitle~it will be of administrative convenience, and Meveral people consider 
that it will be of advantage to legislate in the proposed direction. It may 
he said that after all the refusal to regilSter documents compared with the 
""hole volume of documents which are registered is very small ind('.d. 
that it ill less than one per cent. of the whole number of documents which 
are pr('sented for regiHtration. But we havc to consider the convenience 
of the individuallS conccrn~d who cannot come up personally in these 
caRes. Where without doing any harm we can provide for the COli-
venience of tbe publie, it if>! Ol1r duty I think that we should provide ade-
quate facilities for thf' purpose. Thereforc~ Sir, the mere fact that th~ 
numher of documentlS is only 25,000 out of liome millionH is not a factor t.o 
be taken into account. 

l\fy Hono1lrable friend, Mr" HaIDllchandra Rao, haH 1yot II Bill (J his 
own, which I think will be comin~ on either to-day or later on, where he 
proposes that in the case of wills and authority to adopt presented nfter 
th~ death of the eXtlcutant the procedure to be adopted Ilhould be entire 
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refusal subject at once to resort to court. That is a measure which stands 
On a diiferent footing and will have to be examined. His idea js to 
speed up registration in such cases where after death such document!'! 
are presented for registration. He wants to alter the law in that respect, 
not on the ground, I take it, that Sub-Registrarfl are unfit to hold an inquh'~' 
but on the ground of speeding up the regilltration of such documents. 
He wants the procedure to be shortened in that respect without recour~:e 
either to the District Registrar or even to the Sub-Registrar as the easc 
may be. That I understand is the measure he has in vicw. 

It may appear at first sight that this proposal is in the reverse direc-
tion. But it is only at first sight that it so appears. The object thl'rc 
is different, and my object is quite different from his object. My objeet 
is to facilitate the registration of non-tcstflmentflry' instruments. I deal 
with non-testament.ary instruments. Mr. Ramaehandra Rao proposes to 
deal with testamentary instruments and authority to adopt after the 
executant's death. Any way, the question now iF! whether in the face of 
these opinions it is not desirable that the amendment should be made. 
My amendment, af! Honourable Members will notice, is purely permissive. 
There are places, I have heard, where ill-N'Iueated Sllb-Ik~istrars register 
documents. In my Province I am glad to Ray most of them are graduate~, 
and I think in Bengal also a similar Ret of circnmHtances exists. The 
Bengal High Court considers t.hat it will be of administrative. value if 
the proposed amendment is made. Therefore, it will be for each Local 
Government to determine, having regard to the knowledge of the condi-
tions of the Province, whether this provision should be extended or not 
to their Province; and I also enahle Local Governments to select Sub-
Registrars, not to invest all Sub-Registrars but selected Sub-Registrars. 
In so making a selection, they will have regard to the fact whether the 
D.istrict Registrar is at such a distance that any Sub-Registrar should be 
chosen for the purpose, and also whether that Sub-Registrar so cho~cn 
could be safely entrusted with the functions. Therefore, the discretion of 
the Local Government is ample, and the provision i!! merely permissive. 
It may add to the convenience of the public, and there i!! no objection in 
principle. I therefore, Sir, commend my motion to the acceptance of the 
~se. ' 

*Mr. Mahmood Bchamna.d Sahib Bahadur (West Coast and Nilgl-is : 
Muhammadan) : Sir, I rise to oppose this motion. Many of the Sub· 
Registrars, almost all Sub-Registrars, are to be placed in a position where 
they will be open to tempta,tion. So J do not think that the responsibility 
can be delegated to Sub-Registrars. By doing so, grave injulcltice might. 
be done. 

Mr. B. Tonkinson (Home Department : Nominated Official) : Sit, 
my Honourable Rnd learned friend in movin~ his motion has indicated 
that his Bill is not directed against IIny H lleg-ed anomaly in our registra-
tion law. The grounds upon which he asked this House t.o accept hj~ 
motion are a.11 more or less grounds of convenimJec. He said when intro-
ducing the Bill, and he has practically repellted -that stat.ement. again 
to-day, that many people have to go long distances indeed in order to get 
documents, however Hmall, ref.l"ist.ered. My Honourahle and learned friend 
proposes to enable IJocru Government.s to eonfer llpon Snh-Re~istrars the 
power of inquiring into the factum of execution which is now possessed 

• SPeech Dot eorrceted by the Honourable Member. 

• 
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only by Registrars. Sir, the intention of our Registration Act is of course 
that registration shall be an absolutely formal proceeding. It is not 
intended that the Sub-Registrar should make any inquiries ~hich are of a 
judicial character. The registration offices throughout India, have been 
manned by persons who are expected to be able carefully to perform the 
formal functions entrusted to them. 'I'hey have not been intended to be 
manned by persons who are cxp~cted to be able to weigh evidence when 
there has been a denial of execution. My Honourable and learned friend 
says that this Bill is a, permissive Bill. It only enables Local Govern-
ments to empower selected Sub-Hegistrars whom they may decide to be 
competent to perform these additional duties. What real administrative 
convenience however will follow from the conferment of these powerS 
upon a comparatively few Sub-Registrars who may be qualified to exercise 
them 7 The power will only come into operation when there has been 
a refusal to register a document. My Honoura.ble friend referred to the 
number of refusals to register documents in India for the years 1922 and 
1923. I should like, Sir, to examine and to expand in some respects those 
figures. Now, in the year 1922 there were only 12,444 refusals to register 
in respect of all documents for the whole of India and in the year 1923 
the number was 11,807. During those tear8 of course many millions of 
document8 were registered. There were only some 12,000 in each of the 
years for which regi8tra.tion was refused. Let us go further and consi(ler 
the cases in whieh registration was refused. My Honourable friend's 
proposal, it may be remembered, is only intended to refer to cases where 
refusal to register has been because of denial of execution. That, I under-
stand, is the object of my friend's Bill. 'l'hese 12,000 refusals in a year 
also included refusals on other grounds. They included refusals on the 
ground indicated in section a~, sub-lSection (3), cla,use (b), of the Act, 
for which a special right of ·appeal is provided in our law by section 72 
of the Registration Act, a section which, it will be seen, my Honourable 
friend's Bill does not refer to. The 12,000 refusals then include a number 
of refusals to which the Bill will probavly not relate. In addition, of 
course, we cannot expect, we ought not to expect, that every man WhOl>d 
document has been refused registration by the Sub-Registrar will desire to 
ma,ke an application or to appeal. rl'he total number of applications and 
appeals, that is the total number of cases of refusal under all the provisionti 
of sub-section (3) of scction :15, in which either an appeal, which is the 
case to which my friend's Bill does not relate, or an application, which 
is the case to which my Honourable friend's Bill docs relate, was made, 
was 3,451 in 1923 a,nd 3,742 in 1922. 'l'he value of the Bill, thercfore 
can be gathered from these figures. These figures includc, as I have indi: 
cated, refm.als for reasons which will not be affected by this Bill. These 
figures also must· include caNes, many ca:;es, of persons living near the 
district headquarterH who can go quite as conve~iently to the Hcgistrar 
as to any Sub-Itegistra.r. 'l'hen again we have to remcmber that the Bill 
is permissivc and I hope that in exiKting circnmstances it will only be 
It very small number of Suh-RcgistrarH who will be empowcred if this 
Bill il'; passed. If we flUbdi vide the figur(,s, as we ought to, we .will find 
that the Bill would be of some u:-;e in the ease of ubout a dozen documents 
in a year or perhaps if that is too small, say 50 for thc whole of India. 

Now, lct us turn to t.he opinions which ha;ve beon received. My 
Honourable friend read some of t.hcm and concluded that on the whole 
there was no opposition to hili Bill. I think that on the whole that is 
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quite' a fair summary of the opinions received. But I think neverthelelils 
] ought to invite the attention of the House to the character of some of the 
opinions of perf:olon.~ very well qualified to give an opinion upon this mcaS\11·I'. 
Let us go firgt, Sir, to the Province from which my Honourable friend 
comeH, the Province in Indin in whieh. I think there is no doubt thllt 
more attention has been paid to registration and the improvement ,,£ 
registration procedure than in any other Province in India. 1 take, Sir, 
the opinion recorded by the Inspector General of Registration. He said : 

., The Bill itself being in the main 11 permissible ml'UAure illlpliedly ('ontines it6l11t 
to 8u('h of the Bub·RegistrlUll us may be selected by the Locul Government, but na 
too grent care cannot be exercisl1d in the nlllttl'r of selection, the brll11t of the work 
will inevitably fall on the Inspeetor·Gl·nornl. Further, thl' grunt of powers will be 
followed by their ,vithdrrlwal either on account of casuultics or of incapacity amI th" 
work entailed thereby will more or less be of a recurring nature. A beginning may, 
however, be made with Buch of thll Sub· Registrars at district headqunrte1'8 ineluding 
Madras 118 IU1Vtl not their oft\l'.ea amalgnmut,('d with the relpeetive Registrar!!' Oftit'.el, 
experienced Bub·RegiBtrafB being glmerally posted to such 8ub·officell." 

In regard to this opinion I would invite the attention of Honourable 
Members to the provisions of sut-section (2) of section 7 of the Act. In 
thill Province, in which as I have said registration procedure has receive.i 
more attention than in any other Province in India., in this Province the 
Inspector General of Registration, if this Bill is passed, only propose!! to 
apply it in cases of Sub-H.egistrars who are reHiding at the district head-
quarters. In thiH case, Sir, under the Act as it stands, it is quite possible 
for' the Sub-Registrars' offices to be amalgamated with the Hegistr;ll'l'l' 
offiees' and these powers will then follow as a matter of course. In that 
case, therefore, there is no need for this Bill. Now, I will read the opinion 
of the Bombay Government. The Bombay Government say : 

" The Government of Bombay would not be prepared to give theBe powers to any 
Sub-Registrar, unless thert1 is a right of appeal to the Registl'llr. This Testri"tiou 
would, however, deteat the main object of the Bill, whieh is to give relict to parties. 
As there would probably be aplICals in quite half the uumber of calCs ilecided by Sub-
Registrars, the reilef would be Imall and the expense and iu('ollvenienee to parties 
would be in('realed when appeals were made." 

In the Bill there is no provision for appeal. But here we have a responsible 
Government in India indicating definitely tha,t they would not be pre-
pared to take any action under this Bill unless further provisions in 
the way of appeal are provide.d for in it. My Honourable friend hall 
read the opinions from the Bengal Government and therefore I will not 
read those opinions at all. We will take, however, the opinions of the 
United Provinces Government. I do not propose to read the opinions 
of the Government itself, but I should like to repeat some of the opinions 
recorded by some of the Honourable Judges of the Allahabad High Court. 
I do this because my Honourable friend said that some Judges havc 
approved the Bill. He was referring to the Judges of the Allahabad 
High Court. The Honourable the Chief Justice of Allahabad said: 

1/ I doubt if it is wiee to invellt Sub-Registrars with thcso powerl." 

I admit; of course, that I am not reading in the main opinion iii in favour 
of the Bill. I am just indicating opinions in the eO'Dtrary sense so as 
to b(, futre that the House realililes that objections have been raised to the 
Bill. Mr. Justice Kanhaiya Lal says: 

" I do not eon.hler it delitable that the Bub-Regietrars in thMfl provintl81 should 
be iu.Yellted 1ri.th the powers of Registrars tor the puq>ole of an blquiry ioto the alleged 
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execution of a document, where its execution is denied. Importaut documents of 
title, conveying property of unlimited vulue are some times presented for registration, 
and form the basis of proprietory claims in subsequent suits, and it is delirable that 
inquiries into due execution, particularly of documents such as gifts, trusts, or other 
deeds without consideration, should be entJustell to persons duly qualified to examiae 
evidence und aS8CBI it properly to obviate difficulties and trouble arising in sub· 
sequent litigation, Ilnd 80 on." 
I will not go on to rend the further opinions. Mr. Justice Mukherjee also 
said : 

" Having regard to the eire.ulllstllnces obtaining in the United Proviaees, I ala 
entirelr opposed to 8ub·R(>gistrnrM being invest.ed with the function of the Regist1'lll', 
in deCIding whether a certain document has or has /lot been executed by a party who 
denies exeeu tion. ' , 

My Honourable friend admitted that in the Province from which. 1 
come the Local Government hUll definitely opposed the Bill and so I will 
not refer to the views of that Government. I would, however, submIt 
that though no grea,t objection has been raised to the Bill, the Bill ~s 
received very little support. 

Before referring to some of the provisions of the Bill, I think, I 
should refer to the point which my Honourable friend made in regard to 
the other Bill which, I thillk, on the agenda for to-day stands in the name 
of my friend, Diwan Bahadur Ramaehandra Hao. My Honourable frientl 
tried to I;uggest that the principle of these two Bills is quite distinct 
because his Bill deals with non-testamentary instruments and Mr. Rama-
chandra Rao's Bill deals with tel;tamentary instruments. I admit that 
there is that distinction. But let Ul; see what Mr. Ramachandra Rao 
says as a reason for his proposal which he makes in his Bill. He says : 

" A good deal of time and mOlley is now wasted in inquiries before tho Sub-
Registrar and the Registrar in regard to questions relating to execution of wills, 
and so on." 

'l'hat iii to say, he objects to any inquiries being made by Sub-Registrars. 
He says that an inquiry before the Sub-Registrar is not of the same 
character as a trial bcfore a civil court. I think I am correct, Sir, in 
suggesting that the principle underlying the proposal of Mr. Ramachandra 
Rao is diametrically opposed to that underlying the Bill which we are now 
considering. 

I think, Sir, I should now make a few remarks upon the Bill itself. 
The actual wording of the. clause will be considered by the Select Com-
mittee if the House Ilccepts the motion which has been moved by my 
learned friend. I would, however, suggest in the first place that the 
objcct underlying this Bill would probably be better given effect to by 
an addition to section 35 instead of section 7. Further, it will be seen 
that the proposed sub-section proposes to enllhle Local Governments to 
declare any Sub-Registrar to be a Registrar within the meaning of the 
proviso to section 35. If Honourable Members will refer to section 35 
of the Indian Regil;tration Act they will find that this proviso covers not 
only cases of denial of execution but .also cases where the refusal to register 
hal! been on account of the person who appeared before the registering 
officer being a minor or a. lunatic. This, in fact, raises the doubt in my 
mind as to what actually w.ill be the effect of this Bill. 

Sir the position of Government with regard to this Bill, therefore, 
is that if it. is passed it will have but little value. On the other hand, if 
it is passed and Local Governments use the powers proposed to be 
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conferred upon them by this Bill to any considcrable extent, it will be 
dangerous. I take it, however, that we may hope that the Local GOY-
ernments in this matter will act with very great care and not confer 
these powers excert upon the Sub-Hegistrars upon whom they can depend 
that they will be able to exercise their powers properly. If that is so, 
then the usefulness of the Bill becomes less. If, however, this House 
desires to pass the motion which has been moved by my Honourable 
friend, Government will not object on the understanding that the draft-
ing of the Dill will receive full consideration in the Select Committee. 

Mr. O. Duraiswa.mi Aiyangar (Madras ceded districts and Chittoor : 
Non-Muhammadan Rural) : Sir, I am surprised to see that so much objec-
tion has been taken to a question which rdates purely to referring n 
single Bill to the Select Committee. I can dispose of the ob,jection raised 
by my friend Mr. Mahmood Schamnad by saying that the Sub.Registrar 
and the Registrar ha,ve nothing to do with the question of payment of 
consideration or a failure of consideration. The only question before 
them is whether a document is executed or not. So far as I am able to 
understand the Honourable Mr. Tonkinson 'Il objection it is this that th(' 
posts of Sub-Registrar~ at present are not intended to be manned by 
persons who arc able to weigh evidence. Now, Sir, is he aware that these 
very Sub-Registrars become Registrar!:!? It is not to be supposed that 
these Regi~trllrs are recruited directly from the Bar or from any depart-
ment where they have had any judicial experience, and the object I)f 
Diwan Bnhadllr Rangachariar's Bill is purely to train at least a few Suh· 
Registrars in the course of thcir service to gain experience with reference 
to the question of execution. 

The Honourable Sir Alexander Muddiman (Home Member) : I am 
sorry to interrupt the Honourable Member, but did I hear him say Sub-
Registrars become District Registrars , 

Mr. O. Duraiawami Aiyangar : Yes, Sir. 
The Honourable Sir Alexander Muddiman: Only in Madras. 
Mr. C. Duraiswami Aiyangar: I speak for Madrlls. The Act is 

intended for MadraH ahm, and it has been said that in Madras the Sub· 
Registrars are of a higher standard than those in some other Provinces. 
It is admitted also that in the registration of wills the power is entrusted 
to Sub-Registrars; Ilnd in Madras a large number of Suh-Registrars an' 
graduates, and to say that Sub-Registrars cannot be invested with ihis 
power of appreciating evidence only aR regards the execution of a docu-
ment is, I submit, too much for the Government to say. Now, Sir, if that 
ob::cction is taken a",ay, the entire argument of Mr. Tonkinson relates 
only to the weighing of evidence, and whether Sub-Registrars are able 
to weigh evidence or not, I am afraid Mr. Tonkinson has not been ahle 
to weigh evidence in regard to tlH') opinions which have been received in 
regard to this Bill. The prepondera,nce of opinion sent up is in favour 
of allowing this permissive Bill, and I am sorry Mr. Tonkinson has failed 
to take this into consideration .... 

~. R. Tonkinson : Sir, on 8 point of personal explanation. I 
admItted that I thought m~t of the opinions received were in favour of 
1he Bill. I definitely iiaid so. 
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Mr. C. Duraiswami Aiyangar : And one other argument is that & 

very large number of cases do not arise from year to year where ques-
tions of denial of execution arise and have to be provided for. I do think 
tha,t even if it be only 12,000 cases per year, still administrative con-
venience, as well aH the convenience of parties, does require that some 
facility should be afforded for easy methods of getting documents regis-
tered. I have known within my own experience that when parties have 
been compelled to proceed to the Dil:ltrict Hegistrar's office at headquarterl:l, 
they have had to spcnd much money for proving the execution of a 
document which might have been proved nearer home, when there are 
SUb-Registra,rs nearer. I think that the Hill, as it is now drafted, is not 
adequately clU'rying out the intention of the Mover of the Bill, but that 
h: a matter for the Select CO!Dmittee, where ample redrafting may be 
done and additional explanations may also be added, if necessary ; but 
all that is no argument for rejecting the Bill a,ltogether, but only for 
making proper safeguards for its discussion in Select Committee. I there-
fore heartily support the motion made by Diwan Bahadur Rangachariar. 

Mr. Kamini Kumar Chanda (Surma Valley cum Shillong: Non-
Muhammadan) : Sir, this Bill is intended to, and will, result in the con-
vcniencc of a large numbcr of peoplc who arc resident in distant places, 
but I mu!!t Hay it would not he an unmixed good in many cases. I do not 
wish to say a word against Sub-Registrars, but the fact remains that in 
many distrids of different Provinces Sub-Registrars are now stationed 
even in the interior. If these Sub-Registrars are empowered to go into 
disputed questions about execution of documents, it is natural that parties 
would like to have the assistance of lawyers. Now, if a Sub-Registrar in 
the interior has to try a particular case where execution is denied, what 
will happen 1 The parties will have to take lawyers from the headquarters 
of the district or sub-division, and that will mean that while they will 
avoid the trouble of going to the headquarters for the purpose of making 
a motion before the District Magistrate or the Collector of the District, 
th('y will have to spend a large amount of money in feeing the lawyers, 
and therefor(' I think, Sir, that there should be some limitations. If this 
powe~' i!'l limited to Registrars at the headquarters of the sub-division, 
this inconvenience and loss to the parties will be avoided. I would there-
fore .submit that there should be thil:l limitation of confining the power 
to hold inquiries to Sub-Registrars posted to the sub-divisional head-
quarters. 

Laia Duni Chand (_"-mbaln Division: Non-Muhammadan) : Sir, 
I rise t;o place only one point of view before the House in connection with 
the motion put forward by my Honourable friend Diwan Bahadur 
Rangacharial'. I am at a loss to understand, much less appreciate, the 
rf'asonableness of the opposition of the Government to a measure of this 
kind. The point of view I want to place before the House is that in the 
matter of ordinary legislation Government should be guid~d hy a gentle-
man of the position and experience of Mr. Rangacharia.r. ·It is a piece of 
ordinary legislation which affects Indians. If a measure of thir; kind is 
put forward by a gentleman like Diwan Bah::.dur Rangachariar, who is 
" man of poreat experience, and who is a great; lawyer, the Government 
IIhould havt· no objection 'to accept it. A.n Indian Member can claim to 
understand Indian conditions much better than the Government in a 
lnatter like the one that is before the House. The motion that has been 
put forward by Diwan Bahadur Rangachariar is not an extraordinary one. 
All that he wants to do is to confer the powers of a Registrar upon certain 



LlI!GlSLATlVlI! ABSlI!MBLY. {26TB AUG. 1925. 

[1.a1a Duni Chand.] 
Sub-Registrars. His Bill proceeds upon the assumption that the Local 
Government will satisfy itRelf before it will confer the powers of a Regis-
trar upon 8. Sub-Registrar. I therefore submit that the Government should 
readily accept a measure of this kiud because an Indian Membcr under-
stands the Indian conditions much better than Government call. \Vith 
these few l"£'marks, I fully I'lllpport the motion that has been put. forward 
by Diwan Bahadur Rangachariar. 

Diwan Ba.hadur M. Ramachandra Rao· (Godavari Cllm Ki~itnlt: Non-
Muhammad all Rural) : Sir, the Bill which my Honourable friend Diwan 
Bahadur Ran~achariar has illtroduced seeks to HIIle1l(l th(~ PI'()ViHioll!; or 
the Indian Registration Act so as to permit Sub-RegistrarR also nndertaJdng 
the registration of documents whose execution is denied. It is true, as 
pointed out by him, that his Bill refers only to non-testamentary instru-
ments. Sir, as he haH himself pointed out, J have another Bill whieh goes 
to. some extent in a diametrics lly opposite direction to find a mlution. 
Under sections 40 and 41 proyision is made for the presentation of wills 
and authorities to adopt, and it has been my cxperiP.!lce that these docu-
ments, which are presented, and which can be reg'istered by Hub-Registrar~1 
also, are documents which relate to considerable properties, and raise 
very important questions relating to title and administration of valuable 
property. So in regard to these two provisions, under sections 40 and 41, 
madc for the presentation of wills and authorities to adopt, and also with 
refcrence to non-testamentary instruments covered by my Honourable 
friend's Bill the present position is that these documents arc first of all 
presented to the Sub-Registrar, thcn the Sub-Registrar holds an inquiry 
as regards the execution of these documents, whether the document is ad· 
mitted or disputed, and if the document be a non-testamentary document 
and the execution of the document is dented or disputed, the matter i8 
referred to the Registrar. There is an appeal to the Registrar and then the 
Registrar makes an inquiry. 

Diwan Bahadur T. Rangaohariar: May I correct my Honourable 
friend T The Sub-Registrar rejects it. Then the party haR to go by a 
separate application to the District Registrar. There is no question of 
reference. 

Diwan Bahadur M. Ramchandra Rao: Reference WM not intended 
in a legal sense. I meant reference by way of an application by the person 
concerned to review the question decided by the Sub.Hegistrar. 

Diwan Bahadur T. Rangachariar : There is no decision by the Sub~ 
Registrar either, Sir. 

Diwan Bahadur M. Ramachandra Rao : Then, Sir, the District Re-
gistrar holds an inquiry. In the case of teRtamcntary instruments. that is, 
wills and authorities to adopt, the prCllent law is that the Sub-Registrar 
has the power to register these documents. The Sub-Registrl\r holdR an 
inquiry aud decides one way or the other. Thnn thp.re ~is an appeal to 
the ~i8tri~t. Registrar. If the party is diRRati"fied with tho Di8trict Regis-
trar 8 d~CJ!lIO!1' then he haR the right to file a Ruit under the provisions of 

. the RegIstratIOn Act, as pointed out by me in the Stlttem(~nt of Objects and 
Reasons +..0 my Bill which has not been 88 yet introduced in thifol HOlIRO. I 
will read it : . 

/I 1f the Registrar a180 r('fu!es t.o order the registration of the document. tho! 
tmrty eoneemed (Ian institute a einl Bult, 1Vhere again the whole of the evidence come! 

. II Speech not corrc~tea by the Honouru.ble Member. 
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under review. A good doal of time and money is now wasted in inquiries before the 
Sub·Rogistrar and the Registrar in regard to questiolls rel'ltinlf to the exe('ution of 
wills Ilnd the litigating parties and witnesslll'l aro harussed by belllg dragged to Courts 
on three different 0('~a8ions regarding the 8ume trans:1ction. The inquiry befol'll 
the Hub-Rogistrur in regard to this class of traotlilctions is not of the same thorough· 
going charader us a trial before a Civil Court where the rules of evidonce ure carefully 
observed by It trained judicial officer. Tho tendency of the litigants has been not to 
nct'ept the decisiolls of the Sub-Registrar and the Registrar but to tuke the mnttt'r 
to 0. Civil Court for final decision." 

Sir, these remarks of mine are equally applicable to a non·testamentary 
instrument which is referred to in the provisions of my friend's Bill. 
'l'hcrnfore, Sir, I am entirely of this opinion that the act of registration is 
not at all a judicial act, whether it is a case of non-testamentary instru-
ments or &uthorities to adopt or wills, and I am of opinion that the true 
remedy is, where the cxecution of a document is diRputed, whether it is 
n non-testamentary or testamentary document or an authority to adopt, 
that the matter should be finally decided by the Civil Court without any 
t.ime being waNted before the Sub-Registrar ; and that is the remedy which 
I intend to seek by my Bill. I do Dot know, Sir, what the procedure would 
be if thr~rf~ Are two Bills which seek diametrically opposite remedies ill 
regard to the same matter, which in this case is not so, as pointed out by 
my Honourable friend. 

Diwan Bahadur T. Rangachariar : It is not the same matter. 

Diwan Bahadur M. Ramachandra Rao : I think, Sir, whether it iii 
the Name matter or whether it is not the same matter, that the true remedy 
is to have an adjudication as regards the execution of a document, not 
by It man who has abRolutely no judicial training but by a person who is 
entitled to decide it in a court of law. In regard to testamentary inl)tru-
ment~ lind fluthorities to adopt, J propose in my Bill that when execution 
is not admitted, the remcdy of the parties should be only by a suit in a 
civil court. I submit, Sir, that the same remedy should be applied in the 
case of a 1l0n-testamentIRry instrument to which my Honourable friend 
:Mr. Rangachariar's Bill refers. I think that that should be the liue of 
amendment of the Registration Act. As regards the question whether 
ihis Bill shonld go t.o a Select Committee, I am not at nU opposed to a 
I'eferenen to Select Committee, but T do think, Sir, that the question has to 
be viewt'd :rom the standpoint not of /l'ett~ng the Sub-Reg-istrar to regiHter 
these documents when execution is denied, but of findhlg' a remedy before 
a judicltJ I tribunal. . 

Pa.ndit Motilal Nehru (Cities oil the United Provinces: Non-
Muhammadan Urban) : Sir, with all due deference to the leg-a] acumen 
and expf·rience of Diwan Bahadur T. Ran~achariar, to which a most 
deserving trihute hB.'! been paid by my friend Lala DWli Chand, I beg to 
differ from the view that, he takeR of this matter. I am perfectly sure that 
Diwan B~had\lr Ra.n/l'achariar knows as well 8J'\ I do that a large proportion 
of documentR which arc rcgoistered in Upper India are executed by 
purdanashin ladies. 

Diws,n Ba.hadur T. Ra.ngachariar : I do not know that. 
Mr. Me.bmood Sohamnad Sahib Bahadur : In Southern India also. 

Diwan Bahadur T. Bangacharia.r : Not many at least in Southern 
India. I suppose there are a few l\luhammadan families. There is DO 
purdah. Am I to lUldeNtand that all property.is owned by ladies here' 
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Pandit Motilal Nehru: I say It very large proportion, and some-
times very valuable properties are owned by Hindu widows, by ~\luham­
madan w;dow!:I and by Muhammadan married women too. The greatest 
difficulty i;; txperienced by the most experienced judges i~ comin~ to a right 
conclusion on the question as to whether u certain document was or was 
not executed, and if my friend will take the t.roublc to consult the reports, 
he will find that when the High Court differs from the court of first 
instance on that question, 'l'heir Lordships of tihc Privy Council find it 
very diffirult to make up their minds as to whether the first court or 
the appellate court wa!,! right. That beitlg' the case I do not think that 
Sub-R~istrars are the class of officials who a1·e at all competent to go into 
the question of disputed execution, certainly not in the United Provinces 
or the Punjab or Bengal or the Central Provinces, wherever the purda.k 
sy!"tem existH. Then again, we must al!'!o note the cla.'1s from which these 
officials are drawll. They have no judicial experience of any kind, at least 
in Northern India, and they are generally drawn from the revenue 
establishment of the districts. I will not cast any reflection upon the 
honesty of these very deserving class of officials. I take my Atand only 
upon the filet that the questions which they will have to deal with will be 
far beyond their competence and far beyond their capacity to weigh 
evidence. 1'hot being so, I hope that the Honse will have no difficulty in 
refusing to place such a power in the ha.nds of officials who have no 
experience lind who cannot possibly exercise it to the satiRfaction of the 
parties concerned. I entirely agree with what Diwan Bahadur Ramachandra 
Rao has JURt said that it does not conduce to public welfare to multiply 
these inquiries, to begin with the Sub-Registrar, then go to th~ District 
Registrar, then go to the Civil Court and finally in appeal or revisioll to 
the High Court. It may be a very paying proposition for gentlemen in 
the profeflsioJl, but I do not think that it is at all a convenient procedure 
for the public. 

I therefore hope that the House will find no difficulty in refusing to 
allow this Bill to go to the Select Committee 
because if they do 110 they will be accepting the 

principle of it, and in my humble opinion the very principle npon which 
the Bill is based is objectionable. 

Colonel Sir Be.nry Stanyon (United Provinces: European) : Sir, I 
am ab..'101ntely at one with the remarks which have been made by the last 
speaker, Pandit Motilal Nehru. I do not oppose this measure upon anYI 
objection to its principle. No doubt, any measure designed to serve public 
c(lnvenience, any measure which the progress of time requires, is one to be 
AUpported in this House. My chief reason!! for objecting are, first of all, 
that on thc one hand there is no administratdve necessity to be served and 
no real public inconvenience to be avoided, and on the other, that the 
personne! at present available is not sufficient to sustain the decentralisa-
tion whlch this measure is intended to bring about. The statistics given 
~Y the Honourflble Mr. Tonkinson make it clear that if every Sub-Registrar 
In the country were to be invested with powers to proceed under sections 74 
and 77 of the Registration Act no administrative necessity would be served. 
But. eVf'n t~r, author of the Bill proposes only to invest qualified Sllb~ 
~eg).!ltr8.rs WIth ~hose powers;. and. although the proportion would vary 
In dI1ferent prOVIDces and, pOSSIbly, ID my Honourable friend the mover's· 
province would be higher than elsewhere, jurisdiction could be conferred 
only on specially selec.ted men of known ability and trustworthiness. It 
foJlows that the ~ubhc benefit conferred would be negligible. An un-
nel'eR8ary reform 18 no l'eform. My own experience is eonflned to the 

1 P.M. 
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Central Provil1ces and Berar and, in a less degree, to Oudh ; and not-
withstanding what my Honourable friend Lala Duni Chand has said 1 
venture to claim that expcrienee to be fairly correct. In the light of that 
experience I should eert.ainly hesitate to give powers to Sub-Regi~trars in 
outlying places fill' removed from the headquarters of the district, because, 
as a rul/) in the places to which I have referred, either they are too 
ign01·ant OT' too cllreless 01'-1 must say it-too corrupt. In many cases 
they Ilre poorly educated men empowered to register documents for the 
convenience of village peopl!\-simple documen l's-----so that those people 
may not have to travel lon;~ dlstanee8. Tho registration of an admitted 
documellt i!'\ a rNtlly ve;'y simple process and impose8 a small amount of 
responsibiJity on thc rcgistering officer. Anyone who can read and 
wrIte and leHl'II Ole few step" to be followed in performing what is more 
or less a lllillislcl'ial act cna regi8ter an admitted document. But the re-
gistratioll of Ii tiisputed document, and the exercise of quasi-judicial 
powers in hoMing an inquiry into the question whether or not that 4iocu-
ment has been executed, IStll.Illl on an entirely different and higher plane ; 
and they require good educlltion, trainin~ and independence. 'fhere are 
very few Suh-lteglstrars in outlying statIons in the territories to which 
my experience is confined who would be found t.o possess these qualifica-
tions. Then, again, however impossible it may be to prove it in a court 
of law, we cannot blind ourselves in this House to the actual corruption 
and temptlltion:, to be corruJlt which we know to be existent in every 
provil1e,c in lndia. Such happenings are not confined to ill-educated Sub-
Registrar". They occur to the best and busiest of them. Where illicit 
gratificat.ion is the fashioll thc extra fee offered or demanded for the regis-
tration of un admitted document is generally so small as to be treated 88 
negligible as many of the cllstomary " tips" for ministerial or menial 
services in the law courts. But the Sub-Registrar in an outlying tahsil 
taluk or "illage, required RPd empowered to decide a question of disputed 
execution, will perform a duty of considerable value to any party who 
may want, or any partty who may wish to avoid, the legal consequences 
following on registration of ~he document in question. He is likely there-
fore to be tempted with, or. if he bc corrupt, to demand, a vcry substan-
tial remuneration fOj' registration 6r refusal to register. In the absence of 
administrative necessity i1 ~\'ems better to avoid a mea..'mre which will give 
rise to such It. position. I submit that the substance of the objection to my 
HOllOUrabl(~ friend's Bill i~ that it is far before its time. Further exten-
sion and decentralisation of power to register will come as education spreads, 
butl the time is not yet. I certainly agree with my Honourable friend, 
Pandit Motilal Nehru (to whom at lea.st the argument of my Honourable 
frimd, LaIn Duni Chand, cannot he applied) that this House will be well 
advised, at this stage, not to commit itself to the principle of this Bill. 

Mr. Barohandra.i Viahindas (Sind: Non"Muhammadan) : I move 
that the qnestion be put. 

Mr. President : The question is that the question be put. 
The motion was adopted. 
Diwan Ba.ha.dur T. Rangachariar: I am not wedded to this Bill, 

and I am going to submit to the judgment of the House. So, let it not 
be considered that it is affording any personal gratifit:ntion to me if you 
accept the measnre. I thought it would r.dd to the convenience of the 
public if we had this measure on the Statut.e-book, and therefore I really 
want the judgment of th~ House on this motion. 
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[Diwan Bahadur T. Rangachariar·1 
What is the principle underlying this Bill? It is a very small 

principle indeed. In respect of registration of documents we have got 
two HCts of officers who. register documents. It is an administrative act 
with some sort of a judicial function attaching to it. A judicial verdict, 
whether it be of the Sub-Hegistral' or of the District Registrar, is of no 
value in the matter of registration. 'roo much has been madc by the 
Honourable Mr. Tonkinson of thc so-called judicial flUlctions of the 
Registrar or the Sub-Registrar as the case may be. "Who are the 
Rerristrars who perform thesc functiolls ill those wonderful province!! 
which are referrcd to, and how are they recruited? And who are the 
Sub-Registrars who now und~r the law register wills and authorities to 
adopt Y How are the G!>vernment justified in allowing these Sub-
RegiHtrars to hold inquiries into the factum of execution of a will or all 
aut~rity to adopt? Is it my Bill that has awakened them to a lIellse 
of consciousnells of their incapacity' For years and years Government 
have allowed these very Sub-Registrars to hold an inquiry into the com-
plicated question whether a man executed a will or not. If they are 
competent to do that Goverument did not feel the incongruity of the 
situation. They have not come forward with a measure to deprive the 

. Sub-Registrars of those powers. My friend Mr. Ramachandra Rao says 
that he is going to deprive them of that power. What have Pandit 
Motilal, Sir Henry Stanyon and the Home Department been doing nIl 
these YefU'B. Were they alive to their sense of duty or not T 

IIr. B. Tonkinaon: May I point out that registration iB admin-
istered by Ministers in all provinccs in India '/ 

Diwan Bahadur T. ltangachariar : My point is this. Unfortunately 
taking advantagn of my Bill people hel'e ar£! casting aspersions upon Sub-
Registrars who have been doing thelle very duties in respect of cases where 
the question is whether, a will was executed or not by a deceased mall. 
If hc has got judicial experience, if he 'has got the capacity to weigh 
evidence whether a deceased man executed Ii will or not, has he not got the 
same capacity to decide whether n living man executed Ii doeument or 
not? What is the meaning of this argumcnt, I ask' It is merely ('renting 
eonfusion in the minds of Members of the Assembly. If my friend Mr. 
Hamach8Juira Rao ii) true to his conviction, what is his duty' His 
duty was W make bis Bill all compre;hensive. If he bclicves that wills and 
authorities to adopt should directly go to the civil court':! on ref1lsal of 
execution, why did he not adopt that course in his Bill in respect of non-
testamentary instruments Y 

Diwan Bahadur M. Ramachandra. Rao : May I explain, Sir' 
. Diwan Bahadur T. Rangachariar : There is no question of explana-

tIon. 

Mr. President: Diwan Bahadur T. Rangaehariar : 

Dtwan B&~dur T; tangachariar: Thank you, Sir. What the 
propel" remerly IS for thIS elaRs of rloenmentR if! Ii matter for this House to 
decide later on, What has my friend's Bill to do with mine T Mine 
deals with non-teRtamentary instruments where on mere denial the Sub-
Begistrar is obliged to refuse registration, Sir, the Honourable Pandit 
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Motilal Nehru mentioned to us a very curious fact that most of the docu-
ments are executed by.ladieR. 

Pandit Motilal Nehru: A very large proportion. 

Diwan Bahadur T. Rangacbariar: I take it he said a very large 
number of documenta are executed by ladies. If; that an al'gument why 
they should be dragged mile~ and miles away from their homes T Does 
not my Honourable friend concede that it will be better for these very 
pur(Zanushin ladies that they should have facilities for regi!!tllring docu-
ment.'! within a short distance Y The lTnitcd Provinces is a very largc 
province and I urn not familiar with the locality of the various District 
RegistrarR, but I do hope that my Honourable friend will agl'ee that these 
unfortunate ladies should not be put to the task of going long distances 
to have their documents registered. 

Pandit ltIotilal Nehru : And allowed to be chcated. 

Diwan Ba.hadur T. Rangachariar : 'l'hat is why I have taken the 
modest COluse of recommending a pel'misRive measure, permittillg Local 
Governments to select and empower Sub-Registran; who, they consider, 
can be entrust~ with this t.ask. It is quite true that the administrative 
convenience is small. But takc the individuals concerned. Even if one 
individual can benefit. without doing harm to others, 1 suy it is our duty 
to provide that convenience. If 12,000 people per annum ~an be provided 
with this convenience, is it a small number' l3ay, even 5,000 or 6,000. 
Is that °a small number' The principle is merely to invest Sub-Regis-
trars with power merely to hold an inquiry whether the exeeutant really 
executed a document or not. What i!'l the complicated action which the 
Sub-Hegistral's have to undertake 1 What do the Government of the 
Province from 'lI'hich Pandit Motilal Nehru und Sir Henry Stanyon come, 
say? The.J udicial Commissioner of Oudh says thi~: 

" With reference to your endol'lement, dated the 22nd October i924, aaking for 
opinion on the Bill further to umend the Indian Regifltration Act, I have the honour 
to 8ay that I am in favour of the proposed amendment." , 

Pandit IlotiltJ: Kahn: What does tBe High Court say'! 

Diwan Bahadur T. Bangachariar: I ''I'ill come to that. May I ask 
how these blessed Registrars are reCoruitcd in this province T Are they 
promoted from the ranks of Sub-Hegistrars Y Do the Government 
propose to alter the law depriving HegilStT'lTS of the authority to hold an 
inquiry into wills and authority to adopt Y Are they going to alter the 
m('thCld of recrnitment of these Sub-H(,l!istraTR? If it iii really so, then 
tlwse gentlemen are incompetent to hold an inquiry into the matter of 
execution. I say it is higoh time that the Government bring up legisla-
tion to deprive them nf the pow('r to hold any infiniTY. From 1867 on-
wards t.heRe goent.lemen have been holding inquirieR. They have discharged 
their duties Imtisfactorily. Has ther'c hren Hny eomphiint in the Jnat(:('r 
of t h(~sc inquiries? Have those cOoIDplaints been llttelHlcd to by Govel'u-
uwut? What is the m('aning of ur~inl! thiR argument to-day aga.inst 
my Bill? Is ito Jnp.rely for arl!nmtmt.? Mr. Tonkiruwn nodR hiR'head and 
Rays it is mm-ely for argument. Thill is a small thhlg and there is no 
compulsian on the part of any Government to introduce thia mealJ\lFt' 
Can you not -trust your own Local Governments to exercise this power, 
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[Diwan Bahadur T. Rangachariar.] 
which the amended Bill gives 1 If the Sub-Registorars are not fit to ~ 
entrusted with these pOlWers, then the Local GoV£'rn~ents will not do l~. 
It is in their hands. The United Provinces Government say, Pundit 
Motilal Nehru will be glad to hear it, thia. . . 

Pandit Motilal Nehfu : They can Bay anything. 
Diwan Bahadur T. Rangachariar : The Governor acting with tht' 

Ministers say that they have no objection to the enactment, and th~t 
there are some Sub-Reghltrars to whom the POWCl'S contemplated by thIS 
Bill could be safely entl'usted. I do not 8&k the Government to empower 
all the Sub-Registrars. There is no inconvenience at all. On the other 
hand th!$'e is likely to be some convenience. I do not claim for it any 
large' cOllvenience, but even if some convenience is secured, it is a great 
convenience to the individuals concerned. Let us look at it from the 
point of vicw of the individuals concerned, not from the point of vi.ew 
of the millions who inhabit this ,'ast continent. 1 commend my motion 
for your acceptance. 

The Honourable Sir Alexa.nd.er Muddiman: I must confess that I 
should have thought a subject of this character would not have engendered 
such enthusiasm. It is a great satisfaction to find that the House takes 
such great int$"est in registration matters as to generate, if not heat, at 
any rate a certain amount of warmth. The point really is not a very 
large one. It is really this, that the Btandard of Sub-Registrars ~n 
dift'erent parUoi of India vary. 1 have not the slightest doubt, I can well 
take it from our Madras representatives, that the standard of Sub-
Registrars in Madras is very high. 

Mr. R. K. Shanmukham Chetty : All standards are high. 

The Honourable Sir Alexander Muddiman : It may be so. I hope 
it is. My Honourable friend Mr. Tonkinson did not oppose this Bill. 
All he did was very properly to point out the criticisms and difficulties 
to which the Bill is liable. The Honourable Mover himself admitted that 
it will not result in any very ~t administrative improvement, though 
it might be of convenience to some individuals. What moves my own mind 
is that the Bill is a permissive one. If the Local Governments do not 
w~t to bring it into operation, they need not invest the Suh-RegiJtrIl'lJ 
~lth t~e authority prOlposed, and that is a point very well worthy of con-
s~deratJOn by the: House. No doubt the Honourable Pandit is prefectly 
r~ght as regards his province ; no doubt Sir Henry Stanyon is perfectly 
nght as regards the provinces he knows best. The Local Government of 
these provinces will exercise their powers with due discrimination and 
due. care. I have no doubt that there are in all provinces some Sub-
RegIstrars .who are ~ot fit and some who are tit, and I myself should rather 
take the VIew that If this Bill may be of some bene tit in some provinces 
I myself must not oppose it. ' 

Mr. President : The question is : 
It That the ~iU furth~r ~o amend the Indian Rcgl8tration Ad, 1908, be referred 

to a Seleet Oo~m1ttee conSIsting of the Honourable the Home Member, Mr. L. Graham, 
Mr. X. Ranta Alyang~rJ. Mr. a.human Lall, Mr. K. Ahmed, Mr. C. Duraiswami Aiyangaz 
Mr. 8hambhu Daya.l Mlara, B1r Henry Stanyon and the mover, and that the Dumber ';l 
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members whole preaence Ihall be nece.8ary to constitute a meeting of the Committee 
Ihall be .three." 

The As~embly divided. 
AYE8-47. 

Abdul Mumin, Khan Bahadur lIuhamma4 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kasem, Maulvi. 
Ahmed, Mr. K. 
Aiyangar, Mr. C. Duraiswami. 
Aiyangur, Mr. K. Ruma. 
Aiyer, Sir P. S. Sivaswamy. 
Ajl:b Khan, Captain. 
Akram HUHsain, Prince A. M. M. 
Alimuzzulllan Chowdhry, Khan Bahadur. 
Ashworth, Mr. E. H. 
Ayyur, Mr. C. V. Krishnaswami. 
Bllore, Mr. J. W. 
Blackett, The Honourable Sir Baeil. 
Burdon, Mr. E. 
Carey, Rir Willoughby. 
Chalmers, Mr. T. A. 
Chartres, Mr. C. B. 
Clow, Mr. A. O. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Dalal, ~ardar B. A. 
lhs, Mr. B. 
l'attIL, Dr. S. K. 

Duni Chand, LaIn. 
Ghuzullfar Ali Khan, Raja. 
Ohose, Mr. S. C. 
Graham, Mr. L. 
Gurner, Mr. C. W. 
Hira Singh Brar, Saraar Bahadur Captain. 
Innes, The Honourable Sir Charlee. 
Ismail Khan, Mr. 
Langley, Mr. A. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
Mitra. The Honourable Sir Bhupen4ra 

Nnth. 
l\tuddimnll, The Honourable Sir Alexander. 
Mnhnlllllllld Ismail, Khan Dahadur Saiyid. 
Nehru, Pandit Shamln!. 
N oogy, Mr. K. C. 
HUIIg'llcharillr, Diwan Bahadur T. 
Roy, Mr. O. P. 
Singh, Rai Bahadur S. N. 
SYlllll:1charllll, Mr. 
Tonkinsoll, Mr. H. 
Vijllyaraghnvnchuryar, Diwan Bahadur T. 
Wubb, Mr. M. 

NOES--41. 
AhhYIlHkar, Mr. M. V. 
Arhnr,Yll, Mr. M. K. 
Bnjpai, Mr. R. S. 
Dulvi, l.fr. D. V. 
Chetty. Mr. R. K. Shanmukhllm. 
lhllllas:a, Mr. N. M. 
D:ltt, ;\Ir. Amar Nath. 
1<'leming, Mr. Eo O. 
Ghulam Dari, Khan Bahadur. 
Gordoll, Mr. R. a.· 
HUriBRnal'}j Khan Bnhadur W. M. 
lyengltr, .Mr. A. Rangaswami. 
Jeelulli, Hllji S. A. K. 
Kazim Ali, Shaikh-e·Chatgam Mauln 

Muhammad. 
Kelkar, Mr. N. C. 
Lohokare, Dr. K. O. 
MIU'phail, Rev. Dr. E. M. 
:Maguire, Mr. L. T. 
Mahmood Schamnad Sahib Bahadur, Mr. 
Mlljid Rabh, Syed. 
Mehta, Mr. Jamnadas M. 

Misra, Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, Maulvi Sayad. 
Mutnlik, Bnrdar V. N. 
N ()hru, .Paudit MotHa!. 
Pantluranga Ruo, Mr. V. . 
Pur"hot:tmdne Thnkurdas, Sir. 
Hu.mllehalldm Rno, Diwan Bahadur II. 
Ru.r, Mr. Kumar Sankar. 
Hedrli, Mr. K. Venkataramana. 
li'.ltllliullah Khltn, Mr. M. 
SarfllTUz Hussain Khan, Khan Bahadur. 
Slltalvu~ll Bir Chimanlal. 
Sinh:l, Mr. Ambika Prasad. 
Sinha, Mr. Devaki Prasad. 
StllJl,)'OIl, Colonel Sir Henry. 
Bykt.n, Mr. E. F. 
Venkatapatiraju, Mr. B. 
Vishindas, Mr. Harchandrai. 
Yakub, Mltulvi Muhammad. 
YU8uf Imam, Mr. M. 

'I'he motion was adopted. 
The Assembly then adjourned for Lunch till Twenty Minutes to Three • 

of the Clock. 

The Assembly re-assembled after Lunch at Twenty Minutes to Three 
of the Clock, Mr. President in the Chair. 

MESSAGE FROM THE COUNCIL OF STATE. 
Secretary of the Assembly: Sir, the following Message has been 

received from the Secretary of the Council of State : 
4 I I am directed to inform you that tho Message from the Legislative Aaaembly 

til the Counell ot Stato desiring their eoneurrenee in a motion to the effect that the 
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Bill to amend the law with re8pee,t to the carriage of goods by sea be referred to a 
Joint Committee of the Council of Btute and of the Legislative Assembly, and. that 
the .Joint Committce do ,'ollsist of 14 membe~s, WIlS ('oIlRi(]l'red. by the COlln('~l of 
Stat.e at their IIll'l1till~ to·duy, and that thl' Dlotlon was eoneurred III by the COUlan!. 

The following members of that body wen' nominated to serve on the Joint Com· 
mittee, namcly : 

tht' Honourable the Law Membl'r ; 
the Honourable Sir Dinshnw Wucha ; 
the HOllou~able Sir William Crnwford Curril' ; 
the Honourable Sir Maueckji BYfllmji Dlldllbhoy ; 
the Honourable Mr. Manmohandus .Rnmji ; 
tho HOllourable Mr. Ramadas Puntulu, and 
the Honourable Mr. Chadwick." 

ALLOTMEN'l' OF FURTHER TIME FOR NON-OFFICIAL BILLS. 
Pandit Motilal Nehru (Cities of the UnitedProvinceN: Non-

Muhammadan Urban) : Sir, havin~ regard to the fact that the bmlinesH 
of the day is not likely to be finished at the usual hour, I have just bce .. n 
proposing to my friend the Honourable the Home Member if it will suit 
Government to give us some other day for such bURincss as is left over 
to-day. It will be conveuient if we know at this stag-e what is to be done 
ahout the business which cannot be reached to-day. My proposal is that, 
if the Government are prepared 10 give us another day for any bUHiuess 
that may be ll~.ft over to-day in audition to the nOli-official (lays that have 
already been given, then we might break up at 5 0 'clock and continue the 
remaining business on the day so aHsigned. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, ft.'! 
my' Honourable friend knows, the assignment of extra days does not rest 
with me. It is a matter for a higher authority. I am, however, pre-
pared to help the House in this manner. The House will have observed 
that the Government bm;iness for to-JUOrl'ow is 1101, lengthy and J am pre-
pared to ·give to; the House the remaining time to-morrow for the non-
official business that may remain after to-day '1'1 sitting. T trust this will 
tmit 1 he convenience of the House. Thi8 of course is on the undt~l'tjtllnding 
that we adjourn at 5 or thereabouts. 

Mr. President: It mUl't be Ii matter of satisl'action to the Honse 
that the Government are prepared to take OVer the non-official business 
on an official day. ThiH is a new departure for which the House must be 
grateful. The Chair. has no objcction to the arrangemcnt agreed upon 
between the lion-offiCIals and the officials. So far as I am concerned I 
am prepared to M8e as early or sit on as long as the H~use desir~s. ' 

Diwan Bahadur M, Ramachandra Ra.o (GOdavari cum Kistna : Non-
Mubammadan Rural) : I take it that the rest of the business will go over 
to-morrow. 

THE MATERNITY BENEFIT BII.J!J. 
Mr. N. M. Joshi (Nominated: Labour Interests) : Sil', I beg to 

move: 
•• That the Bill to rcgulate the employment of women in factories IUl!l mines alHI 

on those estates to whirh the Assam Labour and I~migration Act, 1901, applies somo 
time belore and IIome tim<> after eontlnement, aJl(l to make provision for the payment 
of JU.ternity benefit, be referred to 0 Sclect Oommittee consisting of Mr. L. Graham, 
Mr. A. O. Clow, Sir Purabota.Jwlas ThakUl'du, 8eth Kaaturbhai Lalbhai, :Mr. Dovald 
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Prasad Sinha, Sir Darcy Lindsay, Dr. S. K. Datta, Mr. M. A. Jinnll.h, Khan Bahadur 
Sarfaraz HU8sain Khan, Mr. Jamnadas M. Mehta, Dr. K. G. Lohokare, Mr. K. C. Neogy, 
Mr. Chaml1n Lall, Mr. B. Das, Bardar Gumb Bingh, Mr. T. A. Chalmers, Mr. M. K. 
Acharya, Mr. Mahmood Schamnad Sahib Bahudur, Mr. C. B. Chartres, Mr. C. S. ]~aJ~g~ 
lyer, ami myself, and t.hut the lluI~lber of members w~lose prcsl,nce sh!lll be necc~~.tr.\ 
to constitute a meeting of the CommIttee shull be ae.cordmg to the Stundmg Orders. 

Sir, I had made this motion for referl'ing my Bill to the S~lect Com-
mittee in the last Se~sion at Delhi. The Government of ~ndla at that 
time )lroposed thllt the Bill should be cil'cuilltcd, although, as a matter of 
fact the Bill was already circulated. Thc Hou!;e agreed to the amend-
ment proposed by the Government of India and now we are in pORsession 
of the opinions from the different Local Governments as well as the 
,1 i fferent public bodies consulted by the Local Governments. I, therefore, 
think that to-day the Hom:e is in a position to consider my motion with 
a thol'Ou"h knowledge. As the tlUestion has heen discussed here once, I 
do not propose to take the House over the same points. again.' But I 
feel I must place before the House the views expressed by the differpnt 
1local Governments aud by the bodies consulted by them as well as what 
I think about the views expressed by these bodies. But before I quote 
the opinions of the Local Governments I want to make one think quite 
clear and that is that the principle of my Bill is a very simple one. 't'hat 
l,rineiple is that the women engaged in certain orguni!\ed industries should 
110t be emploj'pd during the period of confinemellt, and, whcn the law )lI'e-
ventH their employment, the law should also make provision for tlwir 
muintcmanee during the period of absence. This is thc only principle of 
my Bill that there should be a prohibition of employment for a certaiu 
period during confinement and for that period Ii maternity benefit should 
be providcd. '1'he other parts of the Bill are the details. They give the 
methous by which these principles sh(luld be put into practice. When' J 
make my motion that the Bill be referred to a Select Committee, I am 
asking the House only to commit themselves to the principle and not to 
the details. I do 110t, therefore, propose to gO' into my Bill clause, by 
clause, nor do I propose to go into the criticism of the dctailll which the 
Local Governments and the public bodies consulted have expressed. I 
shall confine myself to the criticism that has been levelled against the 
principle of the Bill. 

Now, Sir, reading through the opinionR I find that there are only 
two GovernmentR which are opposed to my Bill, and these two Govern-
ment.1'! are the Government of the Punjab and the Government of Burma. 
The Government of the Punjab state very clearly that in their province 
tho number of women engaged in the industries covered by my Bill is 
very small. Therefore, we need not give very much weight to the 
opposition of the Government of the PM.iab. 'I'hen there is the oppoRi-
tion by the Government of Burma. They also make it quite clear that 
in their province the number of women engaged in the industries covered 
by my Bill is very small and even that small numbeT cOillsists of Indians 
and therefore the Burma Government, by implication J cOJlsider, do not 
worry them!!elves very much about it. Indians are considered to be aliens 
in Burma. So there is opposition from the Government of Burma out this 
House need not give much weight to their opposition, because th~y them-
!!elves say that they are not much c(mcerned ~'ith thiR problem. 'l'hen 
there arc Home GOIVernments which are in favour of my Bill and these 
Govermnenbl arc the Govcrnmp,nt of the Central Provinces, the Govern-
mont of the United Provinces, the Goverrunent of Bihar and OriRsa and 
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the Government of Madras. These four Governmeni:a are in favour of 
the principle orf my Bill. I do not say they agree with every detail of 
my Dill, I only claim that they are in fayour of the principle of my Bill. 
Sir, I think it is quite fair to these Goyernments that I should read a 
few quotations f"om their opinions in order to make it clear to the House 
that they are in favour of my Bill. The Government of the Central 
Provinces state : 

" The opponents of the Bill go on to e~phasize the practi~l difllculti~s in the 
wnv of administering tho provisions of the Bill. At the same tIme there 18 a 'Very 
general feeling that the main object of the Bill, as set out in the Statement of Objects 
and Reasons, is one which must ('ommand the adherence of everyone who has the 
interests of the workers at heart." 
And they say many of the employers wclcome the Bill; not only the 
employees themselves, but many employers would welcome the Bill 
without much attempt at criticism. They add: 

" It is also clear that most employers of labour realise the ultinlo.te advantage to 
induBtry of the care of women in child-birth, nnd, as already rcpaned, four large 
concerns now provide maternity benefit on lines of their own." ' 
It is quite clear that the Government of the Central Provinces is in 
favour of my liill, and public opinion generally is alRO in favour of .the 
principle of my Bill. Then, Sir, I come to the Government of the Umted 
Provinces. They say : 

" The majority of those consulted arc in favour of the proposal, but the employ· 
ing claSB is opposed to the compulsory contribution with which the scheme is to be 
baneed." 

The employing class if; not oppos::d to the principle of the Bill ; they 
are only opposed to a particular scheme which I have adumbrated in my 
Bill. That is a matter of detail. 'fherefore there is hardly any opposition 
even froIJil the United Provinces. The United Provinces Government 
further state : 

" Nor is it likely that women of the lower castes will object to the medical 
examination if on producing a doctor's certificate they can cease work and draw 
maintenance. ' , 

That is a matter of detail. Then I come to the opinion of the Goveru-
ment of Bihar and Orissa. They find that, while the humane purpose of 
the metumre has commanded sympathy, the Bill has been received wit.h 
eonsiderable apprehen.'lion and subjected to criticism of the ,same charac-
ter as against the rest of the welfare legislation of the past two years. 
Sir, thll Government of Bihar state that from some quarters there ill 
criticism, but they state also that this criticism is of the same character 
as was levelled againlrt some of the measures brought before the Legislative 
Assembly and pll8scd by the Legislative Assembly. So it is clear that, 
althou~h there is some criticism in Bihar, it is of the same character as 
that to which much weight waH not given in this House and by the 
Government of India. Therefore, even if there ill some criticism from 
Bihar, I am quite AlIre t.hat, even on t.his occasion the Government of 
India will treat it with the same consideration which they gave to similar 
criticism when their Bill" were concerned. Now, Sir, I come tOo the 
GovernmCllt of Madras. The Madras Government are aware that in 
some respects the propoHed legislation may prejlldicilllly affect the employ-
ment of women labourers, as there may be a tendency to aVOlid the 
employment of women, or to reduce their wageR to compensate for the 
DeW burden. They also realise that legislation on these lines would be 
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difficult to work in the pfesent.conditionH, as a great proportion of the 
female labour in this province is· casual and seasonal labour. Thil!J 
consideration notwithstanding, the Government think a step forward 
should be taken and add : 

" Everyone eoneerned recognises the principle involved and in attempt should be 
nwde to find at least an experimt'ntaJ method of putting it into practice. The 
Governor in COUli"l~i1 would, however, prefer to see the necllIIllary provision made by 
an amf'ndment of the Io'actory Act nlther than by a separate t'nll.ctDlcnt." 

:;0 the Governmetlt of Madras is clearly in favour of the principle 
of the Bill. They only suggest that instead of carrying it out in a 
particular way, it Iiliould be done in another way. 

1 have ShOlWll now to the House that these four Governments are in 
favour of my Bill. 'l'hen, Hir, aN regards the remaining Governments, 
take the Government of Bombay. The Government of Bombay are 
opposed to my Bill in words. When they state their attitude, they say 
they are opposed to the Bill. But, Sir, you must remember the present 
character of the Government of Bombay aud sonne other Governments 
such as the Government of Bengal. These Governments do not repreHCnt 
the pcople of the country; they represent the employers ..... . 

Mr. Jamnadaa M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural) : Is there any Local Government which l'eprelrents the 
people! 

Mr. N. M. Joshi: That question does not arise. Sir, the Govcrn-
ment of Bombay at present on the reserved side; consists of two of the 
,biggest capitalists in Bombay, Indians, and two Europeans, who repreHent 
themselves as well as the European community in the country. 'I'he 
Goverllor himself may be considered to he the representative of the 
Conservative Party in England, naturally 11 representat.ive of' the 
capitalists. lIe is not the representative of the British people; he r{~Jlre­
sents a Conservative constituency and he belongs to the Conserva.tivc 
Party. Now Sir, if you remember this, it is quite natural thut the 
Government of Bombay should say that they do not Wllut the Bill; and 
what is the reason given by them f They say the evil does not exist in 
Bombay. Bombay if! one of the In08t industrialised citi($ ill this country 
and the Government of B.ombay state that it is a heawH ; there are no 
evilf! complained of. Sir, I Imow somf'Jhing of Bombay; I kuow some-
thing of the indust.rial conditions in Bombay, and I can state, in opposition 
to the statement of the Government of Bombay, that if there is any hell 
in this country, it is in the city of :S0mbay. (Hear, hear.) But, Sir. the 
Bombay Government, really speakmg, are not oppose,d to my Bill. 'fhl'! 
truth was blurted out somehow, and they stntf' this in one of theil' ll'tters 
t.o tbf' Government of India : 

" The Governor ill Council sees no ob,jelltion to giving facilities to 0. factory 
woman after her ronfinementby granting her leave with wages for It ptl'riod not exe-eed. 
ing 4 weeki provided she undertakes tQ T('turn to t4e factory lit the expiry of that 
period.' , 

Sir, what is the principle in my Bill? Leave with pay. They say 
they have no objection to that principle. They are willing to accept that 
principle ; 110 after all the Governmf'nt of Bombay are not SOl much oPlJOfled 
to the principle of my Bill. Then, Sir, I want' this lIoulie to r(~nember 
also a few facts as regards the GoYernment of Bombay. 'I'he Govern-
ment of Bombay and the Government of India have published certain 
opinions on this Bill, and the House will get a very clear idea of the 
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imnartialit, of the Government of Bombay if it looks into the opinions 
prfnted here. The opinions of the bodies such as the ~haJ?lbel' o~ Com.. 
merce the Indian Merchants' Chamber, and of the capitalist bodles are 
print~d in full while the opinions of bodies like the All-India Trades 
Union Congrc~ and, the Social S~rvice League,. w~o are. in fayo?r of 
this Bill are given three Or four hnes only. ThIS 11'1 the llnpartlRhty of 
the Bombay Government in this matter. Leaving that aside,. the Bombay 
Government while putting their view and the view of th~ Pr~slde~cy b~fore 
the Government of India do not state that the LegIslative Counell of 
Bombay had passed a ReRolution in favour of the principle of my BUt 
If the Legislative Council of the Presidency passes a Resolution in favour 
of the prindple of my Bill, certainly the public opinion of the Presidener 
till in favour of the principle of my Bill, and if the Bombay Go~tnmtmt 
are opposed to it, they certainly do not represent the people in the provine.,. 

Pandtt Bhambhu Dayal lIiara (Central Provinces Hindi Divisiol1ll : 
Non-Muhammadan) : Who ever said they did' 

:Mr .•. II. Joahi : Very good, if you do not think they no, you are 
quite right. 

Then, Sir, I eome to the Govenl1nentof AR88m. The Government 
of .Assam state that in their province the tea industry has already got in 
existence schemes for maternity benefit and therefore they do not wRnt 
the Bill. I Will quite glad to hear from them that in their province most 
of the tea gardens have already adopted schemes for maternity benefit ; 
-.wi, Sir, if the province has got scheme", for maternity benefit, I do !lOt 
know why the Govenlment of Assam should object to my Bill. This is 
what the Assam Government state : • 

.. With tbe object of the BHI, this Go-vernmeJlt as well as all thOlle who ha1'e a p. been eODlulted ar~ in the fulle.t sympathy, but whether tlle 
. • llIeUliure U8 dmftcd is ea1cullltcd to further theBe objoct. ill 

BDOtber matter. His Ex(~l1eney in Council il satist\mt that on the vast mujority of 
tea gardens in tbl. proVlDoo benefits generally in exee88 of thOle provided by the 
Bill are already enjoyed b)' female lllbouren and sbure. the apprel1l!D8ion freely 
exprelsed that tbe enadment of til(! Bill might reBult in a redue-tion (If the 'OD81'01111 
lIlatensity benefits now enjoyed to the minimum which would be prescribed by law." 

Thus, they state that the employers are giving maternity benefits 
'Very generoUlfly. Thel state that if we PWiS a law, the nature of thMe 
~nero1l8 employers Will undergo a VWlt change ; they will cease ro ., 
generous. I do not understand the reason. If the Legi8lature p&11H8 • 
eettain law making it compull!lory, thot:!C who are already giving it will 
eontiJ1~e to give it, but those who are not giving it will be compelW 
to give the maternity benefit. I do not know why that should be " reuea 
for tbe good employers being lesll generoU!l. 1 think the GovernmeDt of 
Assam are very unfair to the employers in ARsam. The emp!oycl'H in 
Auam really have got much better hearts than the Government of .A.ua. 
fi1link they bave: After all! legislation is intended not to -compel tiM! «-
employers to give matermty benefits, because they are already (fiTitlW 
them, but to bring the bad employers into line with the good em~er8. 
Le,isiatitm,in a matter like this is inteBded to proteet not 0I11y the eDlpl.~ 
bat the good employers a180, and I cannot really understand tho attituM 
0f any Government which opposes legislation OUR ground like t.bit. After 
aU, the employees cannot have much con1ide~ in bad em.plOYf,lrll .Ii 
theref-ore, tIb-ere must be legislation to protect the employees and tile'·1lOQd. 
f!fhployers from bad employers. 
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Then, Sir, I come t.o the Bengal Government. In Bengal also there is 
~ ,p'e~t deal of 8QPport for ~y Bill, but the Government Htate th~t on 
acco~mt of vario~1f circumljtances they oppose my Bill: . 

" All express Ilmpathy with the motivlllI of the Mover; tho Bengal Mahajan 
'Babha otrerB no critlciBIJl on the lUll a8 a wllOle, but gives views as to the Ulann~lr in 
whieh employers IIhould be required to contribute to tho scheme; the Marwari Chamber 
ot Commerce apJl1O- ot the Bill with high appreciation " . 
-great credit to the Marwaris of Calcutta-

"the Chiet Inspector of Factoriell approves generally of the ~roviBions of tbe 
Bill, " 

-the Chief Inspeotor of Factories, mind-
" but suggests certain modificatlonll 8,nd aclditions; th(l Chitt-agong Chnmber of 

Commerce oppoiea the Bill without a8signing rea80n8 " 

-that is just like capitalists-.:-
" and the reat oppose the Bill on the general ground that it would be unworkable,· 

the ~engal Chamber of Commerce among theBe lIuggeating legisilttion to It dltrerent 
.. ect. " 

I 

Sir, I can understand the Bengal Chamber of Commerce s~ying that 
it lIympathises with th~ object of my Bill but that they want legiJ>iatioJl 
of 8. different kind. Sir, if the Bengal Chamber of Commerce bril1li 
forward legislation in the LegisJative Assembly while my Bill is going 
tJlrollgh the diWerent st~es, I sh~ll certainly consider whether thcir Dill is 
a much better one or an Improvement QPon my Bill or not. But t.llf~Y need 
not, fal they sympathise with the objects of my Bill, ask -me to wait till 
they introduce a Bill and not move for this Bill being referred to It Select 
Com'llittee. As they sympatJIise with the objects of this Bill, let the rom he sent to a S~lect Committee and in the meanwhile they can pr('p('se 
their schelJle to tpe Select Committee. 

Now, Sir, this is the summary of the opinions of the different. Govern-
ments. I shall only say a few words as to thc general objections to t~e 
principle of the Bill. I do not wish to go into details. There are a few 
reneral objec:tiom.sto the p~inoiple it.elf. One gentleman, Mr. Holme from 
Burma, objects to the principle itKelf. He sayl! that Government ought 
J3Rt to takJj up this respol'lsibility of providing maternity benefits. lIe says 
it is the duty &f the husband to provide for the wife during the period 
of c.oafinement. Now, Sir, this gentleman belongs to the I. C. 8. and if he 
re.Nly belitves in tnisprinciple, I would like him to write to the Govern-
-.ent of India not to give passages to the t. C. S. officers to hring their 
"i~sand children to India .nei to take them back to England. If the 
I.V. S. members want their wives with them, it is certainly their respomli-
buiq to briag them here with their money (Hear, hear) and to send 
tPem. back to England with their money, and as long as they have not 
@ne it, I do not think this House need give any weight to an Itl'gument 
Uke the ope used )).y Mar. Holme of Burma. Moreover, Sir, the Government 
of India tbarnselvea have accepted my principle for the middle cl8.l!S 
e.r,:tpl~YeeIJ. The Government of India have got a rule providing for priyi-
1. JNrvt with full pay for their female emploYE'e~ during the time .of 
!oWIl~neJUDt. Of e01irse, these employees belong elther to the superIor 
lJel'vices Qr to tM s~Drdinate service, which are manned by middle elas!! 
women. Thjs i. the 1"Ule. (A. Voice: " It iF! a long chapter." " 1 need 
Jlot g,o into the whole of it. I do not think the Government of ~nuia wi~l 
q·~estiOD JJJ.iY statem.ent ·that they have got a rule providing leave WIth pay to 
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their female employees of the superior service Ill! well as of the subordinate 
serviee, and even the Government of Bombay have made a rule following 
the Government of India in this matter. The only thing is that when it 
is a que~1:ion of the superior class or the middle class, this necessity is 
felt, but it is not felt wh.en you are considering the case of tpe poor working 
class people. Sir, another gentleman, an 1. C. S., Mr. Stevens from 
Bengal, objects to the principle of the Bill and he says that the working 
(Ilass people do 110t want more money, and that amongst working class 
people, men, women and children can work if they like. Sir, again thiH 
gentleman belongs to the 1. C. S. class and I ask Members of this .Assembly, 
I ask Mr. Stevens-unfortunately he is absent-whether the win'S and 
children of men beJongin~ to the I. C. S. cannot work if they like to work. 
Certainly they can work if they like to work. But they do not like to 
work. In the same way women belonging to the working class may not 

.like to work, if thl'Y can afford Mt to work. Sir, an argwnent like this 
need not deter the Assembly from sending thiN nm to a Select Committee. 

'fhen, Sir, I have already answered the argument that if ~'O\l pass 
legislation -the generosity of the employers will be I'Itopped. 1 do 1I0t 
think that will he stopp(~d. Then the argument used by the GOVl'rnment 
of Bombay itS that therp i:-; no evil to be remedied, the working c.lAA'S peopll' 
in that' province H re \'ery wPll off, t.he women do not work during the 
period of confinem('nt and thereforc nothing need be done. But, Sir, in 
that very Presidellcy,-l am reading from the Indian maternity benefit 
schemes, from the bulletin puhlished by the Department of Industrim;--
schemes arc mentioncd in this bullctin whercin a number of women get 
the benefit of these schemeli. 

If the evil did not exil'lt and if thc women did not rcally require 
any help certainly these schemes would have failed. But you will read 
from the bulletin publisheu by the Government of India tbat in about 
two year", in one mill 65 women got maternity benefits, in another mill 
:lO women got maternity benefit", in a third mill 22 women, in the Stand-
ard, Swadeshi, Tata and Bomhay United MillIS 1a6 women got maternity 
benefits. When these schemes are put into practice and carried out you will 
lIee that there is a great need for them. 

Now, there are one or two arguments not very important, but un-
fortunately I have to deal with t1lf~m. One is that if we begin to give 
maternity benefits to women, then the employers will not employ women. 
Sir, that argument hall been answered by some Governments, especially, 
the Central Provinces and the United Provinces Governments. If there 
is a need for the labour of women in indulltries, the employers are not 
going to forego the advantage of the labour of women simply bemmse 
such labour will involve a burden of one rupee in a thousand rupees. 
The employers know their own business very w~l1lind I am quite sure that 
they al'~ not going to exclude women from employment if it. it> to their 
profit to employ them. Moreover, it is quite possible to frame a scheme 
of maternity benefits in such a way that there will be no temptation for 
the employers to exclude women. If you throw the burden of t.he matflr-
nity scheme upon the whole industry, when that industry bearR I he 
burden there is no temptation to the employer to exclude women from 
their employment. Then the employers will naturally say that they have 
already borne the burden and why not employ women. Therefore it iR a 
matter of merely framing a suitable scheme and this defect will be 
prevented. Some say that the difficulty of medical inspection is very 
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grcat, that in India. women do not likc. to be inspected by men doctor!> 
and that it itl not possiblc to provide women doctors in a very short time. 
But, Sir, I want the Honourable Members of this House to go through the 
provisions of my Bill attentively. There is no obligation cither upon 
Government or upon the employer to find a mcdical certificate for the 
WOlWln. The responsibility of securing a medi6al certificate rests upon 
the woman employee. If she cannot get a certificate she loses the maternity 
benefit and neither the Government nor the employer will suffer in Ilny 
way. As a matter of practice I may tell you this that some maternity 
schemes have.,been tried in Bombay in many mills during thc last 3 or 4 
year'> and in t.hose mills no difficulty has 1;0 far been seen or experienced 
as regards this medical inspection of which the Government. of India and 
somc of the Local Governments make so much.' When the women know 
that the receipt by them of maternity benefit depends upon their lIecuring 
a nwdical certificate those who want to hav!' maternity benefit will secure 
the I'equir!'d certificate and if t hey cannot secure allY such certificate 
Dl'itller the Government nor the employer suffers anything; on the contrary 
the ('mplorf\r>; gain something. 'rherefore. let us not make much of this 
difficulty. 

Then, Sir, some of those people who have expressed their opinions 
state that even the working clw'!ses will not appreciate the benefits of my 
Bill. I do not know where the~' learnt this from. There are some orga-
nisations of the working classes which have expressed tlwir opinions and 
they haw been printed here. Eyery one of them is in favour of my Bill, 
and I do not Imow where those g-cntlemen founo that the worldng classes 
will not apprecialt· the benefits of my Bill. I gsk Memher>; of this House 
wheth!'r there will be any working class people in any part of the world 
which will not apprccillt(' the benefit of a measure like this where they 
stand to gain ~mbstantially by this ('Metment. But, Sir, these Govern-
ments are the tl'u>;tees of the masses and the worldng claRses of this 
country, and they are the only people who can express thp minds of tho 
working clas.'1e>; and they say that, if you offer some amonnt of money to the 
working classes, tIH'Y" will not like it, they will not appreciate the benefit 
and they will throw stones at you. Sir. I wish to say one thing. Eveu. 
if tht' working claRses, ta.king' it for granted. do not appreciate the 
beDl~fits, is it a reasoll why we should not enaet a measure if it is a good 
measure? I know. Sir, that in England as regards the employment of 
children, some of the working classes threw stones at their leaders who 
tluggested legislation for increasing the age of employment for children, 
but that did not prevent either the British Government or the leaders of 
the la.bour movement in England from proposing those measures and 
adopting them. Sir, I do not wish now to go through any more of the 
objections to the principle of the Bill. 

There are some cri'tieiRms of .the details of the Bill. I may at once 
state t.hat J do not claim that my Bill is perfect. I have tried to frame 
ag good a Bill as I could and there may be defects. I am not an expert 
in drafting and it is quitf" pORsible that there may be some defects in my 
Bill. What I claim is this that the principle of my Bill is very sound, 
and if there are any defects in the Bill I have not left them intentionally, 
and they may he removed when it g()CS to the Select Committee. There-
fore. IIli thl' (~ritieisms of the detll ils of tlw Bill need not. therefore, be 
conl'lic1ered lit great length by UI'I he),t'. But I shall only touch upon these 
criticisms very briefly. Some object to the scope of the Bill. They say 
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that the measure should not be appli'ed to the mining area, that the measutt! 
need not be applied to the tea gardens. Sir, it is 8. matter of detail. 
If the Select Committee thinks that the Bill should apply only to facto-
rie!-l and need not he apylied to mines or to tea gardens, it is open to the 
Select Committee to fix the exact scope of the Bill. There is nothing to 
prevent the Seleet Committee from omitting either mines oi' the tea estates 
from. the scope of my Bill. Therefore, Sir, a critiCism like that need not 
deter us from passing my motion. Some object to the length of the period. 
I have suggested that the prohibited period should be six weeks before 
confinement and six \\'eeks after. Some people may suggest three weeks 
before confinement lind three weelts after, or some other figure. It is open 
to the Select Committel' t.o put down any figure they like. It is open 1;() 
the Committee to put down one figure for the period before confinement 
'and another figure for the period after confinement. Therefore, a criti-
cism like this is a criticism only of detail. Then there is the criticism 
about the scheme of benefits. Some objeet to my !-Icheme where I propose 
that. there should be a Central Fund l'stablished by Government and fo 
which the Government should have power to ask the employer to contri-
bute. If ~he Government of a partiCUlar province or if sothe section of 
tbll Members of t.his Honse want that. the whole contribution should come 
from Goyernment let the Selcct Committee decide that way. I shall not 
be opposed to it. It is not. to my intel'{'st to oppOl~e a recomm.cndatlon like 
that.. It will be the business of Government to c'onRider whether such 
& scheme is good or not. But I want maternity benefits and I do not 
care how they fire giVt'n .• That all depends upon the Select Committee. 
l have made my proposal. If thc Select Committee does not like thy pro~ 
y10sal it iR open to them to make any other proposal of their own. 

Then. Sir, there are aIRo sornc defects pointed out, such aH that 
wotnen may' seek employment elsewhere lind work during the prohibitt'd 
period. It. is quite possible that ROme wOmen 011 account of extreme 
pqverty may selek employment evcn after getting the beneflt., but if you 
take ordinary human nature into comideration a. woman in her seventh 
month or ninth month of pregnancy or in the month of confinement is 
not lilwly to seek employment in a faetory or in a mine when she gets 
sllffieicnt maternity benefit. If she is poor she will Ml'tll.inly prefer 
!'lome kind of work and sacrifice her health. That is a matter of poverty. 
But if some Jwople Hrc anxious that there should be a provision in the 
Bill prohibiting this praetice on the part of !-lome women which tbey 
consi(\er they woul(l follow, We shall be quite glad t.o have a provision 
like this in the Bill. Some say that if you oft'er mat.ernity benefits and 
do not provide that. the women should be working in the industry for 
Home pel'iod, women may join industrial work tfter they become q:nre 
ttlat they are eligihle to maternity benefits. If yon.areg'oing to provide 
against this kind of difficulty you can certainly do it in the Select 
Committee. Sir. these are some of the criticisms of the detail!-l of the 
measure. I (10 not wish now to go any further into the criticism of th'ese 
d'etai1R. 

Then. Air. there are some Tjocal Government.R 'w11o state that there 
should be maternit.y Rchemes, but they' should be voluntary and not intro-
duced by legislation. 1 have dealt with thiN point before in my speech 
and I think the voluntary system throws burden. upon the good employers 
and if good employers have already introduced voluntary systems, and 
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they have been introduced, it is the business of Government to protect 
tb.e good employers against the bad employers. I theref'Ore think that & 
voluntary system has already been introduced in the country and now 
at least if not for the protection of the employeeH, at least for the protec. 
ti.on of good employers Government should paiS this measure. 

Lastly, Sir, there are Rome people who think that this legislation haa 
been introduced, as I have ",tatoo in my Statement of Objects and ReIl8OI18, 
to brin(i!: India into line with the advanced countriC!'! in the world. That 
is one of my objectH and I do not coooel\l it. A maternity benefit Bill i. 
useful for the working class pt',ople in onr country and if we pass It mater· 
nity benefit Bill it will ali'lO be uHeful for the w.orking classes in other 
oountries. Employers in BomhllY, especially in the textile indWltry, know 
very well how the labour conditions of one country affect the labour eon· 
dit.ioJUl of another eountry. 

Pandit Sham1a.1 Nehru (Meerut Divisipn: Non-Muhammadan-
Rural) : Have they got a Bill like thi!ol in other countries' 

Mr. N. K. 10lhi: In several other countries. In England and 
ill Italy, they give maternity benefits and-there are several other countrielil. 
I have got a list given here in one of my books. I do not wish to take 
up the time of the House by reading that list. There is oothing wrong 
in our coming into line with the advanced countries. On thecQotrary I 
think it iR absolutely neceRsary for the protection of the working classes 
in our country as well aH abroad that. the various parts of the world should 
GODl.e into line with each other. Otherwi8e on account of the competition 
prevailing in different countries, the working ci888es of the whole world 
will suRer. That has been tile experience of the world oow and it is on 
account of that fact tJaat in the Trea.ty of Versailles a provisioD hatl heaR 
made for the International Labour Conference. S~r, therefcml, when 
people try to ridicule me when I stAte that ()ne of the obj(lcts in bringing 
forward this legislation is to bring India into Hne with other oountri~, 
I am not ashamcd of it. On the contrairY I think avena g()(')d, nationalist 
will have to be somewhat of an internationalist. I therefore think that 
my Bill deserves great support from the Members of this As.'ie.wly aud I 
have made it amply clear that public opinion in the co.u.n.try III gene:rally 
in favour of the principle of my Bill. I hope, Sir, that th·e House will 
accept my motion. . 

air P. S. 8ivuwamy Aiyer (M8.drat> : Nominated Non-Official) : I 
riNe t.o support the mot jon of my: Honour8.ble friend, but I must IWid., 
that my support. is Ii qualified onc. The object of hit! Bill it! one whick 
must command the t>ympathy of all. If] welcome hit! measure as a humani. 
tarilW piece of legilill1tion, it lIS not ,that I am unaware of the numerous 
defects of the Bill, defects of drafting and, whlit is more lteriouliI, defeet6 
Q.f liabstanee. The Bill ean hSi"dly be un.derstood without reilerenee at 
lea!;.1 tn half a dozen othr.r Acts. The evils of referenti&l legislation have 
often been referred to nnd it is l1>!~edle"" for me to dwell further upon 
that defect.. It iHone which can ea.sily be remedied in the Select. Com-
mittee. The defects ·of substance are £8.1' more important and I must 
Ijay t.hat the BiH fails to grapple with the -difficulties whicl1 surround the 
su,Qjec.t .. 

The circulation 'of the Bill has led to one uHeful result in that it has 
drawn pointed attention t.o ,,",he numerOllS ·difficulties which beset the 8ub-
je.ct. llost of these objections aTe not in my opinion insuperalllle. 
T.hei:I.eis ,QIle kind .0£ eritici8llldirected qaiut the BHlaDi that is that it 
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sa,vours of paternal legislation. That is a kind of criticism with which 
we were very familiar in the latter half of the last century. It is a 
criticism which came usually from the advocates of the Manchester School 
in the Victorian period, but we have far outlived those days. The whole 
trend of modern legislation is towardfol collectivism and towards legislation 
for social welfare. I do not consid{'r it a serious object.ion to t.hili measure 
that it aims at. such leflililut.ion. In Home quarters I know thc measure ill 
viewed with very conHiclerahle Ilnnoyance and jealousy. An influential 
capitalhlt and milloWllcr thinkH that. this Bill. is the work of a supposed 
patriot and busybody, but I do not share that view at all and I think on 
the other hand that. gl'cat credit iii due t.o our friend Mr. JOHhi for having 
brought forward this t-.ubject so prominently before this House. Now, Sir, 
the lessons which T draw from all this mass of literature which has been 

'collected by the cir(~nlation of the Bill iii this. 
It shows to my mind how widely thE' conditions of employment differ 

in the different provinccfoI and in the different industries, and how rash 
it would be to come to any hnsty generalizatiolls about the conditions of 
labour. 'l'h£, next leSfolon that T dra.w from this literature is that it does 
not enable us to arrive at IInv definite solutions or conclusions.' While 
thcy all dwell upon the diffienlt'i~!!!, they do not suggest any precise solution 
of those difficulties. But, it seems to me t.ha,t. those difficulties are all of 
a character which can be overcome hy further investigation and further 
cOlll~ideration. 'rhen, again, Hir, one more leSHon which I draw from this 
literat.ure is that the conscquenceH of any hasty or ill-considered legislation 
might be the very reversp of t.hose desired by my Honourable friend. He 
desires the employment of women OJ) more generous t.erms. But instead 
of the measut'e lt~adin~ to their being employed on more generous con· 
ditions, it may lead to the stoppage or diminution of the employment. of 
female labour. I am sure that. is not a consummation which my Honour· 
able friend desires to be brought about. 

Now, Sir, ill illuHtration of the various diffieult.ies whieh havp heen 
pointed out, I will refer to a few 01' thoHt> which strike me as s('riolls and 
which have to be grappled with. 1"iI"lit of 1I11, there is the question whether 
this Bill should apply to agriculture, and whether ordinary agrieult1'rnl 
estates should be brought und('r the definition of," est.llte ". Then, again, 
th('re is the quest.ion whf'ther it Hhould apply to what hltH been called 
seasonal labour or floa.tinJ( lubour. Th!lre h~ tpecase of ginning factories, 
sugll.r·cane crushing factories, etcetera, where the employment of labour 
is casual and where it woulil obviomdy he impracticable to enforce the 
payment. of maternity benefits, Then, again, there is the question whether 
the prohibition of tllf> employment of women in an advanced condition 
of pregnancy shonln he emnpuhlOry. or whet.her the Rill should merely 
aim lit enablinfl tlmm to clllim payment of the maternity benefils. 1'here il'l 
also the quest.ion or Hw ageney t.o be employed for the purpose of Ill'!eprt.nin-
inll more or lesH IIc('urllt.ely their condition and t.he period for which t.heY 
are likely to reqllir.c rest.. One very important qucstion is, from WhO~l 
should t.he contrihut.ions hI' levied. Is it only from the factorieF! whidl 
employ WOllH'll, or ulso fnllil 1 ht> fact.ories whieh do nol (>mr]o~' women hut 
employ men? 1R it to be l/·,'ied only from the factory ownerFl, or is tht're 
to be a.ny cont.ribution by the people who are to be entit.led t.o the beneflt~ 
(If this maternity scheme t That is one of the most troublesome questions 
which we have to consider. We have &Iso to consider how to avoid frauds. 
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Women may receive benefits from one factory and go ,and work elr;ewhere. 
Meul>ures havc to be devised for the prevention of frauds like that. One 
further question is whether the responsibility for this payment .. should 
be thrown on the Government or on the owners of factories. These axe all 
not easy questions, and they have to be tackled r;eriously. No solution can 
be offered offhand for the reason that we have not got suffident data in t.he 
papprs lwfore ·us. The most satisfactory method of approaching the que!!-
I.ioll. to my mind. would be for the Government themlrelves to undertake 
I he introd\lC~tion of It measurl~ of this character. A strong Committee sp-
pointl'd hy the Government with power to take evidence from different loca-
lities as tot he eonditions of lIthoul' and as to whllt mllY be prllcticable in 
dill'I'I'('JJt plal~eli lind in different indust.rieR is an el*lential preliminary. 
That. Ioiceml> to my milld to he the mOloit apcropriate machinery for dealing 
with this rliffieult suhject. and I lUll not S\Jl'1' whf'ther Mr .• Joshi's object 
was TlOt. rellJly to provo}{,l' the Govcrnment to activity in regard to this 
mattl'r, I would therefore respectfully point out to the Government that' 
the i'lub.iI'I~t is one which ileRt'rYes their very careful attention and inves-
tig'utio!1. and would bl' fur mOJ'l' uppl'opriately dealt with by them than 
loy u priYHtt' l\1eJllbl'r. I do not 0ppoi'le this motion for It 8elect Com-
mittl'p, Bill t'\'{'!1 if it ii'i rl'fl'!Tl'd to a Select Committee, it should not 
fll'('\"('nt till' Govlt'rl1meut from ta kin!! st t'ps on their own account. 
l\h', ./ol-1hi's Hill mlly 1w kept in a state of hibernation while the Govern-
IIIl'nt I1rl' Jllking' stf'pS to ;-ollnct the necessury d~ta, and to. det..-mine 
what would be the JUOf'lt SUItable method of conferrmg matermty benefit~ 
upon woml'n I'mployees in organized factories. While I do not oppose 
fhis proposal to refer the Bill to a Select Committee, I hope that the 
iJlkrvlI1 will be utilized by the Government for the purpolie of appoint.-
1lIg- II Committee of their own und introducinA' Il comprehensive measnrc 
of their own. 

Mr. W. A. Oosgrave (Alolsam : Nominated Officiul) : Sir, 1 opposed 
this Bil~ in the lalit Dclhi Hm!l;ion as being, in the opinion of t.hc 
Government of Ai'lloIam, unnt'cesHIlry and undelolirllble as fllr as the tea 
estlll"s in As:sam are concerned. 1'0-day I regret that. I mUlit oppose 
thl~ motion, although I liympat.hilio fully with the humanitarian motives 
which T realize have induced Mr. Joshi to int.roduce thiN Bill Now, Sir, 
if it i:s al'lked why I take so much interest in this Bill so as to !I(leak 
on it in two conliecutive Sesstons, my explanation is that Mr. Joshi 
hus mentioned in hi!! Bill no province by name except ASNam, and that 
according- to hili. own figures, half the total number of 500,000 women 
who lire to benefit or are supposed to benefit under the propolled 
measure lire workin~ on tho tea gardens of Assa~. Before,howl'Yer, 
I try to !lhow that thi!! Bill is particularly unnecessary and undesirable 
for 'UHl AiSlium tea gardens, I desire to make !lome general remarks as 
regarns the Bill. / 

Now, HiI', /tny one eomparmg this Bill with the Draft Convent.ion 
l'OlJeI'I'ning thp employml'nt of women before and lifter child-birth aloi 
IIdOJltl~d hy the International J .. abour Conference in Waloihington in 
191!} will Nee that Mr. Joshi haR merely copied word for word sub-
c11111St'S ((/) nnll (Ii) of section :J of his Bill from (~la\llies (a) and (7J) 
of AJ'lielt' :l of 1hat Convention. Mr. ,Toshi hus, however, then; pro-
oeeded tn strike 011t a np", Une of his own. Instead of ll'gislRtinll' that 
t.he maternity bl:'nefit should be provided out of public funds or by 
means of a sYl:ltem of insurance, 8S is laid doWn in, the Convention, he 
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!JOP,oses that this should be paid out of a maternity benefit fund to be 
lDanced entirely by the employers . 

... •. M. Joshi : I do not say that. 

Mr. W. A. Oosgrave : Read your Bill. 
Mr. If. M. Joshi: It is not in the Bill. 
1Ir. Deva.ki Pra:sa.d Sinha: That is to be determined by rules. 

1Ir. W. A. Oosgrave : I.Jet me read section 7 (a) : 
II For the eatablishment of n M,ateruity Benefit Fund; for fixing the amount of 

caUributioJl to be paid." 

Mr. N. M. Joshi: It does not mean the whole contribution. 
Mr. W. A. Oosgr&v.e : It reads like that. The Convention obviously 

O()Uld only be applied in countries which had reached such a stage of 
industrial development that a system of national insurance prevailed or 
where industries were subsidised by the State. Mr. Joshi realising that 
natiopal insurance is still impracticable in India owing to various caU8e8, 
s~ch as defective registration of births, etc., proposes to put the whole cost 
of the scheme on the employers. Mr. Joshi has not mentioned to us, as I 
belie~ is a fact, that Great Britain has not ratified this Convention. I 
wulerstand that this Convention, upon which this Bill is based, hall 
~ .been ratified by very minor powertl, such as Spain, Roumania and 
I believe Greece, and yet Mr. Joshi asks us to come into line with the 
civilised world. 

Mr. N .•. Joshi: Do you mean to tell me that there are no maternity 
benefits in England T 

~. W. A. Oosgrave : There are maternity benefits, but the women 
PI!Y their share. 

When Mr. Joshi addressed this Honse on this Bill last Session at 
Delhi, he told us that takin~ the total of women entitled annually to 
Ukoe maternity benefits as 50,000, the cO'!t of hiR Hchcme would be about 
1k. l5 lakhH per year. In other wordl'l, he propo8eR t.hat each woman 
entit1-ed t() the benefit Hhould receive a lump sum of Rs. 30. Now, Sir, 
Ih~l<4 n~ brief for capit.alists, aH waH snggested by some Honoura.ble 
Members in the last AeRsion, hut I cannot. Ree any jURtice in the present 
JM"0posal that the employerR in certain induRtrieH Rhould be compelled 
t& p'ay the whole cost. of maternity benefits to the tune of Rs. 15 lhkbs 
a yotlar. If the scheme if! to he compulsory, the b!'neficiaries should. 
I >t.ll-ink, eontrihutc part of ihe costll/i is done in England under the 
National lnsuranel' Act. 

Now, Sir, looking t.hrough the paper hook containing the opinions 
MCeived from the various I.Jocal Governments, I have been impressed, 
i1a spite of what Mr .• Joshi has Haid, by the almost unanimous chorus of 
cti8approval of this Bill . 

•. •. M. JOJlhi' Where do you find it 7 
lb. W. A. Oosgrave : One of the few Government.s or Governors 

ie aympi.thy with the Bill if! the (ffivernor of the Unit.ed Provinl'eI!l. 
Jikve IIr. '4loshi and other. supporters of this 001 studied the letter :of. 
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the Government of the United Provibces' I would like the permission 
of the House to emphasise one or two paragraphs in that letter : 

" The Governor holds that women of child·bearing age might fairly be required 
to contribute towards the maternity benefit a small proportion of their pay. tr luch 
women were not employed in factories, they would normally have to lay aside ... 'tIIl,. 
for the expected confinement and there ill JlO reason why they should be e.empted. 
from thrift merely beeauae thoy prefer employment at home or in the field.. 't'he 
pJ'C?portion of maternity benefit payable by the State, the employer and the worker 
dill'ers in dift'erent countrie!l and after a general review of the subject the Go-ven10r 
advisos that the burden be placed in equal parts on the employer and the walt6-
earner.' , 

There is in the same letter another very important paragraph in relet' .. 
enc~ to this matter which I would like to quote. I think the point 'bai 
al~ady been raised by Sir SivaRwamy Aiyer : 

"Mr. JOshi has not explained in the Bill lI'hether all industries would pa' 
contribution or only tholle employing women. If the eontribution i8 filled 011 ea~\ 
factory according to the number of women it emploYll, it ill fairly eertain thM 
employerll will coale to employ women and women will be the lOBel'll. On the ot .. r 
hand, it 8eems unfair to burden the employers who employ women." 

I venture to sound a warning note-and it has already be'D 
sounded by Sir Sivaswamy Aiyer-that if Mr. Joshi on acc~unt of ail 
humanitarian intentions prevents the employment of women, he may, 
by reducing the earning capacity of families, incraa8e t.he poverty of 
the coolie classes. I know that he may argue that no harm will be donb 
if women cease working if} coal mines or in factories. Perhaps, hGw-
ever, even Mr. Joshi will admit that women of the coolie class eo !lot 
suffer much hardship in doing outdoor work. I presume that this is 
the reasen why he has made no provision in his Bill for the numei'olll 
coolie women doing earthwork under contractors on roads and r&il~ 
ways. According to sub-gection (c) of Article I of the Convention, ae 
should have legislated for women employed on such works. Now, 
Sir, this brings me to the question of the Assam tea gardens whic~ AJI 
I have said before, employ nearly half the total number of 500,000 
women, to whom Mr. Joshi's proposals would apply. Mr. Joshi in bie 
visit t.o Assam last year must have seen that by far the greater part cf 
the work done by women on the tea gardens is eSBentially of an agricul-
tural nature., The few coolie women employed inRide tea factories 1Jt 
Assam are of courRe regulated by the conditions of the Factories Act. 
They are mostly expectant mothers or mothers with very small inf,lftt'8 
who, being considered unfit for outdoor work especially durmg tlte 
rains, are given light. work, such as Horting tea stalks Or sweeping tea 
leaves. The great majority, however, of the 250,000 coolie women em" 
ployed on the Assam t.ea gardenR are agricultural "Workers employed 
in the open flir. Now, Sir, Art.icle 3 of the Oonvention, part of wllich 
as J have Raid before, Mr .• Joshi has adopted word for word in seetioll 
3 of Ids Bill, clearly applies only to industrial or commercial lUldet'-
takings and accordin~ to Article 1 it ill left to the competent authocity 
in each Muntry to define the line of division which separates industry 
and commerce from agriculture. 

Mr. N. M. Joshi: May I interrupt t.he Honourable Member sad 
give him It piece of infonnation t 

(Mr. Cosgrave did Dot resume his seat.) 
Mr. Presicient : The HonO'Urabl~:Member does not wiflh to give ...... 

Kr. Coagrave. 
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Mr. W. A.. Oosgrave : If this division has not been already carried 
out by the Department of Illdul>trics. T submit that the division haH 
already been carried out as far as the tea mltntcs arc concerned by 
the Board of Central Revenue. Now, Sir, only 25 per cent. of the profits 
from tea gardens are aHsessuble to. income-tax, the remaining 75 per 
cent. being exempt as income from agriculture. If Mr .• Joshi ar~ueti 
that the Board of Central Revenue is not a competent authority or in 
other words is incompetent, I leave him to fight this out with my 
Honourable friend Mr. Lloyd. 

Now, Sir, apart from the work done by women on the Assam tea 
gardens being mainly of an agricultural nature, there is another strong 
argument uA'ainHt Mr. Joshi't.; Bill being applied to the ifJS gardons ·Jf 
Assam. That argumt'nt, which Mr. Joshi haH heard before from me, 
is that t he maternity henefits already goiven voluntarily by the great 
majority of the Assam tea gardens are much superior to those proposed 
by Mr .• Joshi in his Bill and do not involve the complicated procedure 
(Mr. A. Ran{}a.~wmni lYI'ngar : " Wh~- do you oppose it thell ? ") appar-
ently contemplatt'tl by him. Both the Assam yaIley and the 8urml~ 
Valll'Y hranch,·!; of the Indiall Tea Association ~ual'nntee n miniinum 
mat!prnity bentdit of three months' full pay, but lDany tea cstutes gjVl~ 
even more liheral henefits. Of course, it ilo; only· natural thAt tht~ tl'll 
estute!! in· the li pper Assam tlistJ'ie\H which oht ain the higlwst prict's for 
their hi~h grade teas ean afford to give mort' generous concesHinns thun 
concerm; which are not so prosperous. I nnderlltand that. in the Mn-
cern of my Honourable friend Mr. Chalmers-of courHe he is a pro-
prietor,-the maternity benefit ill four months' full pay, working out 
to ahout Rs. 38. Now, Sir, even if my Honourable friend Sir Purshota.m-
d,u. Thakurdas manages to stabilise the rupee at 1s. 4d., the bl'neflt 
paid by Mr. Chalmers is considerably hig-her than the maternity bene.flt 
of 408. paid in England under the National Immrance Act of J 924. 
Uelatively it is really much higher, as the 408. paid in England is little 
more I han two weeks' pay. whf'reas the benefit given by Mr. ChnlmerH 
ill four months' pay. Now, ~ir, I do not want to hit from behind Mr. 
Chalmers whom I have just quoted. I see that he haH gone out. What 
T wal>! J.l'oinll to explain to this HouHe is that, although the maternity 
benefitH paid on Mr. Chalmers' own estate are very good, Mr. Chalmerf'l 
mnst not he regarded as a unique t.ea planter or a super-philanthropic. 
employer. Like Mr. Henry Ford in America, Mr. Chalmers and other 
employrrR in Upper Assam pay wdl, hecausc. they know it pays them 
well to pay well. When I spoke last SesRion on this subject I I:\'tlve 
details of maternity henefitH paid by Rome of the big ASRam gardens. 
Now, Sir. to emphasise my point t.hat Mr. Chalmers· if! not unique in 
the mltternity bcnefit/! which he pays and that that is not the renscm 
why hr is in the A"sembly, I drsire to stRte the benefits paid by fJome 
Compltnies whose estRtes I personally inspect.ed from time t.o time as 
an e.T-o/firio· TnRpf'etor of IJahonrerR. Tf Mr .• Toshi likcR, I can refer to 
the reports 01' the Jll'eVi011R dehate". If he likes, T can read them out. 
I !iec he wants me to read them out. U;J,p.m',·a{ Honoura.ble Mernbtll'l1 : 
" No, no."} I know that. ·cert.ain companies pay most libl'rally and 
I would like to add to whitt T said lust time on t.hat. point that the 
Consolidated Tca and LandH Company Ltd., with their allied ('.()mpaniel>!, 
whose ItgentR are Messrs .• lllmes Finlay and Co .. of Calcutt.a, ·who own 
many of the biggest estates hot.h in Sylbet and tIl(! ARsam Valley, give 
the folll)wjD~ terms ; 3 months' leave OD full pay ; a bonus of Rs. 6 
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on the birth of Ii ehilcl and another Hs. I) one year after the birth if 
the child is produced and found in g-ood eondition. Now, Sir, I gladly 
take this opportunity of expressing my regret to Messrs. James Finlay 
and Co., that in my speech during the last SPRsion I uJlwittingly under-
Htated the maternity benefits granted by this gr('at Company, as I 
did not know thnt. they had increa..'ied their benefits from the beginning 
of last year. 

The final CJ·iticism I have t.o make is that Mr. Joshi's Bill makes 
no provision for the machinery by which the benefits are to be paid. It 
is left to Local GOVl',·nments to malH~ rules for this mOHt important work 
of all. Now, Sir, many of tIll' AHsam tea (~stateH Ilre 40 or 50 mileH from 
district or suh-divisional h{'al1cluartel"s and far awny from any railway 
station or stea.mer ghat. Does Mr .• Joshi wish the unfortunate bene-
ficiaries to trllvel all the way to the nearest Government kateheri or 
will he trust th,' estate managers to disburse the benefits already paid 
by them to thf' fund controlled by Government. If he presses for 
thfJ former line of action, apart from the physical hardships for women 
in delicate health, a hll·ge proportion of the benefit will inevitably be 
swallowed up in travelling expenses. If, on the other hand, he wiHhell 
the money to be disbursed by the estllte managers, why not let the 
present system of voluntary maternity. benefit continue as the AhHum 
Government suggest? I see Mr. K. C. RoY' Chlludhnri, the representa· 
tive of Labour on the Bengal Conncil, informerl the Bengal Governmeut 
that from inqllirim; which he made in the jute mill and eoal mining 
areas he g-athereci that the workers will prefer to draw benefits direct 
fJ'om their respective employers. Mr. Hoy Chau(lhuri has expressed 
hiwHelf as opposed in the interests of labour to the distribution of 
benefit:-; hy Government ofiicers. If this is the case in jute mills anci 
coal mines, where labour il> concentrated in comparatively small art'flS, 
how mueh more is it the case in the tca gardens of Assam scattered 
over wide arcas with most difficult eommunieation~J, 

" . 
To sum up, Sir, while I desire again to sympathise with Mr. JO'lhi's 

humanitarian methods and motives, I consider that his present Bill is 
nebulous and premature and I consider that it is particularly unneces-
sary and unsuitable to the province of Assam. 

The Honourable Sir Bhupendra Na.th Mitra. (Industries Member) : 
Sir on behalf of Government I am eompelled for practical reaS())lS to oppose 
Mr: Joshi's motion to refer his Maternity Bill to Select Committee, and 
I do. so with the greatest regret. That being the position, it is due to the 
House that I should give it the fullest explanation of my attitude in the 
watter. The opiniolls which hltvl~ been received on Mr'. Joshi's Bill reveal 
a eonsiderabt'e amonnt of sympathy with the h1lmanitarian eonsiderations 
underlying his Bill, and, if T may say so, Mr. Joshi has miHinterpreted that 
sympathy' as a snpport of the principles of his Bill. The Government of 
India share the sympathy in the fnlh·sf degree. They readily admit that 
any practical meatmrc deHi~lled to se<~lIr(! a reduction in the infantile morta-
lity in the conntry generally, or among a particular se(ltion of the com· 
munity, is a fit object for the expenditure of public funds from whatever 
source they may be derived. At the same time, there is no doubt, and I 
am pretty certaiu that it will be admitted by this House, that such Ii measure 
is only one of the items in the vlil'ioUH nation-huilding ser·vices,--IlIl.uitation, 
education, improvement of facilitiet:l of wage eaming, etc.,-in regard to· 
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which India is still far behind the principal countries of the wOTld. In 
determining the order of priority of expenditure on these various items 

from public funds, by whatever source they 
4. P.M. may be raised, thc Government of India must 

therefore be guided by the cOllditions prevailing in India, and lint by actioo 
taken in other countries, and also, it follows as a corollary, by the opinions 
pf ~pcal Governmentli\. In I!pite of what Mr. ,Joshi has said to the contrary, 
IPld ~e has already been contradicted by Mr. Cosgrave, my Honourable 
triends must have realised from a perusal of the papers circulated to them 
that the opinions. received from the Local Governments show that the 
evil" which Mr. Joshi seeks to remedy by the enactment of his Bill dn 
~ot exist in India generally spealdng, and that the large majority of 
the Local Governments arc therefore distinctly oppcosed to the funda-
lDelital principle!) of Mr .• Toshi's Bill. Nor is there any evidence that inere is a considerable feeli1lj?: On the part of the genl,ral public all oyer 
~4ia t4at the meaSl}re which Mr. Joshi advocates is a matter of preS4-

Jqg llrgency fqr India. The fact that Mr. Joshi has introduced til-is aill has been known to the public for over a year ; but, excepting a 
ne~olution passed by the Bombay Legislative Council, a year ago, I am 
J)t>t aware of any ResolutioJ1H on the subject having been brought befof8 
the provincial Legislative Councilf$. Mr. Cosgrave h!is also referred to 
the opinion given by Mr. K .. C. Roy· Chaudhuri, another repre~entativ. c 
ot laboqr and Mr. Joshi's prototype in the Bengal Council. Mr. Joshi 
W,.terjected :" Is. he opposed to the principles of the: Bill '" I sh"ll 
quote the concluding portiun of his opinion : He says : 

" l' am laclined to think as 11 first atep employera should be induced to start 
.-tendty bene1lt funda on voluntary principlea." 

That constj,tqtes the whole di:/fereIijle. One of the fun~amental 
principles of Mr. Joshi's Bill is compUlsion, and Mr. K. C. Roy Chaudhuri 
rightlY, under prll!ltnt conditions, advocates n voluntary system. (Mr. 
lollbi JJlade a rema* from hiij seat whieh was inaudible at the reporters' 
".bie). I leave the House t.o come to its own conclusion about Mr. Roy 
CUud4uri'8 vilews on the' subject. I have quoted frolJj. his opinion. 

The fundamental principles of Mr. Joshi's Bill, 8S I read them, are 
4B fQllpws : 

Firstly, the prohibition of t.he employment of women in factories aneJ 
mjnes and certain classes of agricultural estates,-which Mr. Joshi b~ 
wtill i'llited to define-six wee~s after confinement : the grant to thl\lD ot 
• right to leave work six weeks before confinement on production of a 
.edieal certifica.te ; and the protection from )OS8 of employment during 
ItMh absence of work. 

I4Qe.COndly, the grant of maternity benefits Imfficient for the full and 
~841tlay maintenance of the woman and her child during the period of 
~,~ ,baenee. 

Tlirtily, the payment of maternity benefits by the Local GoverDDlent 
from a fund to be established by the Local Government, the money 
aeeelN5&ry for this purpose being raised by the Local Government hy 
le:vying oontrihutioM upon the industries covered by the Bill in the 
fOOl of a small cellI! on the products of the industrie!!, or in some 'other 
eQll\'ieIliea.t form to be decided by the Local Government. Mr. Joshi 
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a little while ago repudiated his third principle. I am pretty o.ertain 
the House will agree with me that the provillion of finance for the IM4-
!lure must be a fundamcntal principle of the Bill. Mr. Joshi also inter-
jected when Mr. Cosgrave was speaking, that the levy on industries waa 
not the only measure he recommcnded. Now, Sir, 1 shall refer you tQ 
clause 7 of the draft Bill. It says every Local Government shall m,ke 
rules: 

•• for the establishment of It Maternity Benefit Fund; for fixing the amount (It 
contribution to be paid to it by each factory or mine or estate; ...... " 

There is nothing said about other sources from which the mo...., 
il! to be obtained. If this is going to he a legislative meaaure, I caD 
o.nly all8ume, as Local Governments have assumed, that the sole sou:ro, 
from which Mr .• Joshi dcsircR to derive his funds is contributions to bit 
paid to a central fund by each factory, mine Or estate; and the IPaU. 
is made perfectly clear in hili Statement of Objects and Reasona. I shall 
fJuote from the Stat.ement of Objects and Reasons: ;j 

•• The money necCI!Isary for this purpose is to be raised by the Local GOVet'DDU •• 
by lC"'Ying contributions UpOIl the indu.tries covered by the Bill," 

Then come this: 
" in the form of It Bmall C0t!8 011 the producte of the iudustries, or in 101118 other 

COI1venient form to be decided by the Local Government." 

Those are the two alternatives. In either case the oontributiflll ~ 
to be levied upon the industry. Mr. Cosgrave therefore ill pedect1j 
right when he refers to that aspect of the Bill. 

Mr. Joshi has left it to the Local Govcrnments to work Ollt detaf" 
about the amount of the henefit. ; the le\'y of contributions from em-
ployers ; and the machinery for the coJIeetion of the contributioDII, 
the distribution of the benefits, and the management of the fund. fa 
spite of what Mr. Joshi hIlS said to the contrary, it is evideDt fl'omthe 
opinions that the majority of the IJocal Gtlvernments have strongiy ob-
jected to the Bill. Bombay hold that there is no need for any legislatiOll 
at present to give effeet to Mr. Joshi's first principle, as their investiga-
tions have shown that female operatives in !he Bombay mills do not 
return to work within six weeks of child-birth, and very few Womi!!. 
work during the last months of pregnancy, and they consider that • 
reasonable amount of active life for a pregnant woman is bene6cili 
rather than the reverHe. Bengal express a similar o.pinion with "gard 
to industries in that province, which also is based on the resu:rts of inv5-
tiyations ; and the same view is taken by some other Locai Govera--
ments. In regard to Mr .• Joshi's second principle, Bombay hold th.at tae 
conditions which would justify the grant of the maternity benefit &,rfJ 
non-existant in that province. Bengal expressed a similar opinion, 
except that they consider that some form of maternity benefit wo1.lld he 
justified in the case of th;) jute lndustry, though they hold that .ncb 
maternity benefit Rhould be given in kind and not in money. Bo(l;l 
&mbay and Bengal also object to Mr. Joshi's third princjple, whiJ·Jt 
they rightly observe goes far beyond the .convention :\f the WashiJagtQP 
Conference of 1919. Punjab, Burma, BIhar and Orissa, Central Px-o-
vinees, and Allsum also oppose the Bill all unnecessary and unuesir~. 
Almost all the IJocal Governments have drawn attention to the pl'aeti~l 
diffi.!lJ'lli.'j; h tilE: way of odministering the provisions {f the Bill--.d:I'fl-
t'ulti{'s of management, c',sbursement and assessmen:,-which in theIr 
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opinion it would be impossible to overcome. Borne. ~f them ~() so f~r lill 
to say that the Bill, .if passed, shoul~ not be ap~hed to their pro':lDces 
under pre!'!ent conditIOns, or alternatively, that It should be apphcHble 

I to d i1fl'rent lrovinces only on notification by the GovernClI' of the pro-
vince, issue with th(~ approval of the Government of Indin. Severnl 
L(t('ld Oovernments expres~ the opinion that if it IS ,ltci·kd to ltudf'r-
trl{e lellislation on the lllle~ of Mr. JONhi's Bill, it. will !1C imp(l£~ih)(' 
te. administer the benefit.s through State agency ; :u;(l sevt'ral of 1 ht'u; 
also express the opinion that for many years to c,)me U'e wel.i:tre of 
women worken before and after child-birth should be the fmbicd. of 
voluntary charitable systems organist-d by employers, etc. Madras and 
the United Provinces are the only TJocal Governments which seem to 
support Iilome of Mr. Joshi's fnndam(mtal priJwiples. Madras, how.~ve"', 
realise that legiHlation on the lines of Mr. Joshi's Bill wouB be difti('ult 
to work in th@. preHent conditions, as a great port.ion of f'3male l<Ibour 
in the pl'oyince is casual and seasonal labour; and they hold that it 
is imprllcticablp to enturst Government with the manar;cment allli .fit!-
tribution of the benefits. The United ProvinceH do not accept Mr, Joshi's 
financialarrangement.'l, and they object to the extension of the provisic,I1s 
of the Bill to agricultural estates. It may interest and impreSS the House 
if I were to give them some account of the investigations which have led 
the Bombay Government to conclude that it is not necessary at present 
to undertake legislation to give effect to Mr. Joshi's firs,t principle, a~ 
the evil whieh it is intended to eradieate does not eXRit to any appreci-
able extent. A full account of the investigations is given in last 
December's issue of the Bombay Labou7' Gazette. 'fhe lady investigllt()rs 
of th(l Bombay Labour Office queHtioned 183 mill women who had given 
birth to ehildren ; and t.hey found that about 85 per cent. of thel'le w't~re 
abRent from their work for a period of o.ne month or more before 
delivery, and that 95 per cent. of them were absent from their work for 
a period of one month or more after delivery, 91 per cent. being abHent 
for a period of two months ()r more after deliv~ry. The finding ...... . 

Mr. H. M. Joshi : M~ I ask the Honourable Member one question? 
)n Bombay there are somEl"millH where there are maternity schemes Ilnd in 
t.hose mills women will not work for that period. I want to know whether 
the Honourable Member has made sure whether thoRe figures Ilrc not 
ohtained from those mills , . 

The Honourable Sir Bhupencira Hath Mitra: These statistics have 
been collected by the Bombay Labour Office with reference to certain 
invcsti{tationll conducted generally, and if they had been vitiated by the 

, factor referred to by 1\1r. Joshi, the Labour Office would uucioubtedly have 
'broug-ht it out in their report. 

The finding in regard to absence after delivery h; precisely what one 
would expect in 1ndia generally, having regard to the social (J~HtOlm; pre-
vailing among various communities and in various parts of the country, 
and to the proverbial affection of the Indian mother for her offspring. In 
regard to absence before child-birth, Honourable Memhers anI no douht 
awa~e that even in England there is no legal relltrictiollon the employ-
ment of expectapt mothers, apparently because the view held by authoritieA 
there, backed by expert medical opinion, is the same aH that held bv 
various authorities in India, namely that a reasonable amount of work iH 
good for the expect.ant mother. In this connection it would not loe 
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inappropriate for me to quote the following passages from an Engli~h 
book on the health of, the industrial worker, written by two members of 
the Industrial Researoh Board (Messrs. Uollins and Greenwood) : 

II Womnn throughout the centuries hils been ne('uRtomed to physical labour, at 
lan8t us onerOU8 a8 that of modem indu8try." 

" The International Labour Conference h(.ld in 1919 at WlUlbington Te(lOmmendetl 
tl1l1t womun should 1I0t be employed for six weeks before and six weeks after child· 
birth, and should be paid full wages during this time; but at prl'sent there. is no 
restriction (thnt is, in England) on the employment of pn.gmmt wOlllCn and the 
custom for ,them has been to continue at work right up to the time of ('onfinement. 
A r{'asonable amount of active exercise for a pregnant woman is b(mefieial rather tha.n 
the reverse. Lighter work should be found which aftor the seventh month should 
be of a sedentary charnctcr." 

Of course, Mr. Joshi who interjected a little while 'ago, will be disinclin-
cd to accept any official statistics. I shall deal later on with the question 
of the po ... "ibilit~ of securing statistics through other than Government 
ehanllels. But I wish to make one observation with refercnce to what fell 
from my friend Sir Sivaswamy Aiyer, namely, that investig.atiom! of the 
<!lass which he advocated are being conducted in Bombay by the IJabour 
Offiftft from time to time ; and I believe, a Labour Office has now been 
established in RlUlgoon, if not also in Madras. 

Mr. Jo!'!hi will probably ask, " But what about the high rate of infant 
mortality in Bombay f " I have not overlooked this aspect of the qUC13-
fion, whirh, as a matter of fact, has been dealt with in the Bombay Labour 
Gazette for November, 1924. Dr. SandilandR' report on the public health 
of Bombay in 1923, in which prominence is given to the high rate of 
infant mortality in Bombay, shows that the rate of infant mortality is 
also relatiYCly hi~h among communities in better circumstances, like 
Europeans and Parsis ; and he accordingly draws the inference that it 
mllRt he due to Rome special f.actor like malaria, affecting all classes, in 
addition to poverty and ignorance which are specially responsible for high 
rates of mortlliity in western countries. The usual povcrty factor is 
brotJg'ht out in the case of Bombay by the rates of infant mortality when 
inken out separately on the basis of the tenement accommodation. These 
~h()\\' that the mortality is highest-524 per mille wherc the tenement 
accommodation consists of one room and undcr. It is also stated that 
hnother factor which can hardly fail to enhance the infant mortality among 
the more ignorant portions of the population is the practice of soothing 
babies by the administratSon of opium. This factor, however, cannot apply 
t.o an apprt.·cinble degree in t.he case of infants of labourin~ women, whose 
ag-e is a month or two months, as the investigations of the Bombay Labour 
Office show that the large bulk of ttheir mothers do not return to work 
within thi" pf)riod. T submit, therefore, that the measure advocated hy 
Mr. .Toshi is not likely to secure any appreciable reduetion in infant 
mort1R.lity nmong the labouring elasRcR in Bombay; arid that an effective 
remedy must be sou~ht in ot.her directions, liktl the provision of bettcr 
housing aMommodation. of education of the mother, of greater medical 
facilities and the development of arrangemenm regarding lnaterllity 
centreR and creches-in Rhort, the uplifting of poverty generally. 

Mr .• TO!~hi WIlS probably correct when he said that in regard to con-
clitionR of living Bombay is a hell; but. Bomhny is a lwU not becllu!'C his 
Bill haR not yet found a place on t.he Statute-book, but becaUf~e of coJ]-
f"iderations to which I have already referred, I am pretty certain that eveD 
if his Bill were passed by this House, those conditions will not be improved 
a jot. 

L82LA r 
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Mr. Jo .. hi, however, is a theorist and an idealist. His measure has 

been proposed, not in reference to a demand established and reCGgnised all 
{)ver the country, not even on the basis of any detailed inquiry liS to the 
extent to which the measure is necessary or practicable, but in order to 
bring the law of India into line with advanced legislation in some of the 
western countries. As my friend, Mr. Shanmukhll.m Chetty, observed on 
another or-casion in this House, Mr .• J oshi 's sole anxiet.y seems to be t.hrust 
on India an imported -and misshapen commodity, irrespective of requirt~­
ments and ('onsequences. The House is already aware l1hat the genesis of 
Mr. Joshi's Rill is the Wa .. hiugton Convention of HH9, concerning the 
employmeut CJf women before' aud after child-birth. Tn the Statement 
of Objects Rud Rea.<;ons Mr .• Joshi has said that his Bill seeks to carry out 
some of the proposals contained in the draft Convention pa.~sed at the 
International Conference held at Washington in 1919. He proceeds to 

. add: 
" If India desires to Becure her proper plnce Illllong the dvilized nntions of tho 

world ahe ea.nuot plead her iua.bility to trent her women worken in the way in whkh 
civilized nation. are expected to do." 

The particular Convention quoted by Mr. Joshi has, however, been 
ratified by only four countries, namely, Bulgaria, Greece, Roumania, an,l 
Spain; and we know that it will be ratified by Hungary and Italy. 
The Convention bas been definitely rejected by Great Britain, German~', 
Austria, Switzerland and Sweden; while! Canada, Sout.b Afric:t, 
Australia, and New Zealand have so far not taken any definite acticm 
on it. In the case of France, a recommendation proposing ratification 
was submitted to the competent authority in April 1920, but rati1ica-
tion has not yet been made. 

Mr. N. M. Jo.hi : What has that got to do with legislation Y 
The HODourableSir Bhupendra Nath Mitra: Let me proceed. It 

is, therefore, not correct to say that the Convention has been acceptf"d 
by all the principal countrilel-! of the world. Most of the countrieR which 
have ratified the Convention were able to 00 so by very little change 
in their existing legislation. In regard to the Conventiom; of the Inter-
national Labour Conferences generally, ~y Honourable friend, Mr. 
Shanmllkham Chetty, waH perfectly correct in the stat.ement which he 
made in this House on the 4th February last that he had been informed 
by the International Labour Office at G1f'llleva when he visited it last 
summer that of all the Governments which took part in tho Internat,iolllli 
Labour Conferences, the Government of India stand ,in the forefront 01 
those that have given e·fi'ect to the greater portion of the Conventions 
and Resolutions passed in those Conferences. India has, therefore, no 
cause for being reproaehed with backwardness in this particular direc-
tion, if Rhc does not give effect to the particular Convention on whieh 
Mr .• Joshi's Bill rests. Thit; aspect of the matter has 'also been referred 
to by the Indian Merchants' Chllmber, Bombay', which iii 0PP0l-ied 
stron~ly to legislation on the lineH of Mr. Joshi's Bill. 'I'he Qoverrlment 
of India's attitude in regard to th(~ Bill is bat>ed on practical ana 
weightier ground". This, Sir, is my complete answer t.o Mr. JO!:lhi't; 
interjeetion. 

At the same time it is a fact that almost all the eou.ntries in Europe 
which have' Dot 4greodto· ratify or not. yet ratified, the C9Il vcntion hllve 
already got legislation providing for the payment of maternity benetds ; 
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or,-this is important,-or else haVle. a system ot vohmtar:r iIdlttanCe 
funds which recei\'e subsidies from the State and provide also fOO' the 
payment of maternity benefits; and some of th~m have legislative pro-
vision prohibiting the employment of women for a specified period after 
confinement, and also in certain cases for a specified period before con-
finement, though these periods are not the Harne as those prescribed' ill' 
the Washington Convention. 111 Great Britain, for examplc, as I have 
already said, the law prohibits the employment of women only for four 
weeks after' child-birth. Generally speaking, no provision prohibiting, 
the employment of women in connection with child-birth, however, 
exi1!ts in the enactments of the British Dominions, nor is there any 
provision for the grant of maternity benefits in caHh. In Australia a 
grant of £5 is made by the State for each case of child-birth in th~ 
Commonwealth excluding natives and Asiatics. New Zealand has &. 
voluntary system of old ag,Ci and invalidity insurance which includes &. 
benefit of not more than £6, not in ca!!h, but for medical attendance when 
a child is born to a contributor whose membership has been i~ force for 
at. least one year before the birth occurs. I need hardly rcfer to th., 
position in Japan. '1'he less said about it the better i though this much 
h: certain that when Japan has a particular object in view, she pursues 
that object without paying any attention to sentimental considerations. 

In England and other countries ill Europe where the law .provideR 
for the grant of maternity bene'fit!> the arrangement mostly forms an 
adjunct to the wider system of national sickness insurance. The income 
of theliie national sickness insurance schemes is derived from contribu-
tions from both employees and employers with or without a State grant, 
except in France where the bulk of the income comes from public funds. 
ltmight interest thc House to know that in England and in most other 
principal countries in Europe the national sickness insurance system, 
including maternity benefits on a legalised basis, is a development of 
the voluntary systems previously in force, and the voluntary organisa-
tions or labour union!! have been utilised as " carriers" of insurance 
IIDder the legalised system; and this has obviated the need for Govern-
ment having to establish an expensive machinery. There is therefore 
considerable force in the opinions of some of the! Local Governments and 
other bodies that in India too we should make a beginning with voluntary, 
systems. 

With regard to Mr. Joshi's seeond principle, namely, provision of 
maternity benefits in cash, it is necessary that I Hhould inform the House 
that even in England doubts are entertained about the efficacy of the 
cash allowance in Hecuring the object for which it is granted. The 
money was initially intended, to quote the words of the Right Honour-
able U.oyd Gl~orge, the author of the law of December 16, 1911, " for 
the mother to help her in discharging the sacred function of motherhood, 
hy proper treatment, fllir play, so as to pu.t an .end to th~ disgraceful 
infantile mortality of the country." But III tius connectIOn I should 
alHo like to quote thl' following from the speech of Mr. Benjamiu 
Broadbent Vice-Chairman of the National Association for the Preven-
tion of Infant Mortality, on the" Better Preservation of Infant Life," 
delivered in 1917 : 

" Another defect in the maternity Dcnefit is that it is peouliArly liable to mis-' 
direction and misuse. At firlt, when the cash waa regarded l1.li the father's proporty, 
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the abuse of it was a scandal, and this was partially remedied by making the cash 
the property of the wother. But the risk of misuse remttins. It is notorious that 
the mistaken un-selfishneijs of mothers leads them to ftled aud care for tilO1l1selves 
last of all; even in the provision of meals for expectant mothers, precautiolls ha\'ll 
to be taken lest the mothers should lIecrete nml take away for the e.hildrell at hoine the 
food that is provided exclusiVl,ly for themHtllvtlH. It is ofteu so with the lI08."-
that was the amount uf the '1IIaterllity allowalwe in 1917 -" The mothers too of ton 
will not spend it. 011 themsl'lvcH: it is not Il lIluternity benefit: it beCOIU('H just n 
household benefit. Besides it is well-known that in cllrclHHs households the 308. is 
often Dlortguged-sometimes tw~ or thrCt' timed over-for hOllse fent or some debt 
lightly incurred boca use the 30B. would pay for it." 

Mr. Broadbent advocated the adoption of the New Zcaland system 
under which no maternity grant is made in cash, but the most helpful and 
experienced advice and supervision are available, with the effect that the 
death rate of infancy in New Zealand is the lowest in the world. I have 
already referred to the New Zealand system. 

The chancel! of misuse of the maternity cash allowance in ~ndia under 
present conditions would be much greater than in England; and there is 
considerable force in the opinion of thosc JJocal Governments which advocatc 
a system of maternity benefits in kind by the provision of medical attend-
ance, maternity centres, cliniCI! and ct'eches, in preference to maternity 
bencfits in cash. 'fhe proviHion of benefits of the former class is eSSPll-
tially a matter for the Public lIloolth Departments in the provinces work-
ing under the able guidance of their Ministers. 

I shall now refer to another mattcr which has already becn touched 
on by my friend Mr. Cosgrave. In certain fundamental matters 
Mr. Joshi's Bill goes much beyond the provisions of the Washington 
Convention of 1919, and this has been pointed out not only· by Mr. 
Cosgrave but by several of the Local Governments and other authorities. 

In the first place Mr. Joshi wants to extend the provisions of hifoJ 
Bill to certain clasNcs of agricultural estatcs which he haN not yet becn 
able to define, though his object particularly is to catch in the meshes 
of his Bill the tea gardens in Assam and probably Bengal. The Washing-
Ion Convention of ]919 concerning the employment of women before and 
lifter child-birth applied only to public or private industrial or COIn-
mercial undertakings; and now J will mention a fact wh~h w.ill answer 
Mr. Joshi's interjection to Mr. Cosgrave. It is a very interesting fact. 
1~he Geneva International Labour Conference of 1921 paHsed a Resolu-
tion, not a Convention, recommending the extension of the Washington 
Convention to women wage-carners employed in agricultural under-
takings. But on the lfoJt Pebruary 1923, this House adopted a Resolu-
tion to the effect that " legislation to secure the enforcement of the 
Genm-a resolution should not be introduced in India at the present 
time v ; and an amendment moved by' Mr. Joshi to the effect that t.he 
Government of India should inquire and report to the Assembly whflt 
action in regard to the matters dealt with in the Geneva Resolution waR 
necessary and practicable in the case of organised plantations in India 
was negatived. If we arc to undertake legislation to benefit women 
labourers in certain classes of commercial and industrial undertakings, 
1 admit that on grounds of equity it will be unfair to deny the same 
benefitfoJ to womem. labourer!! in other class~6 of such undertakings, antl 
particularly to women labourers in . agricultural undertakings, whose 
number is much larger, and whose scale of wages generally speaking is 
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undoubtedly lower, than that of female labourers in commercial and 
industrial concerns, or even to make a distinction between women 
labourers employed in ono class of agricultural undertakings from 
those employ.ed in other classes. This aspect of the question has indeed 
been brought out in several of the opiniolls we have received. The 
practical difficulties in the wily of extending the provisions of Mr. ',J oshi '101 
ll)eusurc to wom('JI workers in all industrial and agricultural under-
tHldngH in In~lia are, howevcr, obviouHly so great that even Mr. Joshi 
has hesitated to proposc any action in this direction. 1, submit that 
this fact constitutes an additional argument against undertaking legisln· 
tion in a hurry to confer doubtful benefits on a particular class of women 
worlum.,-doubtful in the sensie that the need for the benefit is not 
established and that there is no certainty that even if it is provided for 
by legislation it will secure the object for which it is intended. .As 
regards tea gardens in Assam we know that maternity leave, and mater-
nity henefits in cash and Idnd, are already granted by the employe!'~ ; 
and though the adJe~lllacy' of the coneession was disputed by some Mem-
bers of this HOUHe in the debate of the' 3rd February 1925, I hold a leUe!' 
from Mr. An(lrews datcd the 29th April 1925 in which he says: 

"Maternity bonotltK seem to be higher in Assam. Children in nbulldalll!l' are 
rognrdll(i DS ono of tlw greutllllt assets. I find that very often the large tea t'stntt'fl 
give six months' full pay to a mother who is pregnant and 8 bonus if the child Jives 
over a year." 

This statement of Mr. Andrews, in whom my friends on the other side 
of the House have a certain amount of confidence, fully supports what 
Mr. Cosgrave has said. 

In the second place, :Mr. Joshi's Bill provides that the cost of the 
maternity benefits should be met solely from contributions levied on th'! 
employers. The Washington Conv,ention, on the other hand, provided 
that the maternity benefit in eash should be met from public fund;;, 01' 
by a system of insurance, following in this respect the arrangemeJlt:' 
already in force in certain countries of the world. The objections to 
Mr. Joshi's proposalR in the present depressed state of industries ill 
India are obvious. If under present conditions we compulsorily levy 
on indUl,tries a cess of any considleirable magnitude it is pretty certain' 
that the employer will paSH itH incidence on to the labourer by a reduc-
tion in wages ; and the result. will generally be to confer a benefit on 
the labourer who workH in a mill, etc., together with his wife, at the 
expense of a labourer who himself works in a mill, etc., but who keeps 
his wife at home and maintains his family· solely from his earnings 
HupplemJented hy anything which his wife can contribute from less 
remunerative work-agricultural or otherwise. Surely the latter stands 
more in need of relief than the former. 

Of course, :Mr. Joshi cannot produce any estimate of the cost of his 
measure, and I admit that no estimate is possible of the cost of a barll,r 
worked out scheme like Mr. Joshi's, or even of a more fully developrd 
scheme, in the absence of certain data which wle· do not yet pOf;seH~. 
In his speech in this House on the 3rd F'ebruary 1925, Mr. Joshi eRtimatea 
the cost of his proposals as involving a levy of .1 per cent. on the 
value of production of the industries. This however referred only, to 
the cost of the cash maternity benefit; and even 80, it waH based 
firstly, on a hypothetical aSlmmption about the value of the production of 
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the industries, and secondly. on an assumption that about ten per cent. 
of the women labourers will be entitled to matcrnity bellcfits eVCl'Y 
year. Mr .• JoHhi said that the lattcr assumption was based on cxp.~ri­
ence ; but so far us I can make out it was an estimate prcpared by un 
officer of the Women's Medical Service in Bombay on thc basis of 
certain inquiries made by her in 1922. I find in this connection that in 
1921 the then head of the Women's Medieal Service in India sug-geste,! 
n rate of 20 per eent. for this purpose, whieh she and others who hnd 
been eonsuited ~eemed to think was" probably fairly representative of 
facts". Inquiries made by' the Bombay I ... abour Office in Novembl'r 
1924 gave a rate of 12.34 per cent. ; and even this does not allow for the 
increase which is likely to follow on the grant of maternity benefits, 
owing to the increase in the number of women labourers of the child-
bearing ages, unIes!! of course the employers decide to defeat the objt'ct 
of Mr. .J oshi 's Bill by dismissing womcn laboul100's as soon as th.~y 
found that such women were likely to comc within the provisions of the 
Bill. It is obvious that a correct rate can only be obtained as the 
re8111t of experience extending over Ii number of years. 

Further, Mr. Joshi makes no allowance ~or the cost of collection 
of the cmlS, the cost of distribution of the benefits, and the cost of 
administ.ration of the fund, which are sure to be heavy under the arrange-
ments contemplated by Mr .• JoHhi. The flimsy character of Mr .• Joshi '::; 
estimate is proved by the fact that only a year ago, in an article writtcn 
in the Indian Review of August 1924, Mr .• Joshi eHtimated the cost of his 
measure at about 2 per cent. of the valul'! of production of the industries 
which is probably a better !(uess than .1 per cent. if all the relevant. 
factors ..... . 

Mr. N. M. J03hi : Sir, ..... . 
The Bon.ura.bIe Sir Bhupendra Nath Mitra (I am in posseHsion of the 

HouHe.) ........ and items of incidental expenditure are taken into 
aCColmt. The framing of a proper estimate, as I havc mentioned above, 
will involve a COD!~iderable alllount of detailed investigation extending 
over months, if not years. 

To-day Mr .• Joshi apparently wants to adopt a different system. 
I really do not know what. that Rystem is. At one stage he said that. 
the cess should be levied on particular indm,tries. At another stage 
he said that the cess should be levied on Idl indnsll'ics irl'efolpective of 
the fact whether they employed women or' not. I leave it to the House 
to judge whether it will he fair to charge an industry, for cxample in 
the Punjab, which docs 1IOt. employ any \VOmell, to meet the maternity 
benefits for women employed in cotton mills in Bombay. In fact all thiH 
indicates that Mr. Joshi is absolutely indefini.te in regard to the finaDcial 
provision!> of his scheme; and if we J)l'oceed to a detailed consideration of 
the measure in Select Committee without coming to a clear understRnding 
about the financial provisions, I can only compare our proccss to the rake's 
progress. 

In the debate in the Legislative ASHembly on the 3rd February In:?5, 
Mr. Joshi, in replying to Diwan Bahadur Uamachandra Rao, said that 
he would Dot object to IJocal Governments making a contri.bution from 
publie funds to the maternity benefit funds. If so, provisiOill for the 



T BE lUTBBlUTYB'BND'lT lULL. 

grant of the contribution will have to be made by legislation. Other-
wise, it will be dependent on the vote of the local IJegislative Council 
and may remain a dead letter. 'fhe Government of India cannot, how-
ever, agree to impose any obligation on Local Governments without a 
proper assessment of the amount of the obligation ; and I am sure that 
the representatives of provinces in this House will agree that the 
Government of India's attitude ~n the matter i!! the only right course 
to take. 
. Severa·F of the Local Governments have also dwelt on the harmful 
effect!! on the woman labourer in certain directions of legislation 
embodying t.hefundamental principles of MI'. Joshi's Bill. They antici-
pate that such legislation will have the effect of discouraging the 
I.!mployment of women in industries, if not their complete exclusion in 
certain provinces ; will lead to the dismissal of women labourers as 
soon as it it! found that they are likely to come wit.hin the Qperation of 
the law j and will result in the curtailment of maternity benefits, in 
cash or kind, now provided for by employers in certain cases. In his 
speech in this House on the 3rd Febru4lry last Mr. Joshi made certain 
dogmatic statements questioning the correctness of the first and second 
of these anticipations. In regard to the first anticipation he stated that 
the requirements of the industries will necessitate the continued employ-
ment of women labourers even under the conditions imposed by his 
Bill. That may huve been the position in Bombay at the time when 
Mr. Joshi made the statement. But that is not the positiolll in other 
provinces, and in regard to all classes of industrieR, if we are to place 
any reliance on the opinions of the local authoritieR ; and the position 
in this respect in Bombay too must have changed owing to the necessity 
for curtailing production in the cotton millIS. In regard to the second 
anticipation, Mr .• Joshi apparently relied on the good win of the 
employers to avoid this harmful cffect, though he would not rely on their 
go()d-will in other direction. lIe also stated that any possibility of 
abuse in this dir('ction would be avoided by the proviHion in his BiI1. which 
required the payment of maternity benefits to be made by the agency 
of Government and not by the employers directly. I fail to see, how-
ever, how this particular provision of the Bill will supply an effective 
remedy to the anticipated evil. The third of the evils anticipated by 
some of the Local Governments I consider to be the most. serious of all ; 
and I tmbmit that Mr. Joshi's Bill will not only fail to secure its primary 
objcclt, but will also have the contrary result, if one of its effects is, as 
it is bound to be, to curtail the facHlities for medical attelldance and 
mat.ernit.y homes, cliniCH and creches which are Daw provided hy 
empJoyel'H in many cases free of charge, and which, a~ I hllve ftll'eady 
tried to est.ablish, are of more practical henefit to the woman labourer 
who (,xll!'et~ to bea m()t~e.r or is. a ~~ther, .than Mr. ,JoHhi's ~yst.ml~ ,~f 
cll~h henefitFl. Mr. JOShI haR saId: If wc mt.rodu(w compnlslon, why 
should the employer givc up the voluntary work which he is doing in 
thiR directi()n T Well, Hir, that iH ol1ly human nature. There is no 
cotllplllKion on the employer now. Therefore, to mf'f't, public opinion, 
he ha~ to cit) eer~ain t.hings for the welfare of hiro; employees. If, Oll the 
other hRnd, we Introduee a compulsory levy and Ray t.o the E'mployer, 
" You mU1'It pay R() much ", he will say, " My obligation in the matt.er 
if:! fully met by thE' compul8ory levy and T s-hatl not incur any additiO'flal 
expenditure on "oluntary measures " That is purely human nltare. 
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I do not propose to waste the timc of the House by referring to 

criticisms of minor importance on Mr. Joshi's Bill contained in the 
opinions before us, as they can be met hy amendments to the Bill in 
Selcct Committee if thc fundamental principles are accepted by this 
House. 

To sum up, the opinions received on Mr. Joshi's BiB lead to tht' 
following conclusions : 

Pirstly, that the evils which Mr. Joshi seeks to remedy do not at 
present exist in India in any appreciable degree to justify the under-
taking in a hurry of legislation embodying the three fundamental prin-
ciples of Mr. Joshi's Bill. 

Secondly, that the principles themselvell arc seriously open to 
question. . 

Thirdly, that it will not be. practical to enforce in all the provinces 
legislation on the lines recommended owing to difficulties in regard to 
machinery, production of medical certificates, etc., and that even if it i. 
enacted, it will remain a dead letter in many of the provinl~es. 
Mr. Joshi questioned the statement of some of the local authorities 
about the difficulties created by the production of medical certificates. 
Well, read the Local Governments' replies, and you can form your own 
conclusions. The point is, as Sir Sivaswamy Aiyer said a little while 
ago, that conditions in India differ so considerably in different pro,·jnecs 
etc. The mill woman in Bombay may not have any objection to be 
treated by a male doctor. The labouring woman in the Punjab, on the 
other hand, may have the strongest objection. Indeed I have a recol-
lection that in one of the Punjab papers, attention was drawn to that 
aspect of the case. Mr. Joshi has further said: if she cannot produce 
a medical certificate, she cannot get the benefit. Well, Sir, what is the 
use of having shop-window legislation' 

Fourthly, that the effect of the legisll\.tion, if undertaken, lllay be 
to compel employers, at any rate in some of the provinces, to adopt 
measures which may have harmful results on fcmale labour. 

And fifthly, that the defects in Mr. .Joshi '" Rill are of such a 
fundamental character that they cannot be remedied by an examination 
of it by a Select Committee of the House. 1'herc are various matters 
which will require detll.iled investigation, as indeed has been mentioned 
by my Honourable friend, Sir SivllJilwamy Aiyer, and which a Select 
Committee will certainly not be in a position to undertake. 
• • Government cannot agree to legislation which it confliders to he 
unneeclisary and undesirable under prCf!Cnt conditions and which it 
cannot take adequate steps to enforce. I (lannot, therefore, on behalf 
of Government, agree to a reference of Mr. Joshi's Bill t.o a Select 
Committee, especially as sHch agreement will imply the Ii<lceptnnce by 
this House and by me of the three ·fundament.al principles to which 
T have referred. I have no doubt that in view of the opinionsreeeivcd, 
and of what J have stated, I shall have the support of the House in 
regard to my attitude towards the BiLl. 
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The House will probably allk-and it is entitled to ask -Has 
Government no constructive solution to offer in regard t.o this problem 1 
The Government of India agree with the view expressed by some of the 
Local Governments that the first step to be taken towards the further-
ance of the bailie object underlying Mr. Joshi's Bill would be to foster 
the growth of voluntary RlSsociations for the provision of matenJity 
benefits in cas1;t or kind, or, better still, for maternity insurance to 
which the employee and the employer, and also the State, should 
contribute. This is indeed the origin of the present system of legalised 
maternity insurance in many other principal countries of the worl'ci. 
The Government of India also agree with the view expressed by the 
Bombay Government that the industrial labourer is·not·so poor as to be 
unable to contribute monthly a few ann8r-; out of his wages towardlt 
auch a voluntary insurance fund, and that such contributions will have 
a very beneficial educative effect on him. I have already referred to 
the opinion expressed by Mr. K. C. Roy Chaudhuri. He .lso definitely 
recognizes that a beginning should be made on a voluntary basis, and 
that eventually Government should apply compulsion by legisliation. 
'The Government of India hope that the formation of registered Trade 
Unions on right lines, with reference to the Bill now before the House, 
will foster the growth of these voluntary systems as well as of volunhtry 
insuranee associations; that the experience of these Trade Unions 
will furnish valuable data in regard to the employment of woman 
labourers before and after child-birth, as well as for the proper working 
out of a compulsory system of insurance ; and that as in other countries, 
the Trade Unions and voluntary insurance associations will furnish an 
inexpensive but effective and valuable machinery for the administration 
of the compulsory system when it is found pOllSible to introduce it. If 
after a year from the coming into force of the Trade Union law, Gov-
ernment find that their anticipations in the matter have been materially 
realised, they will themselves give further consideration to a scheme 
of compulsory maternity insurance. If the House finds that <lovern-
ment are reluctant to take any action in the matter, it will be open t.o 
Mr. Joshi, or any other Member of this House, to introduce a matured 
measure suported by the experience and statistics of the Trade Unions. 
In fact at that stage it may be possible to follow the suggestion of my 
friend Sir Sivaswamy Aiyer and to have a detailed investigation ; but 
at the present moment there are no data on which the detailed investi-
gation can begin, though, as I h!lve already said, the Bombay Govern-
ment in particular and probably some of the other Local Governments 
too have with the help of their labour offices started (iUch investiga-
tions. 

(Several Honourable Members moved that the question be put.) 
Mr. T. A.. Ohalmers (Assam: European) : Sir, the international 

representatives who signed that Convention at Washington must. have 
had some reason for making the State contribute to the matt'J'nity 
bene6ts and not the employers. 

Mr .•. M JOIhi: Where do you find it , 

Mr. T. A. .. Ohalmers: They said: 
. " The maternity bendt _ball be prolided either out of public fUJI¥ or by me .. 

of a system of insurance." , 
L82LA G 
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Mr. N. M. Joshi: Where is it T In the Convention' 
Mr. T, A.. Ohalmers: Yes. 
Mr. N. M. Joshi: This is not to be found in the Convention. You 

are reading something else. 
Mr. T. A. Chalmers: The International Convention. 
Mr. N. M. Joshi: You may have the book with you. Where did 

you read it from' Show me the page. 
(The paper from which Mr. T. A. Chalmerl1 was quoting was 

handed to Mr. N. M. Joshi). 
Mr. President: Order, order. Mr. Joshi will have his opportunity 

when he rises to reply. Mr. Chalmers. 
Mr. T. A. Ohalmen: Many of those representatives who signed 

that Convention must have gone back to their homes and brought forward 
motions inboducing these Conventions. But I do not think that a 
single one would have dared to bring forward a motion presumably based 
on the Washington Conference, which is so vitally altered, as Mr. Jo~hi 
has done without at the same time pointing out to the House wherein 
he had altered the conditions. He has not done so in this casco I was 
going to point out that one of the objections against putting a tax on 
the cmploycr uy making him pay for the maternity benefits or by work-
ing shorter hours or by any of thm:e systems if; that he must add the 
illereaEeu cost of production, to the price of the article, and his conntry-
men must then pay the increased cost for that article. But the same 
articles can be purchased from other countries where the maternity bene-
fit is paid by the State and in that case they can sell their goods cheaper 
than the articles produced in this country. The Bombay mills arc up 
against this just now. Mr. Joshi on behalf of labour has signed these 
Conventions and some others have also signed them. But the other day 
in the Bombay Legislative Council it was stated that Japan was working 
her U¥lls 22 hours a day. All sweated labour can therefore flood 
the Indian market. The Bombay mill-owners are crying out for protec-
tion. Outside the question of the excise duty which ought to be 
aholished, there can be no doubt that mills working 22 hours Ii day ''Till 
produce goods cheaper than mills working 11 hours a day. For this 
reason I consider that these Conferences and Conventions drawn up 
in the West are UDsuitable for India. I consider that the East Rhould 
have its own Labour Conference meeting at Yokohama, Peking, Batavia 
or Delhi. Conditions in these countries are the same as far as labour goes. 
These labour conditions must advance together till they equal conditionll 
in Europe. Labour idealists in the West are anxious to accelerate this 
progress. Naturally they do not want to be flooded with sweated goods. 
It is for this House to look facts in the face and introduce legislatioll 

. suitable for this country. 
I will now go on to another innovation that Mr. Joshi ,.,ecks to 

. impose on the House and that is to apply this Convention or rather this 
maternity benefit to the estates under the Assam Labour and Emigration 
Act. The House knows that I am the owner of one of these el1tate8. 
It iR not a question of factories. Factories. comelUlder the F.aetories 
Aet. He wishes to apply this to the labourers, agricultural labourers. 

As you· all know;· a few· cellturies alO the English Itartedplalitation. 
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in America and those plantations eventually developed into what are 
now known as the United States of America. There are still lots of 
plantations in America. One would think, however, that these Conven. 
tions had been applied by a great and democratic 8tate to their own 
plantations. But what are the facts' They have already been exposed 
by Sir Bhupendra Nath Mitra. Every one of those Conventions clearly; 
lay down that they shall not apply to agriculture. Is it right and proper 
that Mr. Joshi should try to mislead this House by implying that he had 
the sanction, the moral support, of a great international organisation 
like the League of Nations, for applying their draft ConventiOD8 to 
agricultural conditions, though he knew perfectly well that they were 
lI.ot meant for that purpose , 

Mr. N ••. JoBh1 : I do not know it. 
Mr. T. A. Ohalmers : Read the Convention. 
Mr. N. M. Joshi: I have read it. 
Mr. T. A. Ohalmers : On the last occasion when this Bill was dis-

cussed it was pointed out that the estates under the Assam Labour and 
Emigration Act had a system of voluntary maternity benefit, but some 
doubts were thrown OD the adequacy of the amount that was paid. 
Ijet me compare the maternity benefits as in England with what they; 
are at present in Assam. Under the English Factory and Workshop Act 
of IDOl an employer must not employ a woman within four weeks after. 
she has given birth to a child. The actual maternity benefit is paid 
under the National InsurMce Act which covers the whole working 
popUlation and includes among many other things this maternity henefit. 
The actual amount for those contributing to this insurance fund for 42 
weeks is a benefit of 40 shillings. They recognise that a woman can 
work up to within two weeks of her confinement and she may commence 
work four weeks after her confinement. 

'l'here was another question which I did not wish to raise but 
5 l'.If. which has been raised and that was the responsi. 

bility of the parents. In the English Insurance 
Act of 1911 it was laid down that it was every man's duty to lI1ake 
adequate provision to the best of his power for the maintenance lilld care 
of his wife during her confinement and for a period of foul' weeks 
after delivery. He is liable upon summary conviction to impr~Bonll.len* 
with or without hard labour for four weeks. 

Now, Sir, let me turn to Assam, where Mr. Joshi wishes to extend 
his Bill. I personally pay my employees every week. A woman's wage 
on my plantation is 6 annas for from 4 to 5 hours work a day. Duri:r.g 
the harvest season she works from 8 to 9 hours and in that case she earns 
from R annas to one rupee per day. As the House has be~ informed 
already, I give a maternity benefit of 4 months' full pay, which is 
equivalent to from Rs. 38 to Rs. 40 and is cash actually paid to the woman. 
In addition, the services of a dai are provided free ; milk is also given 
free ; there is also an Indian and a European medical officer whose ser-
vices are provided free. I do not believe that the House will consider 
that these terms are in any way inferior to the terms J.>revailing in other 
countries. But, at the same time, I object to the prmciple of the em· 
ployers being made to pay this benefit under penalty. Weare the onlf 
large body of employers who guarantee matemity benefits of three 
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~onths' full pay to all female labourers. There are 20 millions of women 
employed in agriculture, industries and commerce in India who work 
for less pay, longer hours and who get no maternity benefit of any 
,iort. Is it right that the employers of these women who pay nothing 
should go free, while I, who do pay something, should be forced to do so 
.under a penalty' I oppose the motion. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 27th August, 1925. . . 
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